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LOK SABHA

Monday, April 19, 1865/Chaitrq 29,
1887 (Saka).

‘The Lok Sabha met at Eleven of the

Clock.
[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

W T ey & fag v

*902. Wl gwW WX wEAW :
FIT AT FAT FA HFT wor

(%) v g g § fr sy ¥
g arey & far N 20 Ww
Ty 1 AMEE for W@y av I' F+v

¢ feara feamw 7@ &; WX

(w) afzg, arew  wiwafiaar
% fag s afedt & fasa
FIEX FT T FTAAE I T
farz & 7

wur Wit w wn afea (s afaz
W) (F) AR (), qTF &
& faaor @ ST

faracw

e waw & fafww amfes
o afafedt ¥ oW WO AW ¥
g wr oo s oy amfes
g afafr (sgrang), @ @, K_AOE-
FeE ¥ qywEw ¥, o e
gz faga foar g, 39 7 g w33
H THed ¥ gd W ¥ wwAT
afrafraad, fosad ST sfiwr S
qig | 34 sfeafaaam wfk F1 e
296 (Ai) LSD—1.
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TA BT FT 1L 9. 72 FAT w9Y FT
WA AR 2. 35 M AW AR F ¥
20.38 9T Y ¥ fw ¥ v
™RGN T 19.23 W
Wy o ot T o fw
a T A TEd ) e v o
2 fE It w1, 15 AT T Ay
TH W TS Y v faa w0 E st
friwwar qro wamd € s
;g0

W gen wx wEAw . T AR
Fsgrar g s 3o wiwfman
§8& Ao g fr fomr foemr
SFX Ht wfmafsaae g€ § W 7
Tl AR e gd & ar Wity &
gra gf g7

st afea & : whafaaas &
faeg & & a5 sgw e afmfiaae
s ded F g & WK faw
afgi FTsT AT E TN T
TERAA TR AR faars
sfag FEEEr = Sl |

ot geR T s - § 3 e
et g fe o ST ANy qrg wET
I #t feaw Qo g e fear smoar
@ sfafraams) § oF ¥ T ?

WS WEIXT | TE HE FFT AT qHAT
i fr fraafei  <fsa fear sy

oft gew ave o - v 3 faar
stom, fee W ¥ s faar s ?

TR AW . AF Y JF T
dq7 g% fear @ o
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Shri Daji: The word@fafagarg is
very vague. I want to know whether
any amount remains unaccounied or

delayed in deposit or has not ye! been
deposited.

Shri Lalit Sen: As has been pointed
out in the statementi, out of a total
collection Rs, 9 crores and some lakhs,
accounts were not regular in relation
to about Rs. 2038 lakhs. Even out
of this amount, Rs. 19-23 lakhs had
been deposited already; irregularities
have not been cleared in relation to
Rs. 1-15 lakhs.

s ggdc fag : T AETOSE A
TRY s e o & TERF TN
™R A fasma s @ 5 Al
ot geem & fauw S dur gRA g a1
3w ¥ #f wfrafraar g€ ] 7

syafeq ¥ : o@gr 977 & W
£q IF A fowmm o1 & §, T
FLHETA A AT @y oy @ o gw A
¥ @A FTF EH IS |
Shri Surendranath Dwivedy: Besides
Maharashtra, from which other states

have Government received complaints
about these irregularities?

Mr. Speaker: Names of the states
other than Maharashtra.

Shri Lalit Sen: I am afraid I could
not give all the names.

ot er_ : & 7 S =g fF
T 9E T ¥ W g 2 A
oy g 7

W WEIRY © 98 T aaer a6 |

Dr. M. S, Aney: Are Government
aware that a portion of funds raised
in Nagpur for food relief was divert-
ed from that particular purpose and
paid to the National Defence Fund?

Shri Lalit Sen: All these matters, if
they constitute irregularities, will be
looked into by the State Government.

APRIL 19, 1965

Oral Answers 9622
qiffem-afara IR ¥ aid-
g afead=
¥

*gos_fshsmmi}t st

9\ it s fag e

a1 aafew-avd wAl O FOT W
Fa1 sar F ¢

(F) FwfT & mw Afaga T
i ofwaw ¥ s admfas ofkadq
fFfy & saTS9 3 qXH AYET g
@9 &1 Far fear nar §;

(@) afz & o gg7a e "9
# s oz s uafafFr g ; A7

(n) #a1 g@R ¥ a7 FEA FT
et for & o 5 et & F qan afeadw
P E?

HAfqw-ww sA@E | ToU-HAL,
(simely mest Aww) : (F) ¥ (7).
grarafeyg 1 &w {5 fade-aa e
qr 39 FT uF Gfq FEF F AT 9T
w & 7 ) [geeme | i g
ifey @@ THAo o 4203 — 65]
g QU@ S0 Uw TEEE &
& ¥ qgaq o ¥ o 6 yof|
Fx fegr @ gr

ot sy et < § 9g SAAr
e g fir g ot farQea, U rfeream
23 faqeat, 1964 F1 T g@aw
wR Tg € F 5-3-65 F, WX
o g, T RQE e NI frar
3 fr afed@ A OF TR 99 T &
HronR FTEAT F g afeaq feg ¢
T T FHRT F @ I TG
W & g7 F WO wT At W iz
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2, W TER F I FEATE G F
TR AT e F AR ARG
e A9 FT AT ¥ 5 w1 0w F oy
99 &, F1S foelt s FT IS ATATE,
T gl S wwar afafafaar §
af@dt fear g 7

Shrimati Lakshmi Menon: As far
as the protest note to the Security
Council is concerned, the usual cus-
tom is for it to be circulated among
the members. No replies are receiv-
ed.

Teqw WP © TR FY AR Y
FE IO AT
Shrimati Lakshmi Menon:

Y TETIEI W A F WA F
¥ 47 gg W7 FT a4 frmm § R
R FRAT § waEtts gfe @
aifee 9@ || #7r ofmaq

frr &7 I/ fF S8R ST F=T g

FT FgT w91 FweT e foat, 3w wfa-
fam w0 1 of@dw s wF &
gu & fau & 59 Ru H afawaw

T AT HT A T TA T @R 7

JLER T TTEE T F F1E TEHTQ

& 22

Shrimati Lakshmi Menon: All these
violations which have been occurring
in Azad Kashmir, the things that the
hon. Member had mentioned about the
flag, about change in status etc., all
these have been brought to the notice
of the Security Council.

Mr. Speaker: What are those changes
that they have tried to bring about?

Shrimati Lakshmi Menon: The
changes are many, relating to the
Constitution of the Government of
Azad Kashmir, the changes about the
flag, the Azad Kashmir Act by which
it was made a part of Pakistan—these
are some of the changes,

Shri Shinkre: These are the same
things mentioned by Shri Shastri. She
said the changes were many. What
are the other changes?

= 7
3 !

No, Sir.
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Mr. Speaker: That is what I have
tried to ascertain.

Shrimati Lakshmi Menon: All these
things are mentioned in i..> protest
note, a copy of which has been piaced
on the Table of the House.

Shri Hem Barua: May I know if
Government are aware of the fact
that President Ayub Khan has invited
Sheikh Abdullah to wvisit Azad
Kashmir and form an emigre Govern-
ment there and seek recognition of
friendly countries, including Peking;
if so, may I know the reaction of our
Government to this latest development
in Azad Kashmir.

Mr. Speaker:
different question.

Shri Hem Barua: That is interlinked
with this.

Mr. Speaker:

not,

Shri Sham Lal Saraf: When tais
matter was referred to the United
Nations, a Commigsion was set up by
that world Body and the findings of
that Commission were that they re-
cognised the sovereignty of the Gov-
ernment legally constituted in the
State, under the Government of India.
When that is the position, may I
know how this question of our soverei-
gnty has not been taken up again
when the so-called Azad Kashmir area
is now sought to be recognised as part
of Pakistan?

Shrimati Lakshmi Menon:
not follow the question.

Mr. Speaker: They have done it in

That would be a

I would submit it is

I could

violation of that. That is what the
Government has taken up.
Shri Sham Lal Saraf: Now it has

been referred to the United Nations
again, but the United Nations have
for the last so many years recognised
the constitutioinal Government of the
State. Therefore, I would like to
know what action has been taken be-
fore this matter was referred to the
United Nations in order to assert our
right over this area?

Shrimati Lakshmi Menon: The hon.
House knows that the matter was re-
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ferred to the United Nations as early
as 1947 and more than that we can
do nothing. It is under the military
occupation of Pakistan. Besides bring-
ing it to the notice of the Security
Council. ...

Mr. Speaker: What I could follow
from him is, he wants to assert that
though it was under the illegal occu-
pation of Pakistan, even then techni-
cally the nominal sovereignty of India
was recognised over that part.

Shri Sham Lal Saraf: By UNO it-
self.

Mr. Speaker: He wants to know
whether the Government has done
anything to assert that, so that that
might be maintained.

Shrimati Lakshmi Menon: Besides
sending the protest note, we have not
done anything.

Shri P. C. Borooah: The prolonged
indecision of the Kashmir dispute has
strained the relationship between
India and Pakistan to a breaking point
and made the chances of merger of
Pakistan-occupied Kashmir with India
more and more remote. May I know
whether Government have got any
intention to make the cease-fire line
consolidated formally between Pak-
istan and India; if not, what positive
steps are taken by the Government to
take back occupied Kashmir for re-
union with India?

Mr. Speaker: That is a wider ques~
tion. It canont be taken up on this
question.

N gl Ao fAm : FT A
x1 gt & 5 orfeeae o fredr e
T FAE FOHGEL TR AL FTE
F A F1 9 T ¥ fAm oansm
fear o a7 ?

The Minister of External Affairs
(Shri Swaran Singh): We have no
information,

= T fag 57 AveTT Y
war 5 go 1T WMo T 1% FaAr
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oS g% qifeRT A A9 W g,
afw o waw & X fred Rl 0
wg fF T s qifeer # Sy
G F1E §, 99 F1 oY et R @
A At AWT q T A W
TGl S IT FoTToHTo F q43eF It
I F9N Y I E 9k s @
nfeat ot @R §  afee o6y
Toa A fee o G Y W
EFTX FT@T § A TR G a8 e
AT A9 ¥ T AN qmr §?
FER FTFA IBI @ wRI@H
| IR N w7 v faar g ?

WEH VR T AT qeeT
TRFATIRA & ¢ Ve AT F27W
IHT ¥ IBMAT § 99 F qUg A< A7
& T @ IE 21 N F @ AR
THOT FT § Tt g ?

Shri Kapur Singh: May I know
whether it is still included in our
national objective to reoccupy the

occupied portions of Jammu and
Kashmir State or is it not?

Mr. Speaker: That is not the ques-
tion that should be asked, Next ques-
tion.

Shri Kapuar Singh: That is the only

relevant question here. (Interrup-
tions).
Mr. Speaker: If that is the only

relevant question, I have gone to the
next question,

ot AFEAT AR« JqTETE IR
¥ 5 Y WA ¥ YW =T 903 F
TR [ T SATET F AT IS
ARG S

TEqA AT | HATEY |

At AETE TSR sqaeqy A
ag ot 5 @ grear aforg T aq 1948
¥ ag Tqce Moo AT $R2ET F avwg
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e d fo W) aifeeam ¥ wfaec
AEwmIFa ¥ o aF a1 fvm 7
) W q¥ ax oty w w
fafw  ofads ag = 4 @
at 2g W duifw  ofasw w69 @
R &7 "R @ i feafa F amax
St WIS AT FT AT AT | [
W wafm At §?
g ¥ W@ aer &9 fo
LAt U

W WEEAT WY aHE a9 &
dorfram AR sgrfeam &
SR

TIETT THAT T FT AT
e o

*904. =t fagwax W : T
A WE g 9T I AT w3
f&

(7) =1 7 a9 § 5 wim
wiferdl demw,  wower @S
AT WFEW AT AT dAR T F
T Ao g

(@) afc &, &t 52 & @
wE, 1960 ¥ wrdlw wifersy
ey, ﬂfaﬁwwsg%m@%%
T HEAT e et 9% 7 v war
@ 9T,

(7) dEm W Sw ¥ o Ay
W owE ¥ oww aw (sfr )
fref ofer & wfy &; =

(¥) =0 ¥R d@m @@
ﬁﬁﬂimmﬂwww%ﬁq
Tr gfaen  afufy fogw w< &
ﬁﬁmwﬁrﬂzm@%m
afe e, a afuf o frgw 1 o ?

W Wt & o afar (st afea
&) : (F) ¥ (7). ©F fageor g
9T 9T W@ AT ¢ |

faawr

1950 ¥ T T FEWW
N W ¥ W Y adEw

I FT FH NG qifersT
T FATAT A ERT S | 1958—59
T W AW I agET
(= @ 1) ¥F FmEr 9 frar
1959-60 ¥ 4g FH 3% 9T &y ¢
3 3T YU WO A G F wIor
1959, 1964 ¥ TEEF HTE TV
ey s € 2

2. 1958-59 ¥ I FX wfy aw
FEIC F g9 F Y 5 iy & ag
ECE L L

" ufe
aTg WA
¥

1958-59 50.31
1959-60 48.06
1960—61 53.60
1961—-62 26.28
1962—-63 57.00
1963—-64 47.05
1964—-65 81.23

1961-62 ¥ 1963-64 TF FY
SN F AT W W @2 &5
o fedr ) 50 e TR F wEc
e (wfafewd) 1 g sew &
T e & faw g X
A &

3. T giferw deEm
wfafaw 1959, 1 w1, 1960 WY
W] gwT 1 S afufaw Y ' o9
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F o o afefa faw w8 &
fw fear @ 1 wiafew swp @9
F G F I AT & 5 a8f F
fw duE g fF W FEt
e quT g w3 % | afafa
w1 e fauroeE § AR =i #
AN Q9T gl g HO4 ATHI &Y
efa &1 9w a9 29 F g 9
afafy fga 7 sl

=it fagdwT @ ;. ™M §ET F
T 9T g 1 faaor e T g sw
¥ faege eve @) smar § % @ &5
o #1 SAL-ENE 9 S wW fen
T IW & W § OWE F a1 A
% g T R g 41 9T wat 7
TU-gRY 9% qfadq an @re S| &
f&F T TTHR FT FTH AET gH: &
T F™ A GENIAE ®T § T
g o G feafa F Adim axa g
g & T FT AF@HT FA 3 7
gfufy & greT 7 [ W FT W

*ft wfa a9 FH T & famg
7 fum g g AR amw g fa
& T F wL ag A faE @
S1eui gl

=t fagzae q@e : qafas Feed
w1 foid & a8 faegw s @
STt & e W deT g S s f
o § ag faegw ST Tl g
£ 39 Tz @ T A A qiwd
far § 7 Y aHy-Eww 9T T il
gu ¥ oY 3 s s § i 8 feafte
# Far @@ ™ IErEE B oW
Fw @A M ?

ot wfee ¥ ;. ag qa fqug s@
ot wer o & fagw 6t 9w &
fmeeie &
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ot fasrs wae ;w9 fF W @3-
R 80 fafemw = wear 78 §@r W%
T R oW e & wiwd ag ¥ &
& 200 fafwas e wwar G g At
W aaF a A g3 wiw? W e
¥ ama & I 9 maade w1 LA fER
g7

HUH WP AT I§ F HAH
T R e o ad o
Fw fF g w9 F qed fear
S

Shri Sham Lal Saraf: It is found
from experience that the statistics
that are prepared at the moment with
regard to a number of items, parti-
cularly the development work in the
country, are not reliable. May I know
if there is a demand afoot that this
statistical organisation that is now
being set up will look into that aspect
of the question as well?

Shri Lalit Sen: The committee will
no doubt go into this aspect also,

drTEa fawTel 1 e st
+
Setgro A0 fommd :
*905. .
Lﬂﬁgﬂw FaEw ¢

W1 §AIT HAT qg ST IV FAT
& 5 .

(%) 71 ag a9 g 5 awew@w
EE AL IHBE TWATH & 7
S geua™ A J¥ Frarga faemh
T W E;

(=) afegi,drsT w1 sy aan
/7 fray wew Y gy @ a8
& o

() | ¥we € Fw TTEAE
#afg?

weaTe v & Iuwst (s )
(%) 332 Fhea w@i AR 103
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dAqrga aEgAl F &N F0 @1 AT
g

(@) w1 Cowa adt W
fr 7 ¥ TeEwe W@ oTE A,
e w3 fear @ a1 AR a5GEy AL
F ‘fawr’ Y e W & T A
89 IIFT TEGH F AR A T FIAT
I AWy aF 54,447 T &7 FfA &
qqr qAq0 g |

(7) 3@ wmw A el w@R
gfag F &t w1 @y e ea
Ger 9T TF FEAT A g 3T
ey maT @ 1

X gTo 1o fadX: |7 § W 6
g fF foaria SEeRdr fax 74 &
ford FuT FIW SowT @I § 7

Shri Bhagavati: The departmental
investigation is proceeding and nearly
a hundred officials have been examin-
ed.

Shri D. N. Tiwary: May I know
whether the claimants of the missing
articles have sent their claims as yet
or not, and if they have sent, what
steps have been taken to reimburse
them?

Shri Bhagavati: We have asked the
postal superintendents in different
parts of the country to inform the
senders that these things have been
lost and they will now send their parti-
culars, and on receipt of those parti-
culars, further steps will be consi-
dered.

=t WiwT AR AN < { qG AT
argan g 6 Y FeTd et T § 9
Iq THFGI { HW FE@T AT AT I F
gy 7 w8 faRdy Y ower W
g7
Shri Bhagavati: All these matters
are under investigation.
Mr, Speaker: This much must be
known whether he was an employee
in the postal department or not.
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Shri Bhagavati: Yes, Sir; he is an
employee. That has already been
stated.

1887 (SAKA) Oral Answers

Ministry of Community Development
& Cooperation

+

(" Shri Harish Chandra

Mathur:
Shri Rameshwar Tantia:
Shri Yashpal Singh:
Shri Kapur Singh:
| Shri Vishwa Nath Pandey:
| Shri P. C. Borooah:

Will the Prime Minister be pleas-
ed to state:

*906. f

(a) whether he has set up any
Committee to determine the future
course, content and stature of the
Ministry of Community Development
and Cooperation;

(b) the circumstances which led to
the setting up of such a Committee;
and

(c) the conclusions arrived at by
the Committee?

The Parliamentary Secretary to the
Prime Minister (Shri Lalit Sen): (a)
and (b). The Minister of Food and
Agriculture had asked Shri V. Shan-
kar, who had previously been the Sec-
retary in the Ministry of Food and
Agriculture, to study the problem of
bringing about effective coordination
in the activities of the Ministries of
Food and Agriculture and Community
Development and Cooperation with
a view to maximisation of their impact
on agriculture production. At the in-
stance of the Prime Minister, Shri
Shankar’s Report was considered by a
Committee of the Cabinet.

(c) A statement is laid on the Table
of the House. (Placed in Library, see
No. LT-4204(65].

Shri Harish Chandra Mathur: This
question had been examined a num-
ber of times earlier, and a similar re-,
port was submitted by Mr. Rao that
this Ministry was not wanted and we
have come to certain conclusions, May
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I know whether the hon. Prime Min-
ister himself has considered this?
What is his own vision regarding the
functioning of this Ministry of Com-
munity Development and what is the
depth of hig faith in the panchayati
raj jinstitutions ang community deve-
lopment?

The Prime Minister anq Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): In so far as the panchayati
raj institutions are concerned, we
attach great importance to them, and
we have come to the conclusion that
it is the Ministry of Community Deve-
lopment which has to effectively carry
on that programme: it should be en-
tirely their responsibility.

Shri Harish Chandra Mathur: The
present Minister of Food and Agricul-
ture felt and he indicated that he
_could not carry on his responsibilities
until and unless this Ministry of Com-
munity Development was made a limb
of the Ministry of Food and Agricul-
ture and also until and unless the
State Governments were put under
his control so far as the movement of
foodgrains is concerned. Both these
requests have not been accepted. May
I know how, under these circum-
stances, the hon, Prime Minister ex-
pects the Minister of Food and Agri-
culture to give a good account of him-
self and discharge his responsibili-
ties?

Shri Lal Bahadur Shastri: Of course,
he might have been thinking about it,
but formally he never put up any
such proposal that the community
development work or the panchayati
raj work should become a limb or
part of the Ministry of Food and Agri-
culture. But he did certainly suggest
that in the matter of co-operative
societies, it would perhaps be better
if the Ministry of Food and Agricul-
ture directly deals with it. Howeve:.
after having given thought to Shri
Shankar’s report, we felt that the
work of co-operative societies should
continue to be remain with the Minis-
try of Community Development,
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S o feg W SR F@T
AT  fF ag wow-wew w9 aF FQ@
gy ? oF fafredt & s as @ @
g @t o forderdy wege T W @
TN = aF I W wEwHET fEm
s ?

&t ST AEIT AR - FA-HAY
o &t M § wRgE FQ@ &
AR AT I FT TN FT AW TR
g

Shri Kapur Singh: The Prime Min-
ister has told us what is proposed to
be done with regard to the splitting
up of some portions of this Ministry.
I want to know whether it is proposed
in the near future to wind up this
Ministry altogether, either through
merger or through some other means.

Mr. Speaker: He has said that he
has no such intention. He has said
that,

Shri Kapur Singh: 1 have made a
suggestion that he should do seo.

Mr, Speaker: Nath
Pandey.

Shri Vishwa

5t fame a@wE . @R T
arETfF faFm@ qur wgER WA
F Wi F1d fawg SR g TR Pt
FQA ¥ fad o wwx W
AL, FTAER T I TS D
e W QR &9 7 wo fora § AT wiwa
AR frar @ o< oW fdie it 1 &t
famifant #1 axFR § @w ad fEar
&

At W agGT TEA - qg FE
FWER T qFT T & @@
7t T 3@ qeaeg § AR ETA ST H0
wFR g & IR fFar qr, fed
qffsa 1 fawrowr g awh o,
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mivy SR ow  fawfon 1 4R
T A § ¥ e W) A faEme s
b fag #faqe qa-F¥E Y Fa ) F -
AT & @ {9 " A b,
®Ew A e Ay F, A
e EeH 9 FiRg
O AR T g0 A EEFR W@ )
Shri Hem Barua: On a point of
rder, Sir. The hon. Prime Minister
lid that this committee was not ap-
vinted by the government, but by
he Food and Agriculture Ministry.
\re we to understand that the Food

ind Agriculture Ministry is not part
f government?

Mr. Speaker: He has explained the
wvhole thing. Initially it was so done;
hen, the Prime Minister took it upon
iimself and he appointed a commit-
ee. He has explained how it was
tarted. The Food and Agriculture
Ministry is also part of government.
tis not different.

S} TETER RN - G a9 Fw
Haraq 71 qreas faFa qur ag
dawm ¥ wfeefal & qOE-0uE
W@ ¥ AW F FO-IeTRT FU 9 TG0
farda sw wer @, foesr ame
gW F AT q§ FTAT 9T | FAT g T
2 fo s W g QT waTEl B OE
AT H T aga T AT ag §
§6 qSAIaE aEE 9§ weE @
 ; afy g, @ Ta™ HA I QOIS

T T X FT H9 IF A QW
FEEl A OF S & PIS-SeaEd
F ¥ ¥ ggEa & 7

st At wgET We S A,
%% Torfas s & w0 GE
adi g & 1 9§ T fER g ] AR
faae A O GHET qWAT T
2, ag foar mm ¢ )

Shri P. Venkatasubbaiah: The Prime

Minister is aware of the fact that so
far as the present set-up is concerned,
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the community development and agri-
cultural departments are running en
parallel lines and there fis no coordi-
nation, with the result that agricultural
production is being hampered. If that
is so, may I know whether he is going
to reconsider to find out means of
coordinated working of the two

Ministries, if the two are not to be
merged?
Mr. Speaker: Hon. members are

trying to argue their case and not
elicit information.

Shri P. Venkatasubbaiah: May I
know whether in the present set-up
there is no coordination, resuiting in
in hampering of agricultural produc-
tion and if so, what steps are govern-
ment going to take?

Shri Lal Bahadur Shastri: A special
committee of the Agriculture Produc-
tion Board was there and it has been
decided to activise it. It has also been
decided that the Food and Agricul-
ture Minister should be its Chairman,
the Minister of Community Develop-
ment should also be one of its mem-
bers and a few other representatives
would also be represented on this
Board. It has also been decided that
a Special Secretary should be appoint-
ed for this Board, so that there is

proper coordination and effective
working.
Shrimati Ramdnlari Sinha: May

I know whether it is a fact that our
Prime Minister had been expressing
dissatisfaction over the failure of
the community development ministry
in the matter of increased production
in the agricultural sector and, if so,
what were the reasons for his coming
to such a conclusion?

Shri Lal Bahadur Shastri: I did not
say that I expressed my dissatisfac-
tion. But I did say that the commu-
nity development blocks have to pay
very special attention to increased
agricultural production. I said, along
with their other work, they must.
attach the highest importance to it.
I think the steps which we have taken
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and which we propose to take would
produce the desired results.

=1 AT T : TN wede A o
‘& fF Framfer o #)
Tam @ e aer w1 & FER
AR § | § og AT =mgan g
f& gam-gem Al § oagwfar F
F W A aar gy &, A FAT I
fdr Tur T o) fa W= @
f& ggwif@ #Argg § cEsTAr
ATE ST AT qF 7

St T qEIET TR - F ;@ A
# oY At G Fg qHqT, AfHT TG AW
A= ¢ F gorr-gem a9 § Fr-AaR-
fezs &Y wew-wem feafq @ ol 99
TAQR TR FEL FET A §
‘gt 7% ¥ guAqT §, IO WM A FW
aga 6T FA1 § WX IS A FA R
2, e ag fas @ ar wmel #1
g ¥ &, T qO e A R

=t g fag w7 WOF W AW
A FW AT WA griesd & BIE
gffere § M faard FweEE F
wiFeRA SaAqde & g awdl,
A1 w1 H1 g a9y g, fow i famn
qT 9§ #dr ¥ 3@ foiE w1 AR
adY fFar & 5 F-aoEw wiEeaT
fafey & o gFr =anfgw 7

seaw WA © U ) ATEAE § )

=t wgd fag - wE A A R
aqr g wifge wR smew fafrex
arga 7w & A G e ) &
Ig ST =g & B § A9 9 aggm
g, a7 =1 fawr o @ dEwr fEar
T ¥

weqw WG 3 WY a9qgE 5o
@q 4 & s oy § P
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ot gl fog : 9 F T TR
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=t TR R AR g ST
oA N AR ¥ o P F
F1 A ghear Ag e &, @ fT
X I F AR W F Fi F00

LI S

weR AR 4% g9 §a™l

F U A A Ewd R
Shri S. N. Chaturvedi: May I know
what is the advantage of having two

parallel departments doing the same
work and then setting up a co-ordinat-
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ing board at the top to integrate their
‘work?

Shri Lal Bahadur Shastri: In every
Ministry the work is tremendous and
if there are different departments it
leads to better efficiency and more
_effective working. I might inform the
House that the Food and Agriculture
Minister is in overall charge of that
department or that ministry also.

.. Supply of Shoes to Miners

+
" ( Shri Kishen Pattanayak:
Shri Yogendra Jha:
I Shri Yashpal Singh:
| Shri Gauri Shankar
Kakkar:
| Shri Hukam Chand
Kachhavaiya:
Shri S. M. Banerjee:
Shri Buta Singh:
|_ Shri Ram Sewak Yadav:

‘Will the Minister of Labour and
Employment be pleased to refer to
to the reply given to Starred Question
No. 496 on the 14th December, 1964
and state:

*907.

(a) whether the tender given by
‘Mjs. Ruby Industries was the lowest,
if so, which firm submitted the next

higher tender and what rates were
quoted by it;
(b) whether any proper enquiry

was made into the experience and
capacity of Ruby Industries kefore
entering into the agreement;

(¢) whether it is a fact that orders
were placed even before entering into
agreement and acceptance of tenders;

(d) whether fresh tenders were in-
vited at the time of increasing prices
and whether the increased price was
applicable to orders already placed
at the original price; and

(e) whether prices were increased
even after complaints were recei
sbout the bad quality of the shoes?

The Minister of Labour and Employ-
ment (Shri D. Sanjivayya): (2) The
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tender given by M|s. Ruby Industries

was the lowest. Information about the

next higher tender is contained in

the statement laid on the table of the

House. (Placed in Library, see

No. MLT-4205[65].

(b) Enquiries from the Director
General of Supplies and Disposals re-
vealed that Mis. Ruby Industries was
one of the few registered firms for
the supply of such material to Gov-
ernment.

(c) The supply of shoes to the
miners was to be made by the colliery
companies in accordance with Coal
Award and accordingly orders may
have been placed by some collieries
even before entering into an agree-
ment with M|s. Ruby Industries, but
no supplies were made before the
tender was actually accepted by the
Chairman of the Joint Purchase Com-
mittee,

(d) No. The prices were increased
in accordance with an Arbitration
Award. The increased prices were to
be paid in respect of supplies made on
ang after 1st September, 1962 accord-
ing to the Award.

(e) There were some complaints
which were looked into. The increase
in prices was allowed owing 1o in-
crease in the cost of raw material
that had occurred between the date
of tender and date of signing of the
Agreement by the Joint Purchase
Committee—a period of about a year.

it fFT AT A St KR
3 et dey ¥ W o @ fE N
o ST &1 ST A1 A T
sefrl ¥ X agd S I A
& | AfwT foe IR § o9 AT TH
m&mw&ﬁmia‘tmm
sy @ ar ar aa< & & S
argat & fr ag wel o wted & 6
o A 3T A AT T AW A
Feg 1 ¥ foan o § AfeT @ A
wm%mﬁmm%ﬁﬁw
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AT T F § 99 @ Iy § Ak 9w
faq arft g sfew & fag w8
ZeT AR A I § ?

Shri D, Sanjivayya: At the time
when the tenders were invited, as
I said earlier, the tender of Ruby In-
dustries was the lowest. After the
agreement was entered into, the Ruby
Industries made out a case that in the
meanwhile the prices of raw mate-
rials have gone up. Therefore, an
arbitrator was appointed and his
award was implemented.

Mr. Speaker: What was the

time
lag?

Shri D, Sanjivayya: About a year.

st fFR w@AE & | &
| zu fr FET w7 F1 Ag AT
g1 W & FEET AT A€ T T
ATH @ 9fa fen wn, sfawt
N @ faw 4 o sy faer A
I AR F gardd fowrad g § A%
W OF @ NI F qE TWEE F
ey w@fi @, | Al ARy
| gk HEw § R ¥ o sgafsud
a1 g aTeE gRETE) Fiwe faer ?

Shri D. Sanjivayya: It is no doubt
true that the Ruby Industries got a
little more than what they could have
got according to the earlier agreement
because of the award. Coming to the
complaints, one complaint was that
the rubber sole was of a poor quality.
Later on, the company agreed to re-
place it by a leather sole. With re-
gard to the other complaint about the
quality itself, it was referred to the
Chief Inspector of Textiles and Cloth-
ing, Ministry of Defence at the ex-
pense of the manufacturer., He said
that the material and the footwear
had been found to be according to
specifications.

=t gare fag - ¥ @R 4
Tt fF g3 SaEE TR wE
gmard iR @R ?
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TR &R FT & 7E § @ 997 w0
FTHH F F @& 7

Shri D. Sanjivayya: The Joint Pur-
chase Committee was appointed at
that time. It is a tripartite body.

= WY T FEET - AT O qD
t & s geEd @ oAET e
q F W L FT qg AR A
FET AT F FEw fmr @ v Wk
I R FE AR 7 F@iAq gaow
foar ar fF a8 7% o * faamw
2 ?

Shri D, Sanjivayya: I do not know
whether the officers interferred or in-
tervened in this work. I will make
enquiries.

o gF & wEAW : 9§l & fau
=T w9 7 T A, T fqmme oA
for wEad § wmET un, qEew #
ugaT AT fow arda #1 for wan
g1 T i ¥ g8 N F© AN
A am?

Shri D. Sanjlvayya: T have already
answered the question whether the
orders were placed before the agree-
ment . Tenders were invited on
3-11-60 and the reconstituted advi-
sory body decided on it on 27-3-61
and the agreement was entered into
on 28-11-61.

=t g wT vgAw - o A
srEard ¥ ag famos wa av ?ogwe
s g AT g0

Shri D. Sanjivayya: I am not in a
position to say what was the mode of
advertisement?

Shri 8. M. Banerjee: The hon.
Minister has stated that the tender of
Ruby Industries was the lowest. Later
on, they asked for revision of prices.
1 would like to know whether at that
time fresh tenders were invited and,
if not, why not. May I also know
whether it is a fact that the Ministry,
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vather the then Minister, was SO
eager to give the benefit to the Ruby
Industries that he appointed a special
.officer who had no knowledge of
labour laws, who was the retired
‘Director of Employment Exchanges,
for the purchase, and that officers
were asked to take the company’s
order forms and book orders to which
many officers objected because it
affected their prestige? 1 want to
know whether this is true because I
know the Ruby Industries very well.

o

Shri D. Sanjivayya: With regard to
Ruby Industries, their tender was the
lowest. It was accepted and an
agreement was entered into by the
Joint Purchase Committee with the
Ruby Industries. When the agree-
.ment is existing and they want a
revision of rates, there is no question
of inviting fresh tenders. (Interrup-
tion). An arbitrator was appointed
and his award was accept-
ed...... (Interruption). Let me com-
plete my answer.

Mr. Speaker: Order, order. The
Minister is trying to give the answer.
“Whether it is satisfactory or mnot,
whether the Members are satisfied or
not, they have other remedies.

Shri Ranga: But his answer must be
consistent with his earlier answer.
If you were to look into the records—
it is there in writing on his own pad—
he said earlier that at the time of
entering into the agreement, the
revision was made. Now he says that
after the agreement is made......

Shri D. Sanjivayya: May 1 state
‘the position? The tenders were invit-
ed. The Ruby Industries’ tender was
the lowest. It was accepted and an
agreement was entered into with
them. After the agreement was enter-
de into with them, they came forward
‘to say that the prices of raw materials
hag increased and they wanted a
‘higher price. Therefore, an arbitrator
was appointed and his award was
:accepted. i
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With regard to the second question
which my hon. friend Mr. Banerjee
put, I do not know what happened at
that time.

Mr. Speaker:
Yadav.

Shri Ram Sewak

Shri S. M. Banerjee: May I seek
your protection? Kindly hear me.

Mr. Speaker: If the hon. Members
want that it should come in the form
of some discussion, that is a different
thing.

Shri §. M. Banerjee: The second
part of my question was, whether it
is a fact that an officer, the ex-
Director of Employment Exchange,
was specially appointed and he was
asked to take the orders from this
company because the ex-Labour
Minister and everybody in the Minis-
try was interested jn this.

Shri D. Sanjivayya: I have already
answered that question. As to whe-
ther any officer or officers of the De-
partment intervened or interfered
with regard to the question of secur-
ing orders, I said, “I do not know. I
will make enquiries.”

Mr. Speaker: He had already said

it.
it TRAEE TRE T TE A

%&mﬁnﬁ*mﬁ%@qa%mﬁa
o & fF =l o ¥ RO T
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g @ 7

Shri D. Sanjivayya: I do not know
who is interested. But on record, 8s
I could see from the file and other
papers, the agreement was prepared

by the Joint Purchase Committee and
the agreement was entered into by the
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Joint Purchase Committee with the
Ruby Industries.

Shrimati Renu Chakravartty: When
the agreement was entered into, it
must have been for a specific number
of shoes and for a specific period.
When they demanded for an upward
revision of their prices, is it not the
rule that if there is to be a new price
to be given within a short period of
six months, then new tenders have
to be invited because there may be
other people in the country who can
give you those shoes at that price?
What was the reason for not having
done that?

Shri D. Sanjivayya: May I state
the position again? At that time, the
tenders were invited. Their tender
was the lowest. Then, we asked
everybody else whether they were
prepared to supply shoes at the rates
quoted by Ruby Industries and nobody
came forward. Later on, the agree-
ment was entereq into. After that,
they wanted a revision. When there
is the agreement existing, how can we
annul the agreement and go in for
fresh tenders- (Interruptions).

Shri S§. M. Banerjee: Let it go to
the Public Accounts Committee.

Shri J. B. Kripalani: Does it satisfy
you, Sir?

Mr. Speaker: What the hon. Mem-
bers are trying to emphasize is this.
After the agreement had been entered
into with a particular contractor for
th supply of shoes, he asked for an
upward revision of the price. When
it was decided that the price might
be raised, was it not advisable to
give others also an opportunity?

Shri D. Sanjivayya: The only
answer that I can give on this occasion
is that no opportunity was given at

~that time. An arbitrator was ap-
_ pointed to look into the case, because
of time-lag; about an year’s time-
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lag was there, and meanwhile, the
prices did rise.

Shri P. R. Patel: The hon. Minister
had stated that the prices were re-
vised later on after the agreement had
been entereq into, and somthing more
was given. I want to know what that
somthing more was,

Shri D. Sanjivayya:
details. The original prices were as
follows: In regard to leather sole of
composite construction, the price was
Rs. 22:25

Shri P. R. Patel: 1 want to know
what that little more was.

1 can give the

Mr. Speaker: When the hon. Min-
ister is giving that answer, why should
there be questions again and again?

Shri D. Sanjivayya: It was Rs. 22.25
earlier, and according to the arbitra-
tor’'s award, it would be Rs. 24'50.
Similarly, in regard to the welted sole
type, the price was Rs. 21'25, and
according to the arbitrator’s award,
it would be Rs. 25-00.

Shri Raghunath Singh: The ques-
tion was about the total amount.

Some hon, Members: What is the
total amount?

Mr. Speaker: I can get the answers
from the hon, Minister, but there
ought not to be simultaneous voices
from so many sides of the House.

Shri Shivaji Rao S. Deshmukh: Is
it part of the policy of the Govern-
ment as a whole that a Government
tenderer must be ensurd profits at any
cost if the prices go up, and if so, if
the prices go down, will the profits
also decrease?

Shri D. Sanjivayya:
question?

What is the

Mr. Speaker: He wants to know
whether if the prices had decreased
Government could have asked for-
a downward revision of the prices.
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Shri D, Sanjivayya: Probably Gov-
ernment could have considered that.

Shri Ranga: It is a wrong answer.
Have Government ever considered this
step whenever the prices went down?
Arising out of the answer of the hon.
Minister, I would like to ask him one
question. It is a wrong answer that
he has given,

Shri D. Sanjivayya: What I said
was that probably Government could
have considered that.

Shri Ranga: That is never done.

Shrimati Subhadra Joshi: May 1
know whether those tenders had
supplied any shoes during those six
months and if so, at what price, and
if not, why not?

Shri D. Sanjivayya: In fact, the
award came into existence only from
1st September, 1962. Before that, they
had supplied as many as 68,000 pairs
while the total contract was for 2-5
lakh pairs.

Shri Ranga: I am sorry for the hon.
Minister because he was not respon-
sible for this unfortunate thing.

Shri D. Sanjivayya: Government
are responsible, whoever might have
been the Minister.

Shri Ranga: It was the Government
that was responsible, not the present
Minister because he was not in charge
of it then, But I am sorry to find that
the hon. Minister has not realised that
there is something wrong in this and
that there should be an inquiry into
this matter. We would like to know
one thing in this connection.

The Public Accounts Committee has
stated time and again quite clearly
without any room for any hon. Min-
ijster to make a mistake in understand-
ing, that once tenders have been called
and a tender has been accepted, what-
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ever might happen during the period
between the acceptance of the tender
and the conclusion of the agreement,
there should be no revision at all; and
if there were to be any revision of
the prices, it had never been a down-
ward revision but always upward. If
there were to be any such thing, as
you, Sir, were yourself good enough to
put it, fresh opportunities should be
given to the earlier tenderers even if
fresh tenders are not called for. How
is it that or this occasion no such
effort was made at all and this ten-
dered was chosen especially in view of
the fact that even much earlier than
the tendering, this tenderer had
already been preferred? As many as
60,000 odd pairs of shoes had been
obtained from them. That is why
I would suggest, if I may, on inquiry
into this matter,—as has already been
suggested by my hon. friends—into all
the facts, because it would be quite
some time before it goes to the Pub-
lic Accounts Commftiee.

Shri D. Sanjivayya: All that I can
say is this. If there was a mistake
in not inviting tenders, at the time
when Messrs. Ruby Industries wanted’
revision, that is a gdifferent matter;
that has not been done, and we had
not invited tenders. I shall examine
the whole case again and take what-
ever steps are required.

Shri A. P. Sharma: Who is the
owner of Ruby Industries?

Shri D.

Sanjivayya: One Shri
Bhowmick. .

Shri N. Dandeker: As I understand
the matter, this agreement with Ruby
Industries contained an eccalator
clause under which if the prices of
raw materials went up, they were
entitled to an increase in price, and
presumbaly, the arbitration was in
pursuance of that clause. If so, was
it a condition of the tender, so that
all tenderers were aware that they
would be entitled to have an escala-
tor clause ip their supply agreement?’
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) Shri D. Sanjivayya: I will look
intp it and see if such a clause was
-there.

Oral Answers

Shri N. Dandeker: Was it put down
-as a condition......

Mr. Speaker: He says he does not
‘have the information at present. He
will look into it.

Shri Sham Lal Saraf: Shri Dande-
ker has partly covered my question
T will put the other part. In the
agreement, was there a clause laid
down that there was g possibility of
revision of rates under given circum-
stances? Will the Minister kindly ex-
plain whether such a possibility was
envisaged, and if so, to what extent,

so that this could be covered under
that?

Mr. Speaker: He will examine that.

Left Communists’ Link with Peking

+
« S Shri Hem Barua:
"\ Shri Hari Vishnu Kamath:

Will the Minister of External
Affairs be pleased to state:

(a) whether it is a fact that the
Chinese Embassy in New Delhi has
made a statement challenging the
Home Minister’s statement in Parlia-
ment on the 12th March about the
Left Communists’ links with Peking
and describing the above disclosure
by the Home Minister as ‘completely
groundless and sheer fabrication and
slander’; and

(b) if so,
thereto?

Government’s reaction

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir.

(b) The First Secretary of the Chi-
nese Embassy was summoned to the
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Ministry of External Affairs and an
oral protest was lodged against the
statement issued by the Chinese Em-
bassy on March 22, 1965. I was point-
ed out to the Chinese Embassy that
the language used by them in their
statement was objectionable and not
in keeping with normal diplomatic eti-
quette in relation to the host Govern-
ment.

Shri Hem Barua: Has the Chinese
Embassy, by challenging the Gov-
ernment of the host country, mnot
violated the cardinal principles of
diplomacy and international ethics?
If the Chinese Embassy has done
that,—and they have done that in a
very slanderous language—why is it
that Government have not asked the
Chinese Embassy to pack off from this
country, short of severing diplomatic
relations with China?

The Minister of External
(Shri Swaran Singh): 1t was not
considered necessary that such a
drastic step should be taken on this
basis.

Affairs

Shri Hem Barua: In view
fact that the Chinese
Delhi has become a honeycomb of
anti-Indiap activities and a yendez-
vous for Indian traitors, as disclosed
by the hon. Home Minister in this
House, why is it that Government
have not considered it desirable to
take the minimum step I want them
to take, namely, to restrict the move-
ments of the diplomats or personnel
of the Chinese Embassy in this
country, as they have restricted the
movements of the Indian diplomats
in Peking?

of the
Embassy in

Shri Swaran Singh: It is correct
that the movements of members of
our Mission in Peking are restricted,
just as the movements of diplomatic
members of other foreign missions in

China are also restricted. Their
system is different. In our country,
we permit diplomats freedom of
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movement; we do not restrict their military debacle and national humi-

movements in our country.

Shri J. B. Kripalani: Other foreign
missions are not our enemies.

Shri Hem Barua: May I seek your
protection?

Mr. Speaker: The Minister has said
he is unable to do that,

Shri Hem Barua: As far as I know,
the Indian Embassy in Peking is not
indulging in any anti-Chinese acti-
vity. But here their Embassy has
been actively indulging in anti-Indian
activities, and the Home Minister
disclosed here that there are links
between the Left Communists and
the Chinese Embassy in Delhi. Over
and above that, there is the informa-
tion that this Chinese Embassy is
helping some pepole with money and
they are dumping forged currency
notes in Jammu and Kashmir. Here
is an Embassy that is indulging in
all sorts of things against us and yet
our Government—if I use the word
‘impotent’, you would turn me out,
I know; so I do not want to use
the word ‘impotent’—like a bunch of
inefficient and incompetent people
have tolerated this Chinese vandalism
in this country......

Mr. Speaker: Order,
answer has been given.
House to consider it.

order. The
It is for the

Shri Hem Barua: Is the reply satis-
fying to you of all persons?

Mr. Speaker: 1 am not to express
my opinion. The answer has been
given. The House has got the autho-
rity to take any step against the
Government, if it so desires, It is
not for me to do anything.

Shri Hari Vishnu Kamath: Is it not
a fact that since their perﬁdi?ns
invasion in 1962, which led to India’s

296 (Ai) LSD—2.

liation, the Chinese Embassy in India
has been arrogantly and contemptu-
ously vilifying and slandering the
host Government and the host
country? If so, is Government aware
of any other country in the interna-
tional world, in the comity of nations,
whose Government has tolerated and
stomached so many insults from a
foreign Embassy on its soil?

Mr. Speaker: The Question Hour
should be used strictly for the pur-
pose for which it is intended. So
many adjectives, qualifications, in-
nuendos and all those accusations,
though they might be correct, even
then......

Shri Hari Vishnu Kamath: They
are not adjectives; they are substan-
tives.

Mr. Speaker: When a Member is
putting his supplementary, all these
need not be put there. It is only for
the purpose of eliciting information
that the question is put. So it should
be confined to that. I am not con-
testing the correctness or otherwise
of what he has used, or the phrases
he has utilised in this manner.

Shri Hari Vishnu Kamath: I would
only request you for my future guid-
ance to let me know which of are
the objectionable adjectives I have
used so that I may not use them in
future.

Mr. Speaker: None of it may be
objectionable, But in putting sup-
plementaries, they should be avoided.
This ig what I meant. (Interruption).

Shri Swaran Singh: It is correct,
as has been mentioned in the Home
Minister’s statement, that these links
were there. The activities of the
Peking mission here are objectionable.
As to what action we take, we have
to take several things into considera-
tion. We have not decided to take
any action yet.
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As regards the other paralle], now
it is very difficult for me +to say.
When they function in other count-
ries, some missions are known to
issue statements which are not to the
king of the Government of the
ountry to which they are accredited.

Shri Hari Vishnu Kamath: On a
yoint of order. He said there are
Missions known to do so. Of which
ountries does he know? This is too
rague,

Mr. Speaker: He cannot give.

Shri Hari Vishnu Kamath: I know
of one country. I know that Presi-
lent Nasser warned the Chinese
Embassy in Cairo when it criticised
India there. He told them either to
shut up or shut down their Embassy.
Here, what is all this?

Shri Bishwanath Roy: May I know
whether in their attempt to trace the
links of the Left Communists with
China, the Government were in a
position to get some papers regard-
ing some communist depositors with
the Bank of China, and some amounts
deposited or credited in the bank in
their favour by any unknown agency?

Mr. Speaker: The question relates
.t0 a statement issued by the Chinese
.Embassy here.

Shri S. N. Chaturvedi: May I know
whether, in the first instance, the
Chinese Embassy was asked to with-
draw that statement? If not, why
not?

Shri Swaran Singh: If the state-
ment has already been issued, there
will not be much satisfaction even if
they withdraw it.

Shri Hari Vishnu Kamath: Did
they apologise?

Shri Swaran Singh: As has been
explained, I do not accept what is
mentioned in that - statement. That
statement is a futile statement, Our
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Home Minister’s statement in the
country has much greater value than
that of anybody challenging it.

Shri Hem Barua: That is
question.

not the

Shri Rajeshwar Patel: On a point
of order......

Mr. Speaker: Hon. Members should
realise what the function of the
Speaker is and how we should pro-
ceed. I can only allow a question to
be put. If the information given by
the Minister is wrong, if the policy is
wrong, I cannot take any action. If
Members are not satisfied with the
policy Government are pursuing,
there are other methods of raising
the matter in the House. They can
do so, but not just now.

Shri Hem Barua: It is good to know
that you are not satisfied.

Shri Hari Vishnu Kamath: We want
a correct and proper answer.

Shri Ranga: If I may make a sub-
mission, we may not have any redress
against a Minister when he gives an
answer, He must give an answer
straight to the point as I said the
other day also, and he should not be
rambling about. We may possibly
enjoy that privilege, but it is not
allowed to the Minister. In that
vague fashion he goes on giving his

answers. Surely, the House has a
right to express its dissatisfaction
here.

‘Mr. Speaker: If I may be permitted
to say so, honestly I have a grouse
against both sides, it is not only one
side. I have always been impressing
that if the question is straight, pre-
cise and to the point, I will certainly
see that the answer is also given
straight, but when the question is so
complicated and involved, I also get
confused as to what should be the
answer.
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Shri Rajeshwar Patel:
of order. The hon. Minister has
observed that the statement was
futile, and since it had already been
made, there was no necessity of
requesting them to withdraw it
Every day in this House there are
statements made and, if you are
pleased to think that it is not a cor-
rect statement to make, you always
request the Members to withdraw it.
I do not know whether it is as a
matter of policy that the Govern-
ment would not insist upon with-
drawal of any such statements which
are not facts and are undesirable, or
merely because they have been made
there is no necessity to withdraw
them,

Shri Hem Barua:
regret also.

The Prime Minister and Minister
of Atomic Energy (Shri Lal Bahadur
Shastri);: May I say a word? It is
true that the Chinese Embassy has
been functioning in a manner which
has not been correct at all. I would
only suggest that we will consider
over this matter. I do not want to
say anything specific or positive just
at present, but we will consider as to
bhow to deal with this.

Shri Hem Barua: May I
clarification?
Some hon. Members 7rose—

Mr. Speaker: There are half a
dozen Members standing. All will
sit down. Unless I call him, how can
he speak? Shri Swell

8Shri Swell: The External Affairs
Minister has just stated that the
Home Minister's statement with
regard to the activities of the Left
Communists in this country Embassy.
May I know what the issue
is before the House—the relative
value of the statements of the Home
Minister and of the Chinese Em-
bassy, or the active interference of
the Chinese Embassy in the internal
affairs of this country?

Mir. Speaker: That was in 3 differ-
ent context.

On a point

And express

seek a
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Shri Swell: He did make that state-

ment that the Home Minister's state-

ment was of much greater value.

Mr. Speaker: He said the facts were
those that had been stated by the
Home Minister.

Shri Shinkre: In view of the fact
that the Embassy of the country con-
cerned has flatly denied the charges
levelled by the Home Minister against
the interference or link of Communist
China, and in view of the fact also
that the statement laid on the Table
of the House by the hon. Home Minis-
ter is not satisfactory as evidence, as
was voiced almost unanimously by all
sections of the House, will the Gov-
ernment, now that they say that they
are very sure and convinced that the
Chinese Embassy is functioning come
pletely in a wrong manner, take some
steps to drive hom to Chine their
interference........

Mr. Speaker: That answer has
already come from the Prime Minister.

Shri Shinkre: 7. .and close this

Chinese Embassy?
Mr. Speaker:
the same thing.
off s e & g S
gt g 5 S gomEw 3 Y s
wF aEwfTE qaaed e R A,
s gfafe W @ wE g
W O gEEE F F a) dey
T A g A W

FHT N %7 foar 87 afs gf Y s
M G F feram T 9@ A=
# Ty gu, # I g A -
fafirl #1 s F WA Y, T ARG
FER aorte F1% Tar fotg ¥ o
@ 5 N o § W@
wT § wia & a9 fow w fae-
TG TUHTST HY GF T §, I8 g
< v ¥ farg fadw fear @ ?

He need not repeat
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www wge IR T R a
w7 F @ 99 AG qOEET TRy |

it weTAte WEA R A
XY IT F A9 AW F A A AfE
FT g WAL GTC VG A WIS B
¥ are A TorgETE AT T T
¥ W@ a@R ®) 3o fwar § af g
A TRT HC IF TR F T 4T
#E F39 Jo9 T @ & 7

weow WgE - I=W war § R
g 39 o faa w3

*ft TR e - fad O A
FT @Y AT Ag form | R T FT g
s a1 fF 1 DA g ¥ $o foar
2 @ awfaF awaed ¥ whatea !

Shri Swaran Singh: No, Sir.

o T WATET fgan : well FRred
¥ T FA F AT 9T "l # A
Y g qwET 9 fF aw F 7 |
% waf wg ot 7w qeEt )
smafa @7 ot T G AERT UF W
N Fgfee &1 AW agt aad
A TG g AT T F AT T
®TH FT GAA L W@ AT 7
Shri Swaran Singh: Both the con-
tent and the language were objec-
tionable and I have no hesitation in
sauing that. About the second part,
I do not think that it arises out of
this.

To T RAEE MFgaT : Tg MeT&
7T W9 GueT HEm fF g Izar
¢ o | wwfa S9F 94T g9
¥z A 2 | IR HfE ¥ 9w F
T AT qE XA ¥ 9% war E
TR fifd B g fF oo w
AT sfeeeE § IR qg TG e
ff mow e wfaeEs &
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T A1 A0 TE AR TAF WAAT AG AHF
0 AW 7 TN F T FIA T 7T
R e T 9T wraf # ofr v E ¥
/A Faw S T AT @ N AW
T AOF AHA FRT I I A FQ
f& ag W& IzaT.. ..

oo wEEA . SAEt #1 ZAK
@l 9T FFT AT |
Shri Swaran Singh: Yes, Sir; both

these things were said.

WeTR WERW . FiAT HIEA
qfew, = FoIA |

[ TRTACAE . AATF AT54T FT
smE i dmag aam fRaza g &
qOEE F e § A9 I3 3H TR
Fraw@ @ T AT FE 9T OH¥
TE@ FEX S A AT I F A IR
X 3 AT o gETd AT
1 fadelY gamETE F FHAT A BGIHC
o & W AW F AT TAY AR ZAR
fag @oam A A IR ET A N
FFAT & AT IA gH HY qgA FLAFA
#? gy Sy g fFHar am ?

weast wge ¢« ¥4 w7 731 fF A
g FfA 7

WRITTEN ANSWERS TO
QUESTIONS

Transmitters from U.S.S.R.
( Shri Yashpal Singh:
| Shrimati Renuka Barkatakiz
Shri P. C. Borooah:
+909. / Shri Kapur Singh:
Shri Rameshwar Tantia:
Shri Vishwa Nath
Pandey:
Will the Minister of Informatism
and Broadcasting be pleased to state:
(a) whether the US.S.R. has of-
fered to supply India two medium
wave transmitters of 500 kilowatts
each;
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(b) if so, the terms of the
and

(c) whether the offer has been ac-
eepted by Government?

The Minister of Information and
Broadcasting (Shrimati Indira Gan-
dhi): (a) Yes, Sir.

(b) and (c). The detailed terms of
the offer are being negotiated. It has
been decided to accept the offer sub-
ject to satisfactory finalization of the
terms.

offer;

Maharaja of Sikkim

{ Shri Rameshwar Tantia:
+910. ! Shri P. C. Borooah:
Shri P. R. Chakraverti:

Will the Minister of Extermal Af-
fairs be pleased to state:

(a) whether it is a fact that Maha-
raja of Sikkim has approached the
‘Government of India to change his
title to “His Highness the Chogyal ot
Sikkim”;

(b) if so, whether Government have
recognized the change of title; and

(¢) whether it is also a fact that
the Maharaja has been requesting for
a revision of the Treaty of 19507

The Minister of State in the Minis-
try of External Affairs (Shriman
Lakshmi Menon): (a) Yes, Sir.

(b) Yes, Sir.
{c) No, Sir.

form dgT A€

*911. st ggaw fag : W@ gEAr
A AR HeAT qE qATX HT FAT FA
s :

() 7 wicdia w=fa@l w7
gratfrs, Tomfas ©d arfgfas @)
AN ¥ A & F1O0 TR 7 AR
foon Fa O W A FAME
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(@) afe g, @ 357 TleT FX
g fra-fer qer Tl B osaw ¥
W W ;WK

() S% gwiew w9 fFE S
T wwEAT § 7
a1 WX gaTew WAy (e
R i) : (F) S, W@
(&) o= (7). & 7@ I |
Naga Peace Talks

( Shri D. C. Sharma:
Shrimati Savitri Nigam:

| Shri P. C. Borooah:

| Shrimati Renuka Bar-

*914. kataki:

Shri P. Venkatasubbaiah:
Shri Ravindra Varma:
Shrimati Johraben Chavda:

(| Shri Kishen Pattnayak:

Will the Minister of External Af-
fairs be pleased to state:

(a) the up-to-date progress made
by the Peace Mission in their talks
with Naga Leaders; and

(b) the stage at which the matter
stands at present?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) and (b). The
Peace Mission had submitted cer-
tain proposals under their letter of
20th December, 1964. A copy of the
Peace Mission’s proposals was placed
on the Table of the House on 22nd
February, 1965 in answer to Starred
Question No. 63.

The Government of India’s reaction
to these proposals had also been sta-
ted on the same occasion.

Subsequent to that two meetings
were. held on the 24th February, 1985
and 6th April, 1965 at which the ques-
tion of whether both sides accept the
Peace Mission’s proposals as a basis
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for further negotiations was discus-
gsed.

The Underground Nagas have upto
now not given a categorical accept-
ance of these proposals of the Peace
Mission as a basis for further nego-
tiations. However, discussions bet-
ween the Peace Mission and the
Underground Naga leaders in this
connection are still in progress.

N WEEA A w7 qRAY § @
|

it g fag
ot e fagrdt g -
1 aifwew W a3 Faw A
Fo 0 fF (P Fur FEAT TSI
*F) =Y mege &, = T AL T FH
SEEEAT § WA g ATAT F A AIIAT
* fod st wragE-aw f& & I wo
TG T oFard 4 ?

Ffw-wTd WA § ST HAY
(=il sy Faw ) WA qEOR
¥ fog faifa wdeT & §, wETs
7t frfafae syom ox gemeR F9
a3 -

“% geafaest & gTq ANYuT HFET

g fs & wdhw Amfdar 1
NEEE, TS & IR THF
Iu dfem & frar mr g AR
TETEET & IO ¥ & S ga
fHZwAF L 17

forat e &9 WK AR w7oge T,
ot & 7 1964 ¥ TR ¥ f fay
T JEEA-E q97 TEET 1964 ¥
wagA-adl & W aEferar A W
e 9T gEaTer fHT ¥ 1 yrEE-mH
F gfaee 9T 9 “faar 1 4w F T
oy vt W arde”’ ¥ qr SN wf

*915.
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964 ¥ WET ¥ “Freid (=g
AT TR TR FT TG ST FT Fo7--
S )", MTASAT 1964 F HrEEAY
¥, “Fed qfeew e W
1964 X 99X 1964 ¥ Wrge o
S 16 F FTAA T 38 TUT Qg
TAT ;AT we qeftE R &
T ety Ao §7 afs &, @ oo
i AT A A s
sfy g wng”, e fatavd
A 99K 1964 F FEAAIT ¥ 99-
T “wdm wiw  oie fear qr
I AT F O grEeTTal F
T 9 FINT Tl weer “amp
T &ar” g Tfew 4v, w7 gaf,
I AEA-TE F AW 16 F IAT
qET ¥

I EgEAT F A1 H, Ty wageenw
¥ 25 999 1964 F U AT
¥ ot ot F7 3 faers faaor 2 fagr
#R 39 F fAU Y oF g 7w
I fag uF 9 ST 5% fagr e
S 13-1-65F 12-7-65 aF H
froda @ 1w wegee e mdEA-
o ¥ fafea faeor aeq w1 9w avwey
Fifemr a1 a1 5 wdwr, 1965 #Y
qIvfeT T57 g9a7 742 F ST A
I FY AT 9L WA AT |

Chines: Foreign Minister’s Statement
in Nepal
*916, Shri Hari Vishnu Kamath:

Will the Minister of External Af-
fairs be pleased to state:

(a) whether at a recent function
arranged by the Nepal Government
in honour of the Chinese Foreign
Minister, the latter vilified India;

(b) it so, what exactly did he say;

(c) whether India’s ambassador to
Nepal was present on the accasiom;
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(d) whether he protested at the
Chinese Minister’s observations, or
reported the matter to Government;
and

(e) if so, the action taken or pro-
posed to be taken in the matter?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) No, Sir.

(b) Does not arise.
(¢) No, Sir.
(d) and (e). Do not arise.
famaa™ | T T AGR
(=t frmA Q@S -
*917.<|11°me=ﬁ§'<?ﬁf3m:
(o %o Wo =TT :
FIT dAfe-wTd Al 26 A,
1965 %Y oA ey 7 A F I
¥ o M Ao TFEET F W § 0g
A FTFAF F

() T 9T FT A AHAW
& aFeT oAk T e fema
¥ forg W\ w1 AR fan T AT AE
foaam s afveEa Jbr 91
F o ?

(e)ﬁwﬁﬁviwfmm
awen foe &l 9T W ¥ g
fer &

(1) ®= ¥, sax fawaa,
afior Faq T @ TAAHT Y THF A
W e e R E ; W

(%) afs &, @ Fw TW A
I ¥ w0 feat @ fF 7 e A s
< afert oy A F anfw whsy ¥ O
vz A 7

aafe-erd st § IR (R
feam feg): (F) &
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(@) “gg ¥ @ dWiex A
et 46} woa e A w1 v
F73 qT qET ST Gt T T
T ¥ g9g HaawgE e 7
9T 17 97 1925 W Ja1 § g
fre T Y; WA IE F A g7 & !
@ AR I 9 THA, 1930 Y WA
¥ e /g

(1) < SorTen T SE BT
7 TATET, 1929 Fq@ET T 1T
WF TOTeT ¥ 30 MW, 1952 FY
@ET gorEa fHaT | S T
SAFT ¥ @ NErs O g ar
g 3 S ot g A AT
gu< AR e faqa™ ¥ 59 SRe-
T B eFR TG fFar &

(%) 9d T A & A
¥ T s ww A At

British Move on Peace in Vietnam

r Shri P, C. Borooah:

*918. ! Shri D. C. Sharma:
i Shri Vishwa Nath Pandey:
| Shri Ram Harkh Yadav:

Will the Minister of External Af-
fairs be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the British
move calling eleven nations to give
their views on how to bring peace
in Vietnam;

(b) if so, whether Government's
views have also been sought in tha
connection: and

(c) Government’s reaction to thi
move? -

The Deputy Minister in the Minis
try of External Affairs (Shri Dinesh
Singh): (a) and (b). Yes, Sir.

(c) The message received from the
British Foreign Secretary is being
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considered by the
India.

Government of

LT AT Y TXIS
(%t go = wgam :
*ft HiwT o AT
{ﬁwﬁtmz
*919. | =it oy fag fagrai :
| el o
wrgic fasy wem
L"ﬂ!o o wwaal
T RfaE-Frd AT 7T TAE FY
o Fa fF
() mrag aw g f5 <ot
FFHTT J AFET F G A AW
Tl AT ¥ A A F Ay W
g fraer A ¥
(@) 7T 7g @ § fs
¥ faganeiwr st § ; R
(w) afz g, 3 fasaw wy @wT
s AT HifEey 37
AAfw-erd waem & IewE (s
femfag ): (F) A (7)o, &)

() Frgm §F grnfae a5 A
afras g ¥ gw ¥ foer foan av
AT qg waga far a fF g T q|a
anfarea F aaTag § feean s g
a% gaT, 9g famaor faa 3w 3 wTene
¥ qor 91 HIL Far fog 9= ety
AT ETaE & T |

Joint Appeal on Vietnam
Shri Raghunath Singh:
Shri Yashpal Singh:
*920. ; Shri P. R. Chakraverti:
Shri Kanakagabai:
Maharajkumar Vijaya
| Ananda:

Will the Minister of External Affairs

APRIL 19, 1965 Written Answers

be pleased to state:

some
modification to the Belgrade draft of

(a) whether India suggested

the joint peace

appeal on Vietnam;
and

(b) if so, what was India’s stand on
the subject?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir. India and some
other countries had suggested modifi-
cations to the original draft prepared
by Yugoslavia.

(b) The joint appeal signed by the
representatives of 17 non-aligned
countries, including India, represents
the agreed views of these States and
expresses their collective concern
over the situation in Vietnam. A copy
of the joint appeal js placed on the
Table of the House. [Placed in Lib-
rary, see No. LT-4206[65].

Meeting of Disarmament Commission

f Shri Rameshwar Tantia:
\ Shri Ram Harkh Yadav:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that the
Secretary-General of U.N.O. was seek-
ing views of member-Governments
on the Soviet Union’s request for con-
vening a meeting of the 114-member
Disarmament Commission in  April,
1965;

(b) if so, the reaction of the Gov-
ernment of India thereto; and

(c) whether any date has been fix-
ed for the meeting?

The Minister of State in the Mimis-
try of Extermal Affairs (Shrimatt
Lakshmi Menon): (a) Yes, Sir. The
Secretary-General of the United
Nations i3 consulting member States
on the proposal of the Soviet Govern-
ment for the convening of the United

“921.
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Nations Disarmament Commission in
April, 1965,

(b) The Government of India are
agreeable to the proposal.

(¢) The Commission is expected to
hold a preliminary meeting on the
21st April to settle various procedural
matters and to commence regular
work on the 26th April, 1965.

Cease-fire in Cooch-Behar Area

( Shri P. C. Borooah:
| Shri Hari Vishnu Kamath:
~y22.J Shri P. Venkatasubbaiah:
*Y Shri Ravindra Varma:
Shri K. C. Pant:
LShri M. R. Krishna:

Will the Minister of Extermal Affairs
be pleased to state:

(a) whether a revised cease-fire
agreement relating to border firing in
the Cooch-Behar—Rangpur area was
signed in Dacca on the 30th March,
1965;

(b) if so, in what respects it marks
a departure from the earlier cease-
fire agreement signed on the 22nd
March, 1965;

(c) whether Government of West
Bengal have expressed resentment
over it, if so, on what grounds;

(d) whether Pakistani forces have
since commenced firing in South Beru-
bari area; and

(e) if so, Government’s
thereto?

reaction

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) There was no
revision of cease-fire agreement Moda-
lities of the implementation of the
agreement of 22nd March, 1965, were
discussed and agreed upon at Dacca
on the 30th March, 1965.

(b) Basically there was no depar-
4ure from the agreementi reached at
New Delhi on 22nd March 1965,
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(c) There has been some correspon-
dence between the Government of
West Bengal and the Government of
India in this matter. The correct
position has been explained to them
so that there should be no room for
any misunderstanding,

(d) Yes, Sir. There was some Pak-
istani firing in South Berubari area
since 1600 hours on 30th March, 1965,
and it ceased on the 2nd April.

(e) Government of West Bengal
lodged a protest with the Government
of East Pakistan. Our Indian High
Commissioner also took up the case
immediately with the Chief Secre-
tary. East Pakistan.

qifFeA § WA ganEaman

(ot gow == FEAR :
=\ TETRAIT e
ot gga fag
it sra fag fagrt :
e feg v
Fa1 42wl §eT gg I WY
FIT F4T {4
(%) ¥ ag &= § f& FT qov
TEafavET § @Y aT9 WK qHTER-
qal ¥ FATEEETHT U WA W
qura arfesT o faamm ¥ W9
g

(@) FTrag e fe flwswd
FTETAT FY TET qAT A T 47 Y
qIfFEaTe aTaT & JUIHAT Iy T
R IR F AT 24 4 TF A W
R

*923.

— e

() afzgl AETFCHR T

¥ |y FHaEr AT & 7
| e SAET § O st
feanfeg ): (F) 9 (7). o, &
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() @O & gar fe & arfe-
am & faiw satwm s fFaar
ST F1 49 AW gEEET ¥
AT B T HEREAT € |

Deposits in Rajasthan Post
Offices

2314 Shri Dhuleshwar Meena:
*7_ Shri Ramachandra Ulaka:

Will the Minister of Communiea.
tions be pleased to state the total
number of gross deposits in various
post offices of Rajasthan under the
Scheme of Small Savings Drive dur-
ing the half year ended the 3l1st
March, 19647

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): The total gross amount of De-
posits under the various Small Sav-
ings Schemes in Post Offices in Rajas-
than during the period from 1-10-63
10 31-3-64 was Rs. 2,61,41,529.

IqT W@ A Aqewe wfe

2315. st K TG ;. W
R e AT wY qg T FOHA
w4 fs:

(%) e aw F fafww qomz
Twadl ¥ 31 fawway, 1964 # A-
Trd IO safeadl #7 gw  Hear
ey 41 ;

(@) sdfafag afem, 4w
aqr avQe sAfFaal  # wAw s
feafy ot ;

(‘T) Wﬁzﬁﬁ’nlfi, TS AT
§ Al A denn ool oF; W

»(q) s ¥ fafes fa@i 1 de
gy € ?
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9 R QoI st (ot ot ) :
(%) 3,74,310
(&) 9fF 9T g
dFvet qw ( fm &
Fewifewe o ot mfwe
) . - . 1,10,064
douee (R ¥ owe
e A wifaw §) 9,551
() faredy (sege<
AT IeURA F1 F Wi
| ). . 29,748
Hfewwr dmzE . 3
it dvgew 11
(w) fufe afgam
(dfew =k g9 & swiar
e s ) 2,562

Centract Labour

2316, Shrimati Ramduolari Simha:
Will the Minister of Labour and Em-
ployment be pleased to state:

(a) whether any survey has been
made of the working and service con-
ditions of the contract labour in India;

(b) if so, the special features there-
of; and

(c) the nwmber of contract labour
in each State and in each Industry?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a).
Yes. The Director, Labour Bureau,
Simla has so for conducted special
studies to ascertain the nature and
the extent of the problemg relating to
contract labour in the following 12 in-
dustries femployments:

(1) Iron Ore Mines

(2) Petroleum refineries and Ofl-

fields.
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(3) Ports

(4) Railways .

(5) Building and Construction In-
dustry.

(6) Distribution and Marketing side
of Petroleum Industry.

(7) Manganese Mines

(8) Iron and Steel Industry

(9) Limestone quarries.

(10) Cotton ginning and baling
(11) Mica Mines, and

(12) Hydrogenated Oil Industry.

(b). A statement showing analysis
of conditions of work including wages,
welfare etc, of labour employed by
contractors in certain selected indus-
tries /establishments is placed on the
Table of the House. [Placed in Lib-
rary, See No. LT-4207/65].

(c) The required information is not
available.

Committees in 1. & B. Ministry

2317, Shrimati Ramdulari Sinha:
Will the Minister of Information and
Broadcasting be pleased to refer to
the reply given to Starred Question
No. 9 on the 16th November, 1964 and
state:

(a) the names of the Committees
attached to the Ministry of Informa-
tion and Broadcasting that were dis-
solved; and

(b) the reasons therefor?

The Minister of Imformation and
Broadicasting (Shrimati Indira
Gandhi): (a) Statement showing the
names of 48 Committees which were
abolished is placed on the Table of
the House. [Placed in Library, see
No, LT-4208/65]. Of these, two Com-
mittees mentioned at S, Nos 16 and 47
of the statement have, however, since
been revived. Hence the number of
Committees actually abolished is 46.

(b) These Committees were abolish-
ed for effecting economy in time and
expenditure. B EET s o

wawfe el &
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Wireless Stations

(Shri D, C. Sharma:
| Shri Narendra Singh
| Mahida:
2320. | Shri Solanki:
Shri Narasimha Reddy:
Shri Vishwa Nath
| Pandey:
Will the Minister of Communica-
tions be pleased to state:

(a) whether a proposal to establish
a number of small wireless stations
along the coast line in South India
traditionally vulnerable to cyclones is
under consideration; and

(b) if so, the steps taken in
regard?

this

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) and (b). No; There are no
proposals for providing wireless com-
munications specifically to places vul-
nerable to cyclones. At present along
the coast line in South India there are
Wireless Stations at Karwar, Manga-
lore, Cochin, Tuticorin, Madras and
Vishakhapatnam  which  broadecast
Navigational warning and weather
bulleting for the Ships at sea. These
stations have been set up at the re-
quest of the Ministry of Transport
(Shipping) and are adequate for meet-
ing the needs of merchant shipping.
Wireless communications as standby
to land lines are also available on the
following routes: Madras-Delhi, Kar-
war-Belgaum, Mangalore-Bombay.
Some wireless equipments are also
kept in readiness in major wireless
stationg to enable wireless communi-
cation being provided in any area at
short notice to meet any emergency.

Work-load in Ordnance Factories

f Shri S. M. Banerjee:
2321 { Shri Yashpal Singh:
Will the Minister of Defence be
Pleased to state:

(a) whether it is a fact that the
work-load in the Ordnance Factories
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has considerably decreased
December, 1964;

since

(b) if so, the reasons therefor;

(¢) whether this is partially due to
placing orders on private sector; and

(d) the steps taken to ensure that
all the available capacity in the Ord-
nance Factories continues to remain
fully utilised?

The Minister of Defence Production
in the Ministry of Defence (Shri A.
M. Thomas): (a) Except for a certain
amount of reduction in respect of
clothing and general stores, there has
so far been no reduction in the work-
load in Ordnance Factories.

(b) The requirements of the Army
of clothing and general stores have
been met to a fairly large extent.

(¢) No, Sir.

(d) In the case of clothing, we are
endeavouring to obtain orders for
stitching of uniforms from other Gov-
ernment departments and State Gov-
ernments. In other flelds, action is
being taken to develop manufacture
out-put of other types of equipment
needed by the Services.

X fored ox dFaW
&t ®o wwo fEAS
it oo fag
Y o Fo fommdd :
Lu’taoiom:

Fg1 stfereert Hel ag q@T Y FA
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gz aw qur Ivwn & fwie &

2322.
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Army Ordnance Corps

[ Shri Heda:
2324. 3 Shri M. B. Krishna:

Will the Minister of Defenee be
pleased to state:

(a) the avenues for promotion
available to civilian officers in the
Army Ordnance Corps;

(b) whether it is a fact that the
last Pay Commisison had recommen-
ded & selection grade to the extent
of 10 per cent of the permanent posts
where there are no promotion ave-
nues; and
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(c) the action, if any, taken to

create selection posts for civiliam
officers?

The Minister of Defence (Shri Y.
B, Chavan): (a) The Army Ordnance
Corps is essentially a Military Corps
and the nature of work demands that
most of the officers should be Service
Officers. Depending upon the func-
tions to be performed, civilian offi-
cers on a scale of pay of Rs. 350—800
are also authorised in different Static
Depots to the extent possible. To
provide prospects of further promo-
tion to these civilian officers, twelve
posts of civilian Staff Officers (Ord-
nance) have also been created in the
Ordnance Services Directorate includ-
ing Central Provision Cell at Army
Headquarters in the scale of
Rs. 740—900.

(b) A selection grade was not re-
commended for Ordnance Officers
(Civilians).

(c) the question does not arise.

Grades of Pay in Army Ordnance
Corps,

2325. Shri Heda: Will the Minister
of Defence be pleased to state:

(a) the grade and scale of pay of
the Civilian Officers in the Army Ord-
nance Corps; and

(b) whether this pay is commensur-
ate with the responsibility entrusted
to them?

The Minister of Defence (Shri
Y. B. Chavan): (a) In the lower for-
mations there is only one grade of
Civilian Officers, namely Ordnance
Officers (Civilian) with Class 1II
gazetted status and a scale of pay of
Rs. 350—25—600—30—530—EB—30—
800. '

On appointment as Ordnance Offi-
cers (Staff) at the Army HQrs they
continue to have Class II gazetted
status but are paid in the scale of
Rs, 740—30—830—35—3500.

(b) Yes, Sir.
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Abolition of Secretary-General’s Post

2326. Shri Yashpal Singh: Will the
Minister of External Affairs be pleas-
€d to state:

(a) whether it is a fact that with
the abolition of the post of Secretary-
General in his Ministry there is a
lack of co-ordination in various wings
of the Ministry which is hampering
the growth of unified policy through-
out the work; and

(b) if so, the measures being adop-
ted to overcome this?

The Minister of External Affairs
(Shri Swaran Singh): (a) No, Sir.
After the abolition of the post of Sec-
retary-General the authority for co-
ordination of work in the Ministry is
the Foreign Secretary.

(b) Does not arise,
BT H WA FICRAT
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Defence Training Institutions

2328, | Shri Bamachandra Ulaka:
" 9\, Shri Dhuleshwar Meena:

Will the Minister of Defence be
pleased to state:

(a) the number of Defence training
institutions proposed to be opened in
the country during the current year;
and

(b) when and where these institu-
tions will be opened?

The Minister of Defence (Shri Y.
B. Chavan): (a) and (b). Nil, so far.

Representation of NEFA in Parliameat

2329 Shri Yashpa! Singh: Will the
Minister of External Affairs be pleased
to state:

(a) whether Government are exa-
mining the question of introduoing the
elective system for representation of
NEFA in Parliament; and

(b) if so, how long it will take to
effect this change?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) This will depend on the re-
sult of examination mentioned in

(a) above.

Unidentifica Plame over Palam

Shri R. S. Pandey:

Shri P. C. Borooah:

Shri R. Barua:

Shri L. N. Bhanja Deo:
Will the Minister of Defence be

pleased to state:

(a) whether Government are aware
of the reports that ‘in January, 1906

2330.
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an unidentified plane flew around
Palam airport at a high altitude and
disappeared ignoring the signals by
the air port authorities;

(b) whether any investigation has
been made into the matter; and

(c) it so, the result thereof?

The Minister of Defence (Shri Y.
B. Chavan): (a) to (c). There has
been no such incident in the month
of January 1965. However, on Tth
January at about 22.30 hours, the
ecrew of a Viscount aircraft of the
Indian Airlines Corporation saw a
round orange-coloured object at ap-
proximately 3500 feet. It was later
seen climbing. The matter was
thoroughly investigated. This object
could have been a weather baloon
released by the Meteorological De-
partment. In fact on that day at ap-
proximately 10.30 hrs. Meteorologi-
cal Department at Safdarjang did re-
lease a weather baloon with an
erange-coloured lantern attacheq to
it.

China’s move for Riva] U.N.O.

2331, Dr- L. M. Singhvi:
"™\ Shri Vishwa Nath Pandey:

Will the Minister of Externa] Affairs
be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the reported
move on the part of Communist
China to bring a rival and supposedly
revolutionary Uniteq Nations into
existence; and

(b) if so, the reaction of Govern-
ment and their policy to the question
of China’s admission to the UN. in
the light thereof?

The Minister of External Affairs
(Shri Swaran Singh): (a) Following
Indonesia’s decision to withdraw from
the United Nations, the Chinese Pre-
‘mier, Mr. Chou En-lai, was reported
to have declared, in the course of the
visit of a delegation led by the Indo-
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nesian Foreign Minister, Dr, Suban-
drio, to Peking, that “consideration
may be given to the setting up of
another United Nations, a revolution-
ary one, so that rival dramas may be
staged in competition with the exis-
ting U.S.-manipulated U.N. for peo-
ple to make a comparison.” The Gov-
ernment of India are, however, not
aware of any formal move by China
to bring a rival UN. into existence.

(b) The Government of India see
no reason to change their policy
which is to suppoit the admission of
China to the United Nations.

Audibility of Indian Broadcasts

2332. Dr. L. M. Singhvi: Will the
Minister of Imformation and Broad-
casting be pleased to state:

(a) whether Government have
scrutinised the extent of the audibi-
lity of our broadcasts in NEFA,
Ladakh, Uttarakhand, Tibet and
South East Asian countries; and

(b) if so, whether a statement
would be laid on the Table indicating
areas where audibility is not satis-
factory and the measures to improve
the same?

The Minister of Information and
Broadcasting (Shrimatj Indira
Gandhi): (a) Yes, Sir,

(b) The reception on short-wave in
NEFA, Ladakh and Uttarakhanq is
fair but requires improvement. The
Service to Tibet is satisfactory. Tha
service to South-East Asia is gene-
rally satisfactory but in view of the
heavy congestion in the spectrum,
there is scope for improvement.
Action has already been initiated to
procure high power transmitters
which will improve the service in
NEFA and also in Tibet and South-
East Asia. Proposals for improving
the services in other areas are under
consideration.
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Reaj Wages of the Working Class

) 2333 Shri P. R, Chakraverti: Will
4the Minister of Labour and Employ-
ament be pleased to state:

(a) whether, according to tenta-
tive calciilations made by the Labour
Penal constituted by the Planning
Commission, the real wages of the
‘working class’ have steadily declined
.and reached the figure of 1939 level;

(b) whether steps have been taken
40 make a scientific study of the cur-
yent trends in real wages on region-
ceum-inductry basis; and

(c) whether Government have de-
wised any effective measure to coun-
teract this deminution of real earn-
ings?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
“The Labour Penal has been constitu-
ted only recently. It has not yet met.

'(b) Lafest available data on real
wages have been published in the
book, Indian Labour Statistics—1985
(Page 101). A copy of the publica-
tion is available in the Library of the
‘Parliament.

(¢) The diminution of real wages
8 met. to some extent by linking dear-
‘pess allowance to the consumer price
jndex pumbers. A statement show-
ing the position regarding the link-
4ng of dearness allowance with con-
sumer price index is placed on the
“Table of the House. [Placed in Lib-
sary, see No. LT-4209/65].

Examination for IF.S,

[ Shri Aukam Chand Kach-
1334.{ havaiya:
Shri Onkar Lal Berwa:

Will the Minister of Extermal
Affairs be pleased to state:

(a) whether it is a fact that a De-
-partmental examination was conduct-
ed by the UP.S.C. in 1963 for appoint-
ment to grade IV of the Indian Foreign
‘Service Branch (B) for which only

296 (Ai) LSD—3.

employees of his Ministry were eligi-
ble;

‘(b) if so, the mumber of persons
appointed as a result thereof; and

(c) when such an examination s
expected to be held next?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) Twenty.

(¢) No such examination is con-
templated in future.

Film Institute of India

2335. Shri Subodh Hansda: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) whether it is a fact that there
is always a shortfall in admission
against the capacity of the Film Insti-
tute of India, Poona;

(b) if so, the reasons therefor; and

(¢) the steps being taken to make
it attractive to students?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) Yes, Sir. Out of the six
courses conducted by the Institute,
there is shortfall in admission mainly
in two of the courses, viz. Screenplsy
writing-cum-Elements  of Direction
ang Film Acting for Girls.

(b) The main reasons for the short-
£all in admission to these courses are
the following:

(i) The Institute admits only
such candidates as have the
prescribed qualifications and
also possess the necessary ap-
titude for the various courses.

(ii) The conservative outlook of
parents and guardians may be
partly responsible for the
shortfall in admission of the
girl students to the Course in
Film Acting.

(ili) There has also been difficulty
of accommodation. It was
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only in 1964-65 that a build-
ing near the Institute could be
rented for providing hostel
accommodation for girl stu-
dents. A boys' hostel though
planned has yet to be cons-
tructed.

(c) Applications for admission to
the Institute are invited every year
through advertisements in leading
newspapers and film periodicals. For
the convenience of the candidates, the
Entrance Examination is conducted
at important centres like Delhi, Bom-
bay, Calcutta and Madras. Besides,
scholarships are granted to deserving
students and steps are being taken to
make admissions to the Institute more
attractive by raising the number of
scholarships. A scheme to impart
practical training to successful candi-
dates of the Institute in the Films
Division has been approved. Hostel
accommodation for girls has been pro-
vided and a hostel building for boys
also is expected to come up. Efforts
are simultaneously being made to
open up employment opportunities
for the trainees of the Institute in
the film industry as well as in the
“Television unit of the Government.

Oonference in Belgrade on Situatiom
v in Vietnam

Dr. Ranen Sen:
Shri Dinen Bhattacharya
Shri M. N. Swamy:

| Shri Kolla Venkaiah:

[ Shri P. C. Borooah:
2336. {
|

Will the Minister of External
Aftairs be pleased to state:

(a) whether a conference of repre-
sentatives of certain non-aligned coun-
tries is being called by the U.N. in
Belgrade to consider the situation in
Vietnam; and if so, whether India has
been Invited;

(b) the precise items which are on
‘the agenda; and
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(¢) Government's reaction. to this
proposal?

The Minister of
(Shri Swaran Singh):

External Affairs
(a) No, Sir.

(b) and (c). Do not arise.

Pakistani Intruders killed in
Encounters

2337. Shri Vishwa Nath Pandey: Will
the Minister of Defence be pleased
to state:

(a) whether it is a fact that some
Pakistani intruders were Kkilled in
encounters with the Indian border
patrols during the first fortnight of
March, 1965 in Naushera-Mendhar-
Poonch sectors in Kashmir; and

(b) if so, the number thereof?

The Deputy Minister in the Minis-
try of Defence (Dr. D, S. Raju):
(a) Yes, Sir.

(b) One Pakistani intruder was kill-
ed. In addition, nine were injured.
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Accommodation for Army General

J Shri S. M. Banerjee:
2339.4 Shri Daji:
Will the Minister of Defence be
pleased to state:
(a) whether it is a fact that a house
was taken on rent at Rs. 3900|- per
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month in Calcutta for accommodating
an Army General whose salary was
Rs. 2250|- per month; and

(b) if so, the circumstances under
which this was done?

The Minister of Defence (Shri
Y. B. Chavan): (a) House No. 32,
Raja Santosh Road, Calcutta was re-
quisitioned through the State Govern-
ment for accommodating an Army
General. The Collector has assessed
the compensation at Rs. 3,900{- per
month.

(b) As there was acute shortage of
accommodation in Calcutta with the
move of H.Q. Eastern Command from
Lucknow to Calcutta the local Mili-
tary authorities moved for the requi-
sitioning of this property under the
belief that the rent will not be higher
than the rent at which it was last
rented out, namely, Rs. 1,600{-. ‘It
has been decided to de-hire the build-
ing.
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Purchase of Hunmter Alrcraft

2341, Shri D, C. Sharma: Will the
Minister of Defence be pleased to
state:

(a) whether the Government of
UK. has been approached for  the
purchase of some squadrons of Hum~-
ter aircraft; and

(b) if so, the prospects of getting
the same?

The Minister of Defence (Shr
¥. B. Chavan): (a) and (b). There is
no proposal to purchase any squa-
drons of Hunter aircraft from UK
Government. However negotiations are
being held with manufacturers of this
aircraft in UK. for purchase of a few
Hunters in order to maintain the
existing Hunter Squadrons of the
IAF.

Letter from Underground Nagn
Leaders

2342. Shri P. C. Borooah: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether Government have re-
ceived an authenticated copy ot the
reported underground Naga Leader?
letter of the 16th March, 1965 addres-
sed to the Peace Mission, reafirming
the truce terms in Nagaland; and
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(b) if so, the precise contents of
the communication?

The Minister of External Affairs
(Shri Swaran Singh): (a) We have
received a copy of the Underground
Naga Leaders’ letter of 16th March,
1965 addressed to the Peace Mission,
which was forwarded by the Peace
Mission to the Chief Minister of Naga-
land:

(b) The letter expressed the Under-
ground Nagas’ anxiety to have con-
sultations with Shri Phizo, the Presi~
dent of the Naga National Council,
and expressed their desire that the
Burmese Government be asked to
allow him to ceme to Burma where
their Representatives would be able
to meet him. It goes on to mention
that they had, several months ago;
asked - for facilities for their repre-
sentatives to go to London to discuss
the questions that have arisen in these
negotiations.

It also states that they have now
ealled a meeting of their ‘Parliament’
to scrutinise the Peace Mission’s pro-
posals but they would like to know
the views of their President on
whether the Peace Mission’s proposals
could be made the basis of their future
negotiations. This would enable them
to make a commitment which would
not be possible without discussions
with him. It goes on further to as-
sure the Peace Mission of their con-
tinuing efforts to find a peaceful poli-
#ical solution and states that they
have taken steps to ensure strict
observance of the terms of agree-
ment on suspension of operations with
respect to the carrying of arms and
specially bringing arms into Nagaland
during the Ceasefire period which
they had undertaken not to do, unless
their men were first attacked. It asks
tor a prolonged .period of extension
ot the suspension of operations and
an indefinite postponement of the
peace talks till they have had time
to consult their President.
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LF.S. Officers

2343. Dr. Chandrabhan Singh: Will
the Minister of External Affairs be
pleased to state:

(a) the total number of officers in
the Indian Foreign Service; and

(b) the number out of them who
are working as Ambassadors abroad
in Asia, Europe and North America?

The Minister of External Affairs
(Shri Swaran Singh): (a) 251.

(b) 9 in Asia, 12 in Europe and 1
in North America.

Arab League’s Stand om West
Germany

2344, Shri Rameshwar Tantia: Will
the Minister of External Affairs  be
pleased to state:

(a) whether Government’s atten-
tion has been drawn to the statement
recently made by Dr. Clovis Maksoud,
Chief representative of the Arab
League in India that “India would ap-
preciate that steps taken recently by
the Arab League against West Ger-
many were directed towards remov-
ing the last vestiges of imperialism
and racism from Arab land”; and

(b) it so, the reaction of Govern-
ment thereto?

The Minister of External Affairs
(Shei Swarap Singh): (a) and (b).
The Government have seen the state-
ment of the representative of the
Arab League in India on the occasion
of the 20th anniversary of the League
of Arab States. The Government of
India’s support against imperialism
and colonialism is well known. Gov-
ernment have also expressed from
time to time their sympathy with the
Arab aspirations.
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Asia-Africa Islamic Conference

2347. Shri Shinkre: Will the Minis-
ter of External Affairs be pleased to
state:

(a) whether the Indian Embassy in
Djakarta failed to publicise the Indian
Delegation’s success in the recent
Asia-Africa Islamic Conference at
Bandung, in foiling the joint conspi-
racy of Pakistan, China and Indonesia
to malign India as complained by Shri
Mohammed Shafi Qureshi, a member
of the Indian Delegation to that Con-
ference; and

(b) if so, the action Government
propose to take in the matter?

The Minister of External Affairs
(Shrl Swaran Singh): (a) It is not a
fact that Indian Embassy in Djakarta
has failed to publicise the Indian
Delegation’s success at recent Asia-
Africa Islamic Conference at Bandung.

(b) Question does not arise.
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Supply ot Diaries to M.Ps

Shri Yashpal Singh:
m&{ Shri Kapur Singh:

Will the Minister of . Informatiem
and Broadcasting be pleased to state:

(a) whether it is a fact that beauti-
ful pictorial diaries are distributed to
M.Ps. every year;

(b) if so, the expenditure incurred
on them annually;

(c) whether Government
to discontinue its supply to
in the interest of economy; and

propose
MPs.

(d) if not, the reasons therefor?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) and (b). Yes, Sir. Picto-
rial Diaries are distributed. Appro-
ximately Rs. 2,320|- was spent for the
1965 Diary.

(c) and (d). The economy that Is
likely to accrue by the discontinuance
of the supply of diaries to M.Ps. is
insignificant. However, the continu-
ance of this practice depends on the
wishes of M.Ps,

Funeral of late President of Rumania

2349. Shri Raghunath Singh: Will
the Minister of External Affairs be
pleased to state the arrangements
which were made by India for being
represented at the funeral of the late
President of Rumania, Mr. Gheorghe
Gheorghiu Dej at Bucharest in March
last?

The Minister of External Affairs
(Shri Swaran Singh): The Govern-
ment of India was represented by the
Minister of State in the Ministry of
External Affairs, Shrimati Lakshmi N.
Menon and Ambassador of India,
Bucharest at the funeral of the late
President of Rumania, Mr. Gheorghe
Gheorghiu Dej on 24th March, 1963
at Bucharest.
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Demonstrations in Bahrain

( Shri Hem Barua:
2850. { Shri Raghunath Singn:
(_ Shri Sidheshwar Prasad:

Will the Minister of
Affairs be pleased to state:

Externai

(a) whether it is a fact that during
the recent demonstrations of a violent
nature in Bahrain, Indians living there
suffered certain losses in life and
property; and

(b) if so, the extent of losses suffer-
ed by Indians?

The Minister of External Affairs
(Shri Swaran Singh): (a) During the
recent disturbances in Bahrain, two
Indian nationals suffered injuries.
Four others suffered damage to thelr
property. No Indian national is re-
ported to have lost his life. )

(b) Full information is not available
yet.
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Bidi Werkers
Shri H. C. Soy:
2352, Shri Pottekkatt:
Shri A. V. Raghavan
Will the Minister of Labour and:

Employment be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to  bring forward
legislation to prevent the exploitation
of Bidi workers and to ameliorate-
their working conditions; and

(b) it so, the broad features there--
of?

The Minister of Labour and Employ-
ment (Shri D. Sanjivayya): (a) Yes..
The proposal to undertake centrak
legislation to regulate the conditions:
of work of workers in the bidi and.
cigar industry, is under the considera-
tion of Government. ’

(b) The legislation will provide for
the licensing of the bidi and cigar in-
dustrial premises; appointment of’
enforcement machinery; benefits of
weekly holidays, annual leave ~ with:
wages, overtime rates, creches, cam-"
teens, maternity leave; regulation of’
hours of work; application of the-
Payment of Wages Act, 1936, the In<
dustrial Disputes Act. 1947; etc.

LAF. Plane to bring Sucha Singh.

2 f Shri Yashpal Singh:
" O Shri Kapur Singh:

Will the Minister of Defence be
pleased to state:

235

(a) whether Government of Punjab
have requested the Ministry of De-
tenca for an 1.AF. Plane for bringing
Sucha Singh from Kathmandu;

(b) if so, whether the request hag
been granted; and
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(c) if not, the reasons therefor?

The Minister of Defence (Shri
Y. B. Chavan): (a) to (c). A request
was received from the Government
of Punjab for an ILAF. aircraft to
bring Sucha Singh from Kathmandu.
It was agreed to provide the aircraft
when actually required by the Punjab
Government authorities, on payment
of the cost of the flights involved.

Detention of Indians in Lhasa

( Shri Raghunath Singh:

| Shri P. C. Borooah:
Shri Kishen Pattmayak:
Shri Bagri:

] Shri Yogendra Jha:

t Shri Ram Sewak Yadav:

2354.

Shri Narendra Singh
Mahida:

Will the Minister of
Affairs be pleased to state:

External

(a) whether Government’s attention
has been drawn to the news item in
the Times of India of the 31st March,
1965 reporting that the 5 Indian Mus-
lims from Kashmir who had been ar-
rested by Chinese in 1959-60 and kept
under detention in Lhasa are being
subjected to inhuman treatment; and

(b) if so,
thereto?

Government’s reaction

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) On 5th December 1964, the Gov-
ernment of India sent a note to the
Government of China on the subject.
The note of the Government of India
has been published in White Paper
No. XI. The Chinese Government has
not yet replied to this note.

Arab League Mission

f Shri Raghuna'h Singh:
\ Shri Narendra Singh Mahida-

Will the Minister of
Affairs be pleased to state:

(a) whether it is a fact that Arab
League Mission in Delhi is being
raised to a diplomatic status; and

2353,

External

(b) if so, when the change is like-
ly to be effected?

The Minister of External Affairs
(Shri Swaran Singh): (a) The Gov-
ernment of India have agreed to the
establishment of an independent office
of the representative of the Arab -
League in Delhi The Secretary
General of the Arab League was in-
formed of it when he was in Delhi
in February, 1965.

(b) As soon as the necessary forma-
lities have been completed.

Iron-ore Labour Welfare Cess

2356. Shri H. C. Soy: Will the
Minister of Labour and Employment
be pleased to state:

(a) the amount of iron-ore labour
welfare cess collected from the mines
in Singbhum district in Bihar upto-
date since the enforcement of cess
regulations; and

(b) whether the management and
cess authorities have formulated any
scheme for improvement of the dwel-
lings of the labourers and for improve-
ment of medical facilities specially in
Noamund, Gua and Chiriya mines?

The Minister of Labour and Employ-
ment (Shri D. Sanjivayya): (a)
Rs, 16,30,444'10 paise.

(b) The following schemes to pro-
vide 'medical facilities to iron-ore
mine workers have been formulated
and are under consideration:

(i) Domiciliary treatment of
workers suffering from T.B.

(ii) Providing an X-Ray unit to
Noamundi Hospital of Tata Iron &
Steel Co. Ltd.

(iii) Opening a Hospital at
Barajamda with a mobile medical
van.

No scheme for improvement of dwels
lings has yet been formulated but tha
matter is under examination,
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Training in Defence Science

2359. Shrimat{ Jyotsna Chanda:
Will the Minister of Defence be
pleased to state:

-(a) whether Government propose
to intoroduce a scheme for training
in defence science;

(b) if so, the names of the schools
where it will be introduced; and

(c) the number of persons who will
be benefited under this scheme?

The Minister of Defence Production
in the Ministry of Defence (Shri A.
‘M. Thomas): (a) ‘Government have
already introduced a Training
Scheme for apprentices in defence
science. It is a five-year gcheme
which came into operation in 1964-
685 and is subject to review wufter 2
years.

L
{8) @) Electronics " In association with
School. the Institute of

Armament Tech-
($5) Armament nology, Dapdi,
School Poona.

(sii) Basic Science \In association with
School. the Defence Sci-
ence Laboratory,
Metcalfe House,

Delhi.

(¢) Each of the three Schools is
designed to cater for 50 trainees in
the first year and 100 in subsequent
years for senior apprenticeships. In
addition, the Armament School will
cater for training an equal number
of junior apprentices,

AP W I
2360. st QT : WY HEA TN
g A F FO FW F

(7) ¥R v ¥ 31 g
1964 # THUA, IT-THIA W
gawts ZAGE FEiaal N de\w
foat @ ; WR

(|) 1965-66 ¥ ¥ FFX ¥
fray st Qe & fa g !

Har fawrr § geEst (s wast)

(%) (1) So=s=Td
& gfafem w0
vt R &
T 5871
(ii) v . 941
(iil) geea wdwfaw
TR T 199
(@) (i) wmaT STHeT . 180
(ii) ST . 20
(iii) geea wdwfw
AR 7T 50

Fge & AT e
2361. St MIWT : W AW @}
Qurtre AT A T F FAT KT
(%) 31 fem=T, 1964 F FYC
e ¥ R-fa IR afeat €
g |} @ ;W



9795.. Written Answers

(@) I3 ¥ foraw =i wqgfa
wifedl o wglea wfew anfwt
$7?

q i Qune w5 (s T
dadw): (F) dfcs o1 @ SN
«ed qreweT 50,518 IRAEAT A
AFMR Fwal § g doreld &
& FOY T )

() wggfam sfa

¥ IERA 3,461
e, F9 &
IRAET .

wET AW & fased it o q|,
T

(ot arerifaw W@ :
=t ferq qeag
st Qo WTo WAEATH :
ot FHETEr "
a7 afw-ww G ag a@ W
FooFE o
(%) 7 7g @= ¢ T foeaedt W
a6 we # faen a@HgR-E, A
W ¥ @wig wE wifegren ae ¥
wed i i AR RY;
(@) ¥ I MW FER I

¥ q@T FT @ 59 AT
M frmman & AR

2362.

() afs g, @ ¥ &
Wed | g1 AT T o fae g ?

d3ferw-wrd Wy (st et Tog) -
(%) o, g 1 F= & A T o Ay
frsaat @ erEmgy, e @0, IET
ww # Y § A9 wt oyl ¥ Q
w g

(&) <, &

APRIL 19.-1965 Written Answers

24

9706-

() = foeadt @wWii *1 SO
g 91 F fag T fRar o @ &1
W, I AT 9, A A
sfaffagt 1 oW qEd 9T 9 A
foery oY ToTa 3 & wE 1 W A
FEE AEWFAER T A

Flying Bounty

2363. Shri Hari Vishnu Kamath:
Will the Minister of Defence be
pleased to state:

(a) whether officers of ‘the IAF are
entitled to a ‘lying bounty’;

(b) if so, the details thereof;

(c) the number of officers who
have earned the said ‘flying bounty”
since the .15th April, 1962; and

(d) if none has earned it during
the aforesaid period, the reasons
therefor?

The Deputy Minister in the Minis-
try of Defence (Dr. D. 8. Raju): (a):
Yes, Sir.

(b) Pilots and Navigators of the
General Duties Branch and : regular
officer aircrew filling vacancies in the
authorised establishment are entitled
to a flying bounty on completion of
the minimum flying hours in service
aircraft as indicated below:—

(5) Officers employed against 72 flying
authorised  establishment ~ hoursa
of units engaged on opera-  year.
tional role.

(#) Officers employed in non- 36 flying

operational establishments ~ hours a
year.
The current rates of flying bounty are
as follows :—
Rank Rate per
Annum
Rs.
Pilot Officer, Flying Officer,
Flight Lieutenant, Squadron

Leader and Wing Commander 34000



9707
RETH i
Group Captain and Au' Omn Rs.
mander . ! 2,700
Air Vice Marshal and Air
Marshal . . 1,800
Officers of the Technical and

Medical Branohes of the Air Force
are also entitled to flying bounty at
the rates mentioned above, provided
they are qualified for aircrew duties,
complete the prescribed number of
flying hours as aircrew and fulfil
other perscribed conditions for the
grant of flying bounty, except that ot
filling a vacancy in the authorised
establishment of the General Duties
Branch.

The flying bounty is normally pay-
able annually but may be issued at
1ji2th or 1j4th of the prescribed
amount in any month or quarter res-
pectively, provided that 1[12th or
4th of the minimum number of fly-
ing hours have been completed in that
months or quarter.

(c) and (d). For the purpose of
flying bounty, the year commences
.on 1st April and ends on 31st March.
All the officers who satisfied the
prescribed conditions, including com-
pletion of the minimum flying hours,
‘would have earned flying bounty for
the years 1962-63, 1963-64 ang 1964-
65. It is not in the public interest
todisclose the number of such
officers.

Delegation of Ceylom Workers
Congress

2365. Shri Ram Harkh Yadav: Wil
the Minister of External Affairs be
‘pleased to state:

(a) whether a Delegation of Ceylon
“Workers Congress called on the Prime
Minister on the 6th April, 1965;

(b) if so, the object of its mission;

(c) whether the Delegation also dis-
«ussed with the Prime Minister the
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entry from
East Pakistan (C. A.)
problems of persons of Indian origim
in Ceylon?

The Minister of External Affairs
(Shri Swaran Singh): (a) to (c). Mr.
Thondaman and Mr. V. Annamaley
paid a courtesy call on the Prime
Minister on April 6, 1965. During the
course of conversation, Mr. Thonda-
man expressed his views on the man-
ner in which the Indo-Ceylon Agree-
ment of 30 October, 1964 could be
implemented.

12 prs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE

REPORTED ENTRY OF 300 NAGA HOSTILES
FROM EAST PaAKISTAN

&Y gv T AT (/W)
qfaag % wE %ﬁﬁf‘aﬁa
fagg Y W wfaen =R w1 AW
g IR yE M FaT i fF | @
TR A TE T, F —

“ghaaR aqr M IIeR Wl

300 amm fanfgwi & qaf
qifeea™ ¥ e I anTHE
¥ yaw & gRER 1"

The Deputy Minister of Defence
(Dr. D. 8. Raju): Mr. Speaker, Sir,
according to information available, -a
gang of about 1500 Naga hostiles
which entered East Pakistan towards
the end of 1964 is on its way back
with arms from East Pakistan. The
gang has skirted the Mizo Hills
and is now moving Northwards
through Burmese territory along the
Eastern boundary of Mizo Hills
District. These Naga hostiles are
travelling in two main gangs along
fthe Chindwin River in Burma. A
gang of approximately 673 hostiles

proceeded via Tonhe _(Burma), ap-
proximately 12 miles East of the
Manipur Border and has reached
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[Dr. D. S. R'aju]
THAWUN (Burma) approximately 14
miles East of the Border. The second
gang of 900 hostiles
POKTHO (Burma), approximately 21

.

miles East of the Border and reached
HEIRNKUT (Burma), approximately 8
miles East of the Manipur border and

14 miles South of the Nagaland Bor-

der. The destination of both these

gangs was reported to be the SOMRA
tract of Burma adjoining Kohima dis-
trict of NAGALAND, from where they
were expected to infiltrate into the
Indian territory.

2. Government are aware of the
movements of the Naga hostiles and
the Security Forces are taking suit-
able steps to prevent the Naga hostiles
from entering Nagaland. The Gov-
ernment have no information to cor-
roborate the Press report which ap-
peared in the Hindustan Times dated
the 9th April 1965.

3. The Government of India have
Jodged a protest with the Govern-
ment of Pakistan for supplying arms
and ammunition to Naga hostiles and
other tribal people and training them
in sabotage and guerilla warfare.
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anT &3 & gareY sfeafaEt #r qife-
W g g TR fsvw
R @R wrearfaa g ?

eI WEIRA : AT ST T [T
ST § W FB 1 AT Y et wiww
& ST § @ &Y 99 F aendeds
T S a4 R Y & 1 e WK
9 §AT CF T8 THEST X X ofiw
W aft welt wEeg ¥ N ¥ S a7
FATT F AL W § A7 f6 dva A
T A ¥ Fma s d fe
S F FATH BT TG EF AL ;AT
afeT o9 o qETe w1 oae oF § Y
A ? I9 gred A qH TE FIAT
9 S fFE F A eEr A R
U6 I FT A A AT T ) F
qysT a0

The Minister of Defence (Shri Y.
B. ChAvan): Within the three miles
of the international border, the secu-
rity forces are normally patrolling
that area and I can say these are the
effective steps. Of course, I cannot
say whether it is effectively sealed;.
the worq ‘sealed’ is rather very mis-
leading in this matter and is rather
an exaggerated one. I hope this time:
possibly the security forces would:
succeed in prevenfing them from
coming in.

Shri Hem Barua (Gauhati) May I
know if the Government are aware
of the fact that the Naga under-
ground leaders have stated that since
they are engaged in a life and death
struggle against India they would
procure arms from whatever friendly
countries possible, and, ¥ so, in that
context, may I know whether our
Government are in a position,-parti-
cularly our Prime Minister—to
assure us that the Government are
going to tell the Naga underground
leaders that even if Naga hostiles:
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armed with Pakistani ammunition,

enter into Nagaland, sternest
measures would be taken against
them?

St JHW 97T YA : W WA,
AN TH FAY AW T T
foar ar AfFw wa s aw aen fea
T oy #XF 7

e "Rt 1 35 AF A9 & 9w
¥ 7gi ) W gA § wuie I At
FeQ ow 7 W afas o= 7 )

The Prime Minister and Minister
of Atomic Energy (Shri Lal Bahadur
Shastri): We know that there is a
section of Naga people who believe
in using armg and they have also
gaid it, although there is another
section which holds an entirely diffe-
rent view. However, as I said, some
of the underground Nagas have been
trying to collect arms, and I can only
say that the Government of India
will deal with the situation as it
arises; naturally, if it comes to it, we
will have to deal with it effectively.

To T FATET g (FREER) ¢
T HF AN ! T FIIRIAN !

it TR (FEE) 2 X
Moy fRAcT E fs AU AN ST Y I
famrar 3

=t wwrd (fgeare) @ ¥ sEEdn
T NE g

Mr. Speaker: Order, order. The
question was—rather it was only a
suggestion—whether the Government
would tell the underground Nagas
that if these people enter into Indian
territory after bringing those arms
from Pakistan, then the Government
would take stern action gainst those
that are here,

Shri Hem Barua: That was the
question.

n 9712
A.)

o TM RANET Afgan : W i
AT T IFA—ATT ISET OF
L]

Mr. Speaker: The question is
whether the government would
warn the underground Nagas here
who are trying to negotiate that in
case these Nagag who have gone out
and are trying to bring in arms from
Pakistan enter into Nagaland, pro-
bably he means that there would be
no further negotiations and stern
action would be taken....

Shri Hem Barua: Against those
who ware entering Nagaland with
Pakistani arms.

Shri Lal Bahadur Shastri: Cer-
tainly we will tell them that it is
very wrong on their part to have
brought these arms. Of course, I do-
not mean to say that we will break
oft the talks.

Shri Hem Barua: I did not mean-

that.

Shri Lal Bahadur Shastri: How-
ever, we will certainly tell them
sternly that this is wrong and it is
in a way a breach of agreement
(Interruption).

Mr, Speaker: What the Govern-
ment must do, that cannot be reveal-
ed here.

st W ;W AREd, A7
AT HT T & | S O FaAT §, HeAr
AT FF IR ¥ fAR T W
oy & ar e A A feeerd af
SR | @ WY qAE A R g, A
H o gEL & qE A ITH AHA @ (6
w1 Ew 2 Tl T ARm &
A A N W Y ¥ w e
Qafsag 1@ @ F q@T & |
2 ¥ @ frew & Y O &, W aQd
¥ f A & g9 S BT G SN
& o 8, fore ¥ wwr dar N @,
0T W bear § 1 & g A e,
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[ awrr}

sgm f5wd dw i & o
. FEATAY FT FATE 2N F FAFL N

e wEe ¢ §9 ° Sae w
@ ¥ ! (nterruptions). WIS,
vER | 8 ¥ A e wAT 1 el
aw wE g1 fafe e ¥ S v
Foa T L, TR IT W IR R
THAW S A AT &, A 59§ @I
HY R Ag g wfex ¥ I
frafRr @ gui? s AR oW R
R T foe & gl W oI ¥ &
g gu & T wh W
“H T AT WK TR W R )
«ft for S o oA § 1 |
NmFsAH ge@at ¢ w2
faz F9X A7 TB FAE A

. da: fxmgw e dfe
N L e R

e Wy ;AT sl adt
N g T | S EaRag ?

=it Turd ;. 3% J9 feAET ww
¥y forder@ g

off TR XETT W S X

‘g e & @ FAm 1 S ag W
qr ?

st Tame e ()
Fa20SY Al ¥ 9y wifa At FQ@
O ETHAIART A TAT 1
# g agar g fF  faeidy amrt
N WA-FA AT gLHAl W @A gY
71 R wifa -arat & fag A sfas
v A T Wi 6 et s R
o |
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st " qETge Ten: W OF I
A g g—seIww 3 1 &
wuEar § & amarcoraan 5w ¥ Ig T
t fr i NaENaTa @ § W
e IR WG I EA

Shri P. C. Borooah (Sibsagar):
May I know if government have
reason to believe that the Ttecent
marauding activities of the Naga
hostiles in raiding a police station
the other day at the border area are
resorted to with a view to offer faci-
lities to the remaining Naga hostiles
to enter Nagaland from Pakistan
with their arms and anfmunition
collected there and if so, whether
government propose to extend the
patrolling activities not only to Naga-
land-Burma border, but also to Naga-
land-Marnipur and Burma-Pakistam
border?

Shri Y. B. Chavan: In this partk
cular matter, we have to go by the
information as to which way the
people are coming and our informa-
tion at the present moment, as is
mentioned in the statement, is that
they are coming from the Burmese
border. So, naturally, we will have
to increase our steps in that direction,
but the other suggestion also will
have to be taken into consideration.

st famama quIg (FWYT)
oY WY wEteT X aar @ fE & e
¥ w5 arc fadrdy armn & ot
qifeea ¥ I FT qE A T A A
R agi ¥ MAT-ATEZ T T EAIH FT
@ & Ty & gvae § I wifwry
g g o faar ( Fag S
g g B 99 faduwa ¥ iy aifs-
A @ AT F gater §

= IO FIS IR FAAT |

«fy e arody : & ag ot A
g g i w7 3@ fad 9 ¥ oAy
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WY §FR A FrE FI9 ISAT I@A
¢, | & fasd anm qff qrfeem &
M FT gg W FEAIE T d@ gh
AR agt & faedws awmdr fggeam &
Farad |

The Minister of External Affairs
(Shri Swarap Singh): With regard
to the first part, as was not unex-
pected, Pakistan denied their compli-
city in this and they have said that
they have not done anything. With
regard to the second part, the De-
fence Minister has_already said that
where necessary patrolling will be
intensifieq in order to ensure that
theéy are unable to enter,

=t 1gTa fag () @ § ag
AT =g g e wifaat & qrase
1500 AnT faREr a7 " @
g &1 g I+ fouars df=
e FFE Jw wew I F fau
d@e g

Shri Y. B. Chavan: I think that is
what 1 explained in wmy statement
and also in reply to some of the
supplementaries, that within the
three-mile border where the security
forces are effective certainly they
can, I am sure, prevent them and
they can certainly take any severe
action that they want to.

12.18 hrs.

QUESTION OF PRIVILEGE

Mr. Speaker: I have received
notices of two Privilege Motions. One
is by Shri Bade and Shri Brij Raj
Singh and the other is by Shri Kishen
Patnaik and Shri Ramsewak Yadav.
Shri Brij Raj Singh might say a few
words about it.

st wa T fag (aXY) o s
w1z, ot 7 § ) frfadrsr wrew faa,
qd Iq BT HAY BriE G 0L
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WA WEET : Afew ar weha
T BT OO T ATATE 1 AT 4T w0
¥y oeEE w7 Afew @t wrna
I T @ § A 9 W Fft F e
w1 F 7

staw o fag : & o F@T§
fF Yo wo &0 & Wi ¥aF W F
[inﬁf oF T e & oY

st gemER Te (feEi) -
IEEF MANT F IR |

it aw W fag : Sud faay W

weIw A : S A aee %
o Afew # F A R, @y g
T IET A | § I Jifew Y o
T g

“l may be permitted to ‘move
the Motion of Breach of Privi-
lege of the House committeq by
the Bharat Sewak Samaj by
publicly giving a rejoinder to the
recent PAC Report criticism
instead of furnishing further in-
formation and explanation to the
PAC. As a matter of precedence
the Bharat Sewak Samaj should
not criticise publicly or in the
Press the uallegations made or
faults pointed out by PAC. This
amounts to the breach of privi-
lege of the House.”

Then he wrote me another letter
about the same context. Ultimately,
there wag a third letter—it is rather
strange—on the 15th Apri] in whick
he writes to me—that was about the
public ‘function where the Prime
Minister and the Speaker were alse
present—:

“This is most objectionable and
degrading the prestige, faith and
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confidence in the ming of the
public for Parliament.”

717

But the prayer is rather strange.
He says:

“I, therefore, request you that
you may raise the Motion of
Privilege under Rule 222.”

Now, Shri Brij Raj Singh might say
a few words about the first point.

ot w T fog c TR W T
o1t a7 fafadw 9T X F mad
PRA g wwa § w@ gew
e 700 f 9@ W @Yo o o
e forvee w9 frdt W wen
F I AR FE A WG
@ # ¥ IS FT ag 9 A FY
A AT INE 1 A I I RS F
AT R, ST ToS qXg BT I7 LAt
? AR BE FT F a a2 @
fRRRTATER X 9 STacEws S
? 1 afz frdY gear & sfgwmQaor s
W] FT a9 7295 M fprae §
T AT 70 F4 FF SHar & g
IAFT @A fHar g @Y wgeeq: €
arfvamde ¥ fasg a9 A T R,
aifaarie & fagg 7 @ oy €
aifearie F1 et e w3E af
w5 ot fawfa  afe s #9E
gt e |@ear F S w qy
R g § f5 ST wffedow
TR Yo To &To A WIFT AT I FHI 2 4T
fer gam 1 FE a0 Frewr
T IO O« 9g 9T ¥ o7 #T
ITHT G FET E a TH FT g
waaa g § fF ag wadt 1 9 Faw
A ¢ afes ag wifemdiz #@k
afeamie #t @A fordee #RE
B FIT A |

’sﬁmmm (araasy)
W& AZIST, U8 IAA [T WEAWIFAT
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aft & & T ey wfwfy @ qa
#1 % afufa o @ a7 A agw
@ e afafa 2 sk a1 ow
femr® ? uR T a9 w1 AW @
fE & oft wu afafs @1 ov axm g0
Fomarg fs afMfc N @ daw
e B wRE i FE ¥ sk
FET HEwd A, ITF A F I
feas fame A A s w A
TR A AT RN TE | IT & qeriaFTr
oY gt W A e ¥ Y R
gl 7 A @) @ aw F o
Fmm T @ &
TR G & T a1 R, 99 F7 v fgwna
foae a8 &, S ¥ 3 mfshe
THTSEH 7€ § | 7 T wewn § o
F= & dAfer o afmfaa @ 8
FAFH TTFI @I Q@E AR
wfeE i FmF RE ) A@
Y FET A F FTNC AT TH F
foar Y g o wwa § AR Frar A 7
afew T@F WO Y F o7 FFF §
IW  HEIT FIRT FH g9 @97 o,
3% ¥ 39 *1 fgama o 7 @ o
FT 991 GeA F a1 W [ TF IET
TN @ AR HR = stFaw
e afafa ¥ aga & s w17 fear
& W ST #Y JET BT G 9T F
o SfaaA ¥ @ AR MR A FT
S ag o Ave ifear & fawer
ST g fow #Y § g FT A9 F1 gAWT
STE AY ag aga & im0
FfF.S9 F ogw 1 o o afafa ¥
TR ST FFP AW § MT HY 9@ I
AT § 1

TEIH WEIEY : I FT G FY TE@
g wwam f o §
Iq F 9 AT X
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Nt W daw qEy mF e
¥ agfag SeR A ganIRrAT)

“The Committee has recommen-
ded that the Planning Commis-
sion and the Ministries of Edu-
cation and Information wand
Broadcasting shoulq insist on the
submission of consolidated and

duly audited accounts of the Bha-
rat Sevak Samaj........ ”

woow wERA S e oA
A ¥ fro To @0 F AT WA
fae 2 & &

=1 TR AT® I ¢ G X IR
g faar §

“Referring to the question of
accounts, the spokesmap pointed
out that audited statements of
accounts and progress reports for
individual schemes or programmes
were regularly submitted to the
authorities concerned. A close
check was made to ensure that
the conditions of the grant were
adhered to.”

% v afafa & O w9 ST
TIMHF@AE ¥ IO AW, WHT
waaw @Y 38 & f7 o o afufa ¥
AN FETR T AEFGTR | @ IA W
o wfaga afufy & s S 3w a2 7
& wigg, uFaRiwgsgnis
a1 war gfafa w1 g a7 gaw ¥
g aaT Sy A fmard
WHR AT ARG Y AT g e
afafa A & 78 g7 WA e o
g ¥ Ifaa 7& sgaar AT gwar g
0 qXE B AT w1 A wd A R
wafag & s Fan g 5 g faww
w1 W fadwifre afafe & 5@
| I FY 717 T & T A HY
w9 38 & gye Fed o s

mﬁ&m% 39 WS FT I qOAH
g

Shri Ranga (Chittoor): I hope you
will hear some of the members on
this issue.

Mr, Speaker: Should a discussion
be held on this?

Shri Narendra Singh Mahida
(Anand): Sir, I rise on a point of
order. Rule 227 says:

“Notwithstanding anything con-
tained in these rules, the Speak-
er may refer any question of pri-
vilege to the Committee of Privi-
leges for examination, investiga-
tion or report.”

Rule 228 says:

“The Speaker may issue such
directions as may be necessary for
regulating the procedure in con-
nection with all matters connec-
ted with the consideration of the
question of privilege either in the
Committee of Privileges or in the
House.”

Under these rules I would request you
to give your decision.

Shri S. M. Banerjee (Kanpur): Sir,
my submission is that the privilege
motion submitted by Shri Ram Sewak
Yadav and Shri Brij Raj Singh should
be allowed to be referred to the Pri-
vileges Committee. Sir, it fulfils all
the conditions under rule 224:

“(i) not more than one question
shall be raised at the same sit-
ting;

(ii) the question shall be res-
tricted to a specific matter of re-
cent occurrence; . . .

Mr. Speaker: If T had any objection
to that, then I would not have allow-
ed this to be raised here. That con-
sent I have given. Therefore, I have
allowed it to be raised here.
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Shri S. M. Banerjee: I only wish to
say that if this privilege motion is
not allowed to be referred to the Pri-
vileges Committee, that will be a bad
precedent. Sir, you will remember,
that even the Audit Report on De-
fence was criticised by the ex-Defence
Minister inside the House and this
honourable House took exception to
that and said that if the Audit Report
of the Auditor General is criticised,
this House cannot function. There are
irregularities committed by the Bha-
rat Sewak Samaj and this Bharat Se-
wak Samaj is taking advantage....

Mr. Speaker:
those things now.

We cannot go into

Shri S§. M. Banerjee: My submission
is that this should be referred to the
Privileges Committee.

Mr. Speaker: That is all.

Shrimati Renu Chakravartty (Bar-
rackpore): May I just say a few
words? I think that there fis no
necessity for us to argue the case. It
is a very clear case where certain
remarks made by our Public Accounts
Committee, which is one of the most
important Committees of this House,
are being taken objection to in public
without having gone through the for-
mality of producing any evidence
which they may have before the
Public Accounts Committee or before
you in order to correct the remarks
made in the Report of the Public
Accounts Committee. As such, I sub-
mit that it is a clear case where we
should refer this matter to the Privi-
leges Committee without any further
argument.

Shri Ranga: The only point that
might be raised by Bharat Sewak
Samaj is that it is not a part of the
Government, it is not a Department,
and that it is only a non-official or-
ganisation. But even then, certain of
its activities, certain of its representa-
Ltives, have made themselves responsi-
ble to deal with the Gévernment, not
on the basis that they are a voluntary
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organisation, on the basis of being
contractors or sub-contractors and se
on. Therefore, they should also be
held to that limited extent responsi-
ble to behave in the same manner as
the other Departments and other
agencies which deal with Government
when it comes to the question of con-
tracts and financial affairs. There-
fore, it was wrong of them to have
thought of following a  procedure
which wag not acceptable, which was
not allowable or permissible, to other
Departments and other agencies which
are dealing with the Government. So,
I request you to allow this to be re-
ferred to the Privileges Committee.

Some Hon. Members Tose—

Shri J. B. Kripalani (Amroha): 1
would like to say a word.

Mr. Speaker: I have made a mis-
take. I am going to rectify it. After-
wards, I will call him. He may kind-
ly resume his seat.

Shri J. B. Kripalani: I will say a
few words.
Mr. Speaker: I will call him. 1

omitted to mention the receipt of a
letter that I have got from the man
who had made those remarks where
that function was being held. It was
obligatory for me to inform the
House so that they may make a
correct judgment. .

Shri S. M. Banerjee: This may also
be referred to the Privileges Commit-
tee. (Interruption).

Mr. Speaker: I will read only one
paragraph.

Shri Surendranath Dwivedy (Ken-
drapara): Who is the person?

Mr. Speaker: He is Mr. Brij Kishan
Chandiwala, Chairman, Delhi Pradesh
Bharat Sewak Samaj. He made those
remarks there. I will read it:

“I am informed that some of my
remarks are liable to be construed
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as being disrespectful towards
Parliament. I have never been in
Parliament and I do not know
the intricacies and technicalities
of parliamentary practice and
procedure. . .

(Interruptions).

Order, order. I am in duty bound
to put it before the House.

“I have, however, been all my
working life a social worker and
a humble follower of Gandhiji. . .

(Interruptions) There ought to be so
much patience at least that I should
be heard.

o T FNET fgan (FeaE=):

qq Al Y, T TA=_T AT )

Mr. Speaker: “I, therefore, respect
freedom and democracy and nothing
could be farther from my mind than
to say anything which is inconsistent
with the dignity and prestige of
parliamentary institution.”

Then, he has argued to a certain ex-
tent. Ultimately, he says:

“I never intended to cast any
aspersions on the conduct of the
Public Accounts Committee or its
Members. My whole reference
was to the summary as has ap-
peared in the press. Still, I take
this opportunity of stating that I
should have been more careful in
choosing my expression, and I
have no hesitation in tendering
my sincerest regret and apology
for the same.”.

The Minister of Rehabilitation
(Shri Tyagi): So, that is now finished.

Mr. Speaker: I must have read this
out also earlier along with that notice.

Shri J. B, Kripalani: I think that
. this is a matter of very grave impor-
tance. It is not what Mr. Chandi-
wala has gaid with which I am con-
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cerned. ‘I am more concerned with
what the Home Minister has said in
the Lobby of the House before many
Members of this House, that the re-
port of the Public Accounts Commit-
tee is prejudical. He talked to the
chairman of the Public Accounts
Committee and he told him that
‘Your findings are prejudiced, and
you are working against the Con-
gress’, and used such other expres-
sions, and those expressions were
used before many Members of the
House. Also, it is said further that
before the report was out, efforts
were in some way or the other modi-
fied, and important people were ap-
proached. I want this matter to be
investigated into. It is not a ques-
tion of Chandiwala . . . g

Shri Ram Sewak Yadav: Nanda-
wala.

Mr. Speaker: Order, order.

Shri J. B. Kripalani: . . . but of the
Home Minister who ought to have
been more responsible than to accuse
the chairman of our Public Accounts
Committee of having been partial
and for not having based his
judgment on facts. I know as a
matter of fact—and you will find that
from the report—that the whole re-
port is baseq upon the findings of the
officials of the Government of India.

Therefore, I. want this matter to be
thoroughly gone into and also the con-
duct of the Home Minister who has
established himself as the clearing-
house of all corruption and bribery
and all that kind of thing.

Shri Sham Lal Saraf (Jammu and
Kashmir): May I seek some guidance
from you? ... (Interruptions).

Mr. Speaker: Order, order.
seek that guidance from me after-
wards. I find that every Member
wants to speak simultaneously with
others. That is very regrettable. I

He can
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[Mr. Speaker]

have already requested hon. Members
that they might just rise in their seats
but not begin to speak because that
creates confusion altogether.

Madt AT A (FIRER) ¢
WA WG, ¥ 4g JWAT A g
fr ot fafees wm F ww €
I ¥ et & D gE A W WS
a7 a5t & fFa a 99 & Fr e

oUW WERA - TR fAE 7@ 9
¥ sffr @Rl @ dr lobby
_1s a part of the House.

Shrimati Renu Chakravartty: May 1
just seek one clarification from you?
1 am not concerned with what Shri
Nanda has said, nor am I standing
here to support the Bharat Sewak
Samaj and its activities. But I do
want to ask of you one thing. If cer-
tain conversations take place between
myself and anybody else in this House
in the Lobby, do they become a part
of the proceedings of the House? How
does that happen? That is what your
ruling amounts to.

Mr. Speaker: It is not that.

Shri Harish Chandra Mathur
(Jalore): It is obvious from what has
happened in this House that you have
admitted this question and we are
now proceeding under rule 225. This
House is now discussing only under
rule 225. . . :

Mr. Speaker: Quite right.

and is seized of the letter which was
sent by the hon. Member from the
Opposition. You have considered his
letter to be a due notice under rule
223; whether he has said that you
should raise it and so he has given
due notice. This notice fulfils all the
eonditions laid down under rule 224.
Therefore, we are, under rule 223, dis-
cussing it. I think there is hardly any
room for further discussion on this

point.
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Even according to this letter, the
point has been established, until and
unless the Prime Minister or some-
body else who were present cantra-
dict the statement made and refutes
those nasty criticisms of the Public
Accounts Committee. This being the
position, there is no room for further
discussion and the motion must be
admitted. It is a matter of fact. That
is obvious. But that motion for pri-
vilege will have to be restricted to

the point raised in the letter. If, as
Shri J. B. Kripalani. . . .

-~ Mr. Speaker: I am not referring
that.

Shri Harish Chandra Mathur: Then
there is no room for further discus-
sion on this point because nobody re-
futes the facts.

Shrimati Subhadra Joshi: We refute
it.

Shri Sham Lal Saraf: I wish to seek
your guidance on an important mat-
ter.

Mr. Speaker: It is a very simple
matter. The facts that have come be-
fore me have not yet been refuted.
I only want to know if any hon. Mem-
ber wants to contradict or refute them.

Shri Khadilkar (Khed): The ques-
tion is whether really a breach of
privilege has been committed.

Mr. Speaker: I am asking first
about the facts. Then the second
thing is whether it amounts to a

breach of privilege or not.

Shri Khadilkar: The statement that
has appeared in the press, it is a fact
(Interruptions). But it does not refer
to the PAC at all. The statement
gives certain facts. It does not
question certain observations c¢n cer-
tain procedures to be observed in the
future or in relation to lapses in the
past. The only thing that has been
stated in the statement is that ccrtain
works are being carried on by this
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social organisation, with  country-
wide branches, and certain activities
carried on by it which are not perhaps
known to the public. That is number
one.

Secondly, this is a registered body.
Usually in the regulatory Acts there
is a provision that if a corporate body

commits a breach of privilege—as-
suming it does—then there must be
a certain person who is to be held res-
ponsible. In this particular case, un-
Jess we pinpoint the person who has
made this statement. . .

Shri Bade (Khargone): It is a re-
gistered body.

Shri Khadilkar: . . . under the pre-
sent provisions, whom are we suppos-
ed to identify as the gentleman res-
ponsible for committing contempt of
the House? To my mind, the main
question is: Does this statement chal-
lenge certain conclusions reached by
the Public Accounts Committee?

Some Hon. Members: Yes.

Shri Khadilkar: Or does it give
certain explanations independently of
those conclusions? To my mind—I
have gone through the statement very
carefully—it does not at all chal-
lenge the ways or procedures suggest-
ed to be followed in future. The only
thing the statement contains is an
explanation regarding the activities
which spread over all these years.

Shri Sham Lal Saraf: After hearing
Shri Kripalani, I feel a little bit of
confusion. You have just ruled that
lobbies are part of this House. The
talk might take place in the Central
Hall. Is the Central Hall also to be
deemed part of this House?

Secondly, as far as the explanation
given by this organisation—about
which something appeared in the
press—is concerned, it has to be seen
whether the same explanation was
tendered before the Committee on be-
half of the organisation.
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Mr. Speaker: When the question of
Lobbies is' taken up, Lobbies are part
of the House. But here, there is no
question of breach of privilege by any
Member in the lobbies. That question
is not at all before us. Why should
we discuss it? That was only a
hypothetical question put, and there-
fore I said, “If I am asked only the

- answer is to this”. That is why I quali-

fied it with those words. There is no

such notice here.

Shri J. B. Kripalani: May I seek
your guidance in this matter? That
a responsible Minister should bully
the Chairman of the Public Accounts
Committee. . . .

Shrimati Renu Chakravartty: They
are in the same party.

Shri J. B. Kripalani: Maybe, it
does not matter. This is a question
of the House, it is not a question of
party. He is the Chairman of the
Committee, he is not an individual
If the Ministers are allowed to bully
people like that then this House is
not worth existing. How is this ques-
tion to be discussed? T want your
instructions about it. This is a very
serious question.

Mr. Speaker:

answer.

I have given the

Shri J. B. Kripalani: I simply want
your instructions as to how this ques-
tion can be raised. This is very
dangerous.

Mr. Speaker: I am not here to tell
people how this question can be
raised. It is for the Members to look
it up and give a motion. If I get any
notice, then I will take that opportu-
nity of deciding whether that is 1n
order or not. Otherwise, I am not to
answer these questions. If some
Minister bullies a Member, what

. should I do?

Shri H. N. Mukerjee (Calcutta Cen-
tral): On a point of procedure. It so
happens that a very senior and res-
pected Member of the House, Acharya
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[Shri H. N. Mukerjee]

Kripalani, has made a certain state-
ment, I presume from his own know-
ledge, about the Home Minister
having bullied the Chairman of the

Public Accounts Committee. You
have said that the lobby is a
part of the House, I do nmot

assume that to mean that every-
thing which is said and done in
the lobby is reported in the manner it
is done in the House. But, when a
very highly respected, senior and elder
Member of this House makes a posi-
tive statement about the Home Minis-
ter having bullied the Chairman of the
Public Accounts Committee, and these
two worthy gentlemen are present in
the House, I wish to be enlightened
about it. If somebody said that about
me, I would rise like a shot, but here
are these two worthy gentlemen, they
say nothing. What rmpression are we
to carry back, what impression does
the public carry back, I want to know.

Mr. Speaker: When I said that the
lobby was a part of the House, it was
so far as the discipline of the Speaker
is concerned, that it forms part of the
House. I do agree that a very respon-
sible, respectable, venerable Member
kas made certain charges and hag said
that there were certain Members pre-
sent. But whoever he might be, I
cannot take notice of these things.
Should I start enquiries pecause one
Member has made an allegation
against another. (Interruptions). 1
am not to start an enquiry.

At awer (feEm) A
b A - A
Mr. Speaker: Order, order. Shall

we proceed? 1 do not follow how the
proceedings are to be conducted now,
if there are 20 Members speaking
simultaneously. Even in a class room,
probably there is much better dis-
<ipline. We are responsible people,
sent here by our electorate, and they
expect much more noble things from
us. So, we should proceed i‘n an order-
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ly manner. I am giving opportunities.
for discussion, and that is al] that I
can do.

Shri P. K. Deo (Kalahandi): By their
silnce, they are creating commotion.

Mr. Speaker: When I begin to call
some spokesmen of the Govermrment,
then too I am not allowed. I was
going to ask the Government, and I
twice asked whether some gpokesman
of the Government wanted to speak,
but when I look that side, there is a
row raised here, and I am not allowed.

Shrimati Renu Chakravartty: It will
be quite interesting to hear them.
(Interruptions).
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Shri Vidya Charan Shukla (Maha~
samund): I have very carefully gone
through the press report of the state-
ment issued by the Bharat Sevak
Samaj. The only impression that I
have got—and I am sure the other
readers have got the same impression
—is that the Bharat Sevak Samaj have
tried to give certain additional infor-
mation about the points that were
mentioneq in the Public Accounts
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Committee report. My ‘main  point
here is that the entire reply of the
Bharat Sevak Samaj does not reveal
or does not say anything about the
intentions of the Public Accounts
Committee; neither does it allege mala
fides, nor does it insult the Public
Accounts Committee in any manner.
The whole tenor and the whole con-
tent of the statement issued by the
Bharat Sevak Samaj is such that ‘t is
absolutely inoffensive. There is no-
thing in it which can be construed
as casting a reflection on the Public
Accounts Committee or on this House.

Secondly, Acharya Kripalani was
pleased to mention that such and such
a thing was said in the lobby.

Shri Harish Chandra Mathur: You
stocpped ‘me from saying that.

Shri Vidya Charan Shukla: I have
one point here.

Mr. Speaker: I stopped Shri Mathur
also. That is not before us. There
are two notices, one by Shri Bade and
Shri Brij Raj Singh, and the other
by Shri Ram Sewak Yadav.

Shri Vidya Charan Shukla: There
is another precedent I want to quote
about this kind of thing that happen-
ed in this House in 1953 when there
was a Public Accounts Committee Re-
port about the so-called jeep scandal
in which Shri Krishna Menon was in-
volved. There was a privilege motion
of this kind. Certain newspapers had
written editorials about it, certain
comments had appeared about the
Public Accounts Committee Report,
and ultimately this question was con-
sidered by the House, and the Public
Accounts Committee was pleased to
withdraw those remarks on which
there was a controversy.

Shri Vishram Prasad (Lalganj): The
PAC will never withdraw.

Shri Vidya Charan Shukla: T am
requesting you to consider this while
deciding this.
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Shri Shivaji Rao S. Deshmukh
(Parbhani): I want to make a sub-
mission.

Shri Bade: I want to make a sub-
mission.

The Minister of Law and Social
Security (Shri A. K. Sea): I have
had the opportunity of looking,
through both the notices, onc of the
14th April and the other of the 15th
April.

May I take the notice of the i5th
April first, because that refers to a-
certain remark alleged to have been
made by Shri Chandiwala to this.
effect that the Public Accounts Com--
mittee’s Report is just like Miss Mayo’s
report. If that is a fact, then, in my
submission, it does amount to casting
a reflection on the competence of the
Public Accounts Committee, but as
you have read from that letter, it ap-
pears that the gentleman said that
the was referring only to the sum-
mary of the report as published in the-
papers and not to the Public Accounts
Committee itself. Whatever the fact
be, I think the letter makes sufficient
amends for it because it tenders
apology and regret for it, and this
House has always accepted such
apology and regret in good grace.
In my submission, we should do the
samething on this occasion also—
accept the apology and regret tender-
ed without condition.

With regard to the other notice, it
will be my respectful submission
thrat so long as motives are not im-
puted, so long as reflections are not
cast on the conduct either of Parlia-
ment or of Members of Parliament or
of any Committee of Parliament, any
citizen will have a right to place such
reports as he wants to place in ans-
wer to criticisms which may be made
against the conduct or management
of any institution with which he may
be connected, so long as such ex-
pression does pot amount to any re-
flection being cast on the conduct of’
Committees or Parliament or its Mem-
bers. That point is quite settled net
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o~ly by the practict in the House cf Practice and Procedure in Indian

C..nmons but also by precedents which
we have followeq consistently in this
House. May I only quote one passage
from May’s Parliamentary Practive
‘which had been quoted with approvai
‘by subsequent committees of Privie
lege with which 1 have been associa-
ted for the last seven years? It is
.on page 117, in tlre 17th edition:

“In 1701, the House of Commons
resolved that to print or publish
any books or libels reflecting on
the proceedings of the House is a
high violation of the rights and
privileges of the House, and indi-
gnities offered to their House by
words spoken or writings publish-
ed reflecting on its character or
proceedings have been constantly
punisheq by botkr the Lords and
the Commons upon the principle
that such acts tend to obstruct the
Houses in the performance of their
functions by diminishing the res-
pect due to them.

Raflections upon Members, the
particular individuals not being
named or otherwise indicated, are
equivalent to reflections on the
House.”

‘We accepted this as a fair statement
. of the principle which should govern
us in the case in which you uui-
mately decided to reprimand the Edi-
tor of Blitz for casting reflection op
the conduct of one of the Members in
this House. The Committee of Pri-
vileges of the Seconq House of People
here, when called upon to consider an
article in a newspaper quoted the
above passage with approval and ex-
pressed that the views and state-
ments casting reflections on the
character ang proceedings of the
House and the Joint Committee on
the Merchant Shipping Bil] of 1958
constituted a breach of privilege. This
will be found in the 7th report of the
Committee of Privileges of the Second

House of the People in Decem-
ber, 1958, page 9. We may also
refer to page ' 147 of More’s

Parliament. In my submission that
principle is so well settled now that
we need not worry abouy its validity,
except to see whether it applies in a
particular case or not. In my sub-
mission that expression, even if it
was meant to apply only to the sum-
mary of the report as was published
was certainly likely to make people
believe as if the original report ot
the PAC was tainteq with the same
vice, namely, like the report of Miss-
Mayo and in this couniry Miss Mayo's
report has a particular innuendo.
Therefore, it was my feeling that it
was a most unfortunate statement to
be made by any member connectea
with the public institution and 1
think the views are also quite clear
from the side of the Government that
such an expression of opinion should
be visited, if not apologised, with
proceedings in the Committec of
Privileges. But in my submission,
even the Committee of Privileges have
always accepted such on apology
openly and frankly and it will be my
submission that having regarq to the
apology tendered, it will not be of
any practical use to refer it to the
Committee of Privileges any Tonger.

Tro T AT fgar ;o
FTT FT qaT 7 & a¥ a7 7 fask o
Shri Bade: Sir....

Mr, Speaker; He was not here
when I called him,

Shri Bade: I want to reply to the
hon. Minister.

Mr, Speaker: No reply...... (In-
terruptions.) Order, order. He
should resume his seat. He was not
present when I called him. There are
two notices. The Committees of the
House are entitled to the same res-
pect as this House is. Every section
is represented there. We do not
discuss even the reports because we
presume that they have the sanctity
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of the unanimous decisions of the
House when all the sections are re-
presented there. They come to deci-
sions that are unanimous; they have
.50 far been unanimous and the digni-
ty lies in that fact all the more.
‘Therefore, if anybody cast any re-
"flection on the gecisions or conduct ct
the Committee really that is a breach
of privilege. There is no doubt.
There are two notices. One is a state-
_ment by the official. It was no pusi-
ness of any official to come out with a
statement immediately after the re-
port had beep published. I will re~
quest the Government that some action
shoulg be taken against him if he
has done it. He should realise that
it is not his job. When the report
of the Committee comes before the
House, then if the Government wishes
to say anything and contest any find-
ings or conclusion or recommendation
of the committee, it has every right
‘to put up its own case and send it on
10 me and I will forward it to the
Chairman of the Public Accounts
Committee. The Committee shall
again have a look into those facts
and defences and arguments and that
if they could not agree among them-
selves, both the statement ‘shall be
laid o the Table of the House. That
is the procedure that is to be follow-
ed. It is very unfortunate that one
official went to the press immediately
-after this report had been presented
and wanted to justify all those in the
absence of sending them to the Com-
mittee itself he was some spokesman
of the Ministrys ... (Interruptions.).

An. Hon, Member: Not an official
but Secretary of the Bharat Sevak
‘Samaj.

Mr. Speaker: Then the Bharat
Sevak Samaj had no right to do that.
‘Therefore, T wil] ask the hon. Minis-
ter who might be having those people
to deal with them that they must
explain to them. So far as the expla-
nation is concerned, that might be
left here. There is nothing to be
done further except the request that
I have made to the Government that
they should make al] the officers and
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all those connected with these socie-
ties also take care; they must take
care that the recommendations of the
Committee are not to be criticised in
this public manner as has been done
just now.

Shri S. M. Banerjee: What about
having a commission of enquiry.

Mr. Speaker: The second thing is
about the remarks of Mr. Chandiwala.
1 was present with the hon. Prime
Minister. The whole House has agreed
that this is a clear breach of privilege;
there is no doubt about it. I do not
think that anybody can put a defence
there. He has tried to explain that:
I am a simple man, I have not had the
experience of parliamentary proce-
dures . . .

Shri Hari Vishnu Kamath (Hoshan-
gabad): He may be nominated.

Mr, Speaker: He says: I may be ex-
cused. Then he offers an apology at
the 'end and says: if I have committed
any disrespect, I am sorry for it and
offer apologies for that. I think the
House would be adding to its dignity
if it allowed the matter to rest there.
I hope that if this House has not taken
any action at this moment, it should
not be considered that it would not
take any action in future if anything
of that sort is repeated. It is a ser-
jous matter everybody concerned
should take note of this.

13 hrs.

Shrimati Renu Chakravartty: May 1
ask whether our calling attention mat-
ter of which we had given notice,—
the ignominious way in which our
Prime Minister has beep treated by
the United State—is going to come up
today at 5 o'clock or not? It takes
just 24 hours, for the Americans to
cance] the trip of our PM. Why
should the Government take such a
long time to answer our calling
attention notice? (Interruption).

Mr. Speaker: That is what I am con-
sidering. 1 am alling for the facts,
and then I will inform her as soon as
the facts are received.

Shri Bade: Sir, I want to know whe-
ther that privilege motion has beem
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dropped or whether it will be taken
up and also whether that is a quali-
fied apology or not? (Interruption).

Mr. Speaker: Order, orde. A deci-
sion has been taken.

of wma fag (Fmn) o wemE
wRRE, #HfEsea F AW aE-rse
FTRE | T A WG {FF qATS FY
Eic i

13:01 hrs.
PAPER LAID ON THE TABLE

AR CORPORATIONS (AMENDMENT)
RuLEs

The Minister of Civil Aviation
(Shri Kanungo): I beg to lay on the
Table a copy of the Air Corporations
(Amendment) Rules, 1965, published
in Notification No. S.O. 1052 dated the
3rd April, 1965, under sub-section (3)
of section 44 of the Air Corporations
Act, 1953.

[Placed in Library, see No, LT-3189/
65].

13.01} hrs.
COMMITTEE ON GOVERNMENT AS-
SURANCES
MinUTES oF TENTH SITTING

Shri Siddananjappa (Hassan): I beg
to lay on the Table the Minutes of the
Tenth Sitting of the Committee on
Government Assurances held during
the current Session.

Mr. Speaker: Order, order. All
those who want to go out may go

silently; they ought not to disturb the
proceedings.

13.02 hrs.
BUSINESS OF THE HOUSE
The Minister ' of Communications

and Parliamentary Affairs (Shri
Satya Narayan Sinha): Mr. Speaker,
Sir.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Has he recovered from his
illness?

APRIL 19, 1965

the House 9738

Shri Satya Narayan Sinha: Yes;
therefore, I am here today. I regret
I was prevented by illness to be pre-
sent in the House on the 15th to an-
nounce the weekly business. Certain
observations were made by certain
hon. Members when the business
was announced on my behalf by
Shri B. R. Bhagat, and you were
pleased to observe that I should make
a statement in the House today in
connection with the points raised T
find from the proceedings that some
of the points raised were disposed of
by you. Therefore, it makes my task
easier and I shall deal with only
those points which were not disposed
of by you.

Shri Daji raised the same chronic
question about the Bonus Bill. The
Minister concerned—I see from the
proceedings with regard to the De-
mands for Grants under the Ministry
of Labour—proposed that he is

making all endeavours to introduce
the Bill in this House,
Shri S. M. Banerjee (Kanpur):

What about the discussion?

Shri Satya Narayan Sinha: Perhaps
he has promised that he is making
all efforts to introduce that Ball
After the Bill is introduced—I do
not know when it would be intro-
duced here—and if time permits—I
do not know how much time would
be at our disposal—we shall try to
take up the Bill after the House is
free from financial business. I would
like the House to know the position
regarding the time available for legis-
lative business.

After the House is free from fin-
ancial business which is expected to
be over by the 5th May, we will be
left with only four working days,
namely, Thursday the 6th, Friday,
the 7th, Monday, the 10th and Tues-
day, the 11th. The total availability
of time during these four days would
be 173 hours. If you spend one hour,
as happened today, everyday, that
also will perhaps shorten that availa-
ble time. We propose to give priority
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to the discussion of the resolution
seeking approval of the Pesident’s
rule in Kerala, and the Kerala State
Legislature (Delegation of Powers)
Bill which is likely to be introduced
in the near future and the Kerala
budget, and time permitting, we
would also like to pass a Bill
regarding quorum. (Interruption).
¥ we are still left with some
cime, we will take up other impor-
tant Bills which will include the
Bonus Bill also. The inter se pricrity
for Bills will have to be determined
after taking into account the availa-
bility of time and the importance of
each Bill.

Then, Shri Hari Vishnu Xamath
raised the question of the annual
report of the Home Ministry being
made available. (Interruption). It
has been circulated and hon. Mem-
bers must be satisfied now.
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Then, Shri Kamath also raised the

question of the duration of the pre-
sent session. ] have already written
to you, Sir, that in consultation with
the Prime Minister it has been pro-

poseg that the House may be exten-
ded, up to Tuesday, the 11th of May.
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Shri Kamath has saig something
about the conjectures in the press

about the shape of the Quorum Bill.
We have not taken any final decision
about the shape of the Bill 4 yet
This is a matter which affects the en-
tire House and I would like to secure
the maximum agreement on this point.
I have already written to you and to
the Chairman, Rajya Sabha, asking
for advice anq guidance in the
matter. 1 propose inviting represen-
tatives of the different sections of the
House for informa] discussion about
the shape of the law relating to
quorum. 1 will do it very soon,
because I do not want it to be said
that it is done by the brute majority
and all that, as is sometimes said.
We will place the entire thing before
the leading Members of the different
groups, of all sections of the House,
and take a decision. Let us all de-
cide. We are faced with a situation
which calls for a remedy; they will
all suggest what is the proper and
suitable thing to do, and we will cer-
tainly adhere to that.

Shri Ranga—he is not here now—
raised the question of amendment to
the Official Languages Act. All that
I can say is that the Government is
considering this matter. We do not
want to take any hasty action on this.
Government will take some decision
soon, and then we will tel] the House
what we are going to on this matter.
I think these are the points:that were
raised.

wtamt (feare) qrer wE Y
A ?

Shrimati Renu Chakravartty (Bar-
rackpore): Sir, about the quorum;
Shri Kamath hag always been raising
this question of quorum. As it is,
there mist be at least 50 Members to
make up the quorum. But, is it the
will of the Minister that we shall now
reduce this number to 25 or so, or
even below, when there is such a
huge, brute majority of his party here?
Why should the quorum of 50 be re-
duced to 25 or 15, when for such things
as Adjournment Motion, and so on,
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[Shrimati Renu Chakravartty]
the minimum number required is
much more? I am totally opposed to
it.

Mr. Speaker: Nobody has said it.

Shrimati Renu Chakravartty: They
have said it so many times; he 1s
finding jt so difficult because Members
do not stay in the House, and is tak-
ing shelter behind Shri Kamath—
(Interruption).

Shri Muthya] Rao (Mahabubnagar):
We here are sitting throughout. It is
only they who do not sit.

Shrimati Renu Chakravartty Why
should we sit?

Shri Muthyal Rao; It is also your
responsibility.

Mr, Speaker: Order, order.

Shri Satya Narayan Sinha: I do
not see why the hon. lady Member
is so much exercised. ] have not
said anything. I only said we are
going to invite representatives of all
seciions of the House. Certainly I
wil] invite her opinion also, and let
us all see what we can do to solve
the gifficulty.

Shri Indrajit Gupta (Calcutta
South West): Arising out of the an-
nouncement that the session is going
to be extended up to 11th of May,
with extra sittings or working days
on the 10th ang the 11th.

Businass of

Mr, Seapker: On Thursday last, it
was announced.
Shri Indrajit Gupta: Yes, Sir.

According to your kind announcement
on that day, some of us tableq some
questions expecting that there will be
Question Hour on the 10th and the
11th also. But those questions have
been returneq to us by the Notice
Office with the remarks that until it
is officially confirmed and announced
in the bulletin, those questions may
not be accepted. Therefore, 1 re-
quest you.

Mr. Speaker: Probably mine was
not considered as credit-worthy as
that of the Minister of Parliamentary
Affairs! Now, it will be done.

Shri H. N. Mukerjee (Calcutta
Central); From the Minjster’s state-
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ment, it appears that only about 17}
hours would be available for discus-
sion of many of the important matters
mentioned: the Kerala budget, and
all sorts of appurtenances have been
mentioned: conceivably the Bonus
Bill, presumably the Quorum Bill ana
God knows what else. I cannot.
imagine how all these can be ﬁtteu
into the short period. ’

Mr, Speaker; We will sit together
and then we will see. Shri Kamath,
No new thing to be raised.

Shri Hari Vishnu Kamath: 1 will
refer only to those things to which
he has referred.

The House will naturally await the
introduction of the Quorum or rather-
the Anti-quorum Bill to see its shape,
contour and complexion.

About the duration of the session,
I do not know what insuperable hur-
dle there is to extend the session be-
yond the 11th. I understand—j can-
not vouch for the authenticity of
that report—that the other House,
the Council, wil] be sitting til] the
14th. Notwithstanding thre unexpect-
ed and regrettable postponement, at
President Johnson’s request of the
Prime Minister’s visit to the United
States, I believe that the schedule of
his visit to the Soviet Union stands
unaltered. As ] saig the other day,
even the Prime Minister will agree
that the business of tire House should
not be tailored to the needs of the
executive or to the programme of
even the Prime Minister. I would
like to know therefore, what other
reasons there are that prevent the
extension of the session beyond the
11th, upto the 14th at least so that
we can dispose of some of the pending
Bills.

Mr. Speaker: That can be consi-
dered in the Business Advisory Com-
mittee meeting.

Shri Hari Vishnu Kamath: In this
bulletin which the Lok Sabha Sec-
retariat sent us on the opening day of
the session, 34 Bills are listed. None
of the Bills will be put through this
session. It is very wrong.
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I come to the last point which con-
cerns you also, Sir. The other day
you were good enough to say that
there was some substance in what I
had said, anq Mr. Hiren Mukerjee
also.

Mr. Speaker: That I am consider-
ing still.

Shri S. M. Banerjee: There was a
Tequest by some of us that May Day
should be declared as holiday. The
Business Advisory Committes consi-
dered this matter. ...

Mr. Speaker: The difficulty weas, I
thought that if May Day :s tg be a
holiday, we will have to sit on the
8th, which is a second Saturday and
the whole office would be close-.

Shri S. M. Banerjee: Many of us
have to go back to our constituency
on May Day, because that is the in-
ternational  solidarity day of the
working class. We can sit on any
other Saturday.

Mr. Speaker: I will consider it. Shri
Yashpal Singh.

Shri Yashpal Singh
What about my motion?

Mr. Speaker: I called him to con-
tinue his speech on the demands of
Ministry of Transport.

(Kairana):

13.13 hrs,

DEMANDS FOR GRANTS—contd.

MINISTRY OF TRANSPORT—coOnNtd.

Mr. Speaker: The House will now
take up further discussion and vot-
ing on the Demands for Grants re-
lating to the Ministry of Transport.
1 hour and 40 minutes remain.

Shri Indrajit Gupta (Calcutta South
West): When will the minister reply?

Mr. Speaker: What time does the
minister require for his reply?

The Minister of Transport (Shri
Raj Babadur): About an hour.

Mr. Speaker: That means only 40
minutes remain for the members. 1
can extend it only by a few minutes

because we are so hardpressed for
time.
Shri Harish Chandra  Mathur

(Jalore): After you have left, it will
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be difficult for us to ask for'n}ore‘
time, Sir.

Mr, Speaker: I can extend it by
half an hour. Shri Yashpal Singh.
13.14 hrs.

[MR. DEPUTY SPEAKER in the Clmi'r]
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*Moved with the recommendation of the Presidents.
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Mr. Deputy-Speaker:
Sharda Mukerjee—

Shrimati:

Shrimati Sharda Mukerjee (Ratna-
giri): Mr. Deputy-Speaker, Sir..... -
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AT HTAAE |



9751 D. G.—Min.

Mr. Depity-Speaker: The hon,
Member may resume her seat. The
Bell is being rung.

1 think there is quorum now. She
may continue her speech.

Shrimati Sharda Mukerjee: Mr.
Deputy-Speaker, Sir, the increase in
our shipping tonnage which is ex-
pected to reach the figure of two
million tons at the end of the
Third Five Year Plan is indeed
a matter of considerable satis-
faction to wus all Shipping has
become an essential national in-
dustry not only in terms of our grow-
ing external trade but much more in
ferms of moving important commo-
dities along our internal waterways
and along our coasts. And now
particularly, in the context of pre-
sent-day conditions, when both our
defence efforts and our economic
development require our concentrated
effort and attention, shipping as an
essential mode ©f transportation has
assumed a new significance. Hence,
no longer can we afford to let matters
take their course, no longer can we
afford to make the sort of mistakes
we could have made had conditions
been more normal, had vur rate of
progress been at a slow pace and had
eonditions permitted us the time to
rectify our mistakes which would
necessarily have been less important
it we could have managed with a
slower expansion rate.

Complex as the problem of shipp-
tng is, as it is inevitably connected
with port facilities, dock labour,
fechnical manpower, co-ordination
with internal transport systems plus
the vital need for the provision of at
least adequate ship repair facilities
if not of ship-building facilities, it
is obvious that all aspects of shipp-
ing could not have been coped up
with during the short post-indepen-
dence period when Indian shipping
really got going, before which there
were mainly one or two private ship-
wwners who were operating. There-
fore, while being fully cignizant—or,
perhaps, I should say, sufficiently
eognizant, as T am far from being a
shipping expert—of the difficulties,
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the complexity and the vastness of
the problem, I submit that shipping
in our country seems to follow a
pattern of ad hoc, haphazard policies.
It seems to be propelled more by the
need of the hour than on a systematic
and planned pattern.

In this connection, what is neces-
sary to remember is that in shipping
we are up against very strong and’
powerful international interests, long
established and experienced interests
which are well geared to keeping
what they have and grabbing what is
going. We are up against these in-
terests. Nevertheless, we must effect
a break through, if we want not only
to see that there is a lesser drain on
our foreign exchange resources bud
also to guard our coastal transpord
system from erosion by foreign in-
terests, I say this not so much be--
cause of the present-day conditions
which prevail, - which are peaceful
conditions, but because of what may
happen tomorrow. When our peace
is' threatened and when there is a
sudden demand for the movement of-
goods and equipment, at such 5 time
if we are to depend on others we
may find that we are stranded by
virtue of not having sufficient spare
parts for our ships, not sufficient
technicians and so on. 1 would,
therefore, say that this is a matter
which the Government must consider,

In relation to this, therefore, 1
would say that the Government
should primarily consolidate the
coastal routes. Within the limited
funds at their disposal they have to
work out the best possible methods
for the utilisation of these funds in
terms of our present and future re-
quirements.

As an illustration of what I mean
by foreign competition, T would like
to quote here from a British journal
entitled’ Shipping World and Ship
Builder, wherein in an article written
by Mr. R. A. Bartram he says with
regard to the condition of world
shipping:

“There are too many ships of

-all kinds for the trade of the
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world and too many shipbuilders
to build them.”

He is referring to the crisis in the
British shipbuilding industry due to
the remarkable and somewhat unex-
pected inroads made into the interna-
tional ship-building market by Japan.
To counteract this, the British Board
of Trade has had to give certain
eredit facilities to the manufacturers
of ships so that foreign customers
can be accommbdated. It is no
wonder that when we go and ask
Britain for a technical adviser for our
Hindustan Shipyard, the only person
we can get is a retired Rear Admiral
1 speak subject to correction—I do
not know how far it is true; the
Minister would perhaps know better—
but this is what I have read in one
of the British shipping journals. For
every ship that we build in the Hindu-
stan Shipyard we have to import
materials worth Rs. 90 lakhs. I do
not know how far this is also true,
because the Report does not give any
details about this. This has also
appeared in this magazine about
world shipping.

As regards carriage of bulk cargo,
especially food consignments from
America, there also we are up against
wery big vested interests; Now ws
have settled to have control over the
allocation of 25 per cent of the gov-
.ernmental cargo while 75 per cent of
the cargo is to be allocated by the
United States’ Government. Here it 14
a matter of Hobson'’s choice and we
cannot do very much about it. We
have to settle for the best available
ferms.

The Government of the United
Stateg is in a position to give $ 80
million a year as subsidy to its tramp
fleet so as to provide remunerative
freight rates for the carriage of
cargo. So, in the internafional mar-
%ot we are up against an industry
with which we cannot compete.

Then, we find that our shipping is
hardly able to cope with 10 per cent.
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of our foreign trade although about
50 per cent of our tonnage is utilized
in it. Here again I would like to ask
the Minister to give the correct
figures because our information is
mainly from press reports. Are we %
understand that there are difficulties
making a headway in the interna-
tional routes? 1 quite realise that we
cannot possibly go as fast as we
would like to. But what one fails
to understand is the delay in settling
on some long-term policy about oW
coastal shipping. Perhaps, we are
spreading our net too wide and we
are dissipating our limited resources
and energies on trying to cater to too
many things.

Coming to coasta] shipping, whick
was referreq to by other hon. Mem-
bers also, the report of the Com-
mittee on Public Undertakings on the
National Shipping Corporation is not
very encouraging. All I can say i
that we have not gone very far since
the Rail-Sea Co-ordination Committee.
gave its report eight years ago in

1957. The problems are the same;
only, they are bigger. The solutiom
does not seem to be in sight. Te

quote the report of the Committee om
Public Undertakings, the explanatiom
given by the Shipping Corporation is
that:

“It was difficult to indicate at
present the volume of coastal
trade for future years.”

The reason given is the lack of a
firm and long-term commitment by
the railways for the movement of’
coal. So, apparently no target for
coasta] trade has been set. Though
four or five years have passed, we
have the same reply that no target-
could be set.

Yet, in November 1964, a sub-
Committee of the National Shipping
Board has given an estimate of ¥
lakh tons for coastal trade. Then,
there is the same wrangle about the:
treight rate, which has not been fina~'
lised. The allocation of carga Wet~
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ween ghipowners and the Shipping
Corparation is also yet to be finalised.

One can appreciate the Govern-
ment’s difficulties in making available
sbout Rs. 55 crares for the replace-
ment of ships. But, on the other
hand, 1 would say: would it not be
better to consolidate at least in one
sector of shipping instead of having
cargo passenger liners plying all over
the international routes? And yet
the Shipping Corporation says that
theirs should be mainly a liner ser-
vice. This is what the Committee on
Public Undertakings has to say:

“Even though the Corporation
entereq the coastal trade in 1962,
its operations on the coast{ were
ad hoc and sometimes the coastal
vessels were diverted to overseas
routes in order to meet the com-
mitments on the overseas trades.”

The same situation obtains today, so
far as our tramp shipping is concera-
ed. The Srivastava Panel had re-
commended the acquisition of cer-
tain bulk carriers, the foreign ex-
change cost of which would be rea-
lised in seven years. There again,
nothing has been done and we find
charters have had to be arranged to
oarry the cargo. Then we find that
private shipowners are permitted to
bring in foreign capital, which in the
fong run will cost us dearly.

The need for the Shipping Cor-
poration entering the tramp trade
was admitted by the Chairman of the
Corporation some years ago. But
what do we find today? About 3 or
4 per cent of the tramp trade is hand-
led by the Indian private shipowners
ang the National Shipping Corporation
has not set jts foot in this trade. I
understand the Government's reluc-
tance to enter the tramp trade. They
get cargo only one way and there is
always trouble over making arrange-
ments for the procurement of cargo,
loading and unloading, settling of
freight rates etc. So, it is muecn
better to have, it is easier to handle
liner services which go from port A
to port B. But with our preseni need
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to import feodgrains ang petroleum
products ang export iron ore, I just
do not understand why Government is
not making up its minq as to the
routes on which it should concentrate.
The trade to be handled by the tramp
shipping in the form of iron ore and
foodgrains is estimateq to be 14 mil-
lion tons a year and it is expected 1o
rise to 25 million tons in 1970-71
according to the assessment of the
Boarg of Trade.

Mr. Deputy-Speaker: She should
conclude now.

Shrimati Sharda Mukerjee: As 1
have no time, 1 would like to ask for
clarification in two or three matters.
The Report on Shipping gives us no
break-up at al] regarding the utilisa-
tion of money in various branches.
F‘or instance, we are told that there
is a Freight Investigation Bureau.
But no information is given relating
to payment of freight rates to nation-
al ships anq foreign ships. Bits and
pieces of information leak out through
press reports. For instance, we hear
that the agreement between the
United States and our Government
for the shipment of governmental
cargo has been fixed at $32.50 per
ton as the minimum rate and that
in the previous agreement it was
$35.00. We are happy to hear that.
But what about the rate of freight for
other products like petroleum, iron
etc. which are going abroad?

Secondly, is there any method ot
obtaining the exact percentage of the
share of Indian shipping in foreign
trade and the contribution made by
the Indian shipping to the foreign
exchange pool? Surely, fhe Parlia-
ment has to know it. Yet, we are not
told anything about it. When we say
.that 10 per cent of the foreign trade
15 carried in Indian ships, what does
it mean? Does it mean Indian ships
or ships which are chartered? That is
not made clear.

T}‘nirdly, what is the amount of
forelgn exchange paig to foreign silips
in relation to overseas trade?

In conclusion, I would like to say
that while we appreciate the handi-
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caps under which the Government has
hag to operate and also the deartn
of material and financial resources
and technical man-power, it is very
difficult to understand the wide vari-
ance between the Government's pro-
claimeq policies and their implemen-
tation. It is difficult to understind
why there is delay over even imme-
diate policy decisions concerning the
allocation of cargo, freight rates etc.
and re-organising of port facilities so
that ships are not kept waiting for
space for berthing for the loading ana
unloading of cargo. All such things
could be greatly improved.

With these words, I support the
Demands.

Shri Liladhar Kotoki (Nowgong):
Mr. Deputy-Speaker, Sir, I rise to
support the Demands for Grants re-
lating to the Ministry of Transport. In
the short time that I have, I would
- like to make a few observations with

the hope that the Minister and his
Ministry would consider them as
seriously as ] would be submitting

them for their consideration.

Sir, the Calcutta port which is the
heartline not only for West Bengal,
Orissa and Bihar but mainly for the
north-eastern region, is causing serious
situation due to the fast deterioration
of the Hooghly. The recent report
of the Estimates Committee has made
a lot of suggestions and recommenda-
tion; and I hope the Ministry wall
try to implement them with the view
to keep the Calcutta port going. We
appreciate thrat Farakka Barrage,
when it is completed in 1969 or 1970,
will improve the Calcutta port. But
til] then, ] think, a lot of things will
have to be taken up urgently so that
nothing serious may happen to this
very vitally important port.

1341 hrs,
Mg, Seeaxer in the Chair]

. In this connection, 1T would suggest
+ that it is time also to think of taking
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up the construction of the Ganga-
Brahamaputra Canal because sooner
or later we will be faced with the
grim reality tlrat the Brahamaputra,
at least the portion which goes
through East Pakistan, may be closed
to us. Therefore, this project will
have to be taken up with all serious-

1 welcome a few proposals that are
indicated in the Annual Report. It is
proposed to have Road Planning
Boards at the national and State
levels. 1 would submit that these
planning boards should have been
constituted long ago and if that was
done, our road planning and develop-
ment of roads would have been per-
haps more efficient than it has been
now.

The second proposal is for inter-
State Road Transport Corporation to
provide services on long distant routes
across selected High ways. It is
stated in the Report that this will
ensure better coordination between
the road transport and the Railways
so far as the long-distance transport is
concerned. In this connection, I
would like to know from the Minister
as to what has happened to the Neogy
Committee which was supposed to
have recommended how best the co-
ordination amongst the various modes
of transport in the country would be
effected. We got the preliminary re-
port. We do not know what has hap-
pened about the final report or what
is the present fate or the position of
the Committee.

There is also a proposal to set up a
National Road Safety Council and a
legislation is proposed to be brought
up very soon. Here also, I would
submit that that is a much needed
measure from the point of view of
the large number of incidents that
take place in various parts of the
country due to road accidents. 1 could
not hazard any percentage but I have
no goubt that the incidence of total
accidents on the roads is much more
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than the accidents either by rail or
even by air.

Another thing is about ‘the report
-of the Study Group appointed to con-
“sider measures for the promotion of
the cooperative movement in the field
of road and inland water transport.
This report was submitted, .as early
as in May, 1964 and it is stated that
the report is still under consideration
of the Government. T would like to
- ask the Minister as to whether the
Ministry is serious gbout encouraging
the cooperative movement in the field
-of road transport and, if so, what posi-
tive steps they are taking or they
‘propose to take in order to encourage
it throughout the eountry.

Another submission I would like to
~make is that although the Ministry
has proposed Plan -outlay for the
Ministry to the extent of Rs. 1150
crores, the Planning Commission has
-agreed for an outlay of Rs. 750 crores
-only. From the trends of discussion
in this House, what the Members
expect is that more and more should
be done in all sectors of transport.
But unless the Planning Commission
allocate sufficient funds to the Minis-
.try, how -could we expect the Minis-
try to fulfil our expectations?
Therefore, I would plead with the
Plamming Commission to be alive to
the urgency of the need for transport
in the country and allocate funds ac-
cordingly.

‘Coming to the north-.eastern region,
1 am thankful to the Ministry that
serieus  attention is being given to
this region particularly after the
emergency. In particular, I am glad
that a lateral road from Bareilly to
Amingan has been taken up. It is
phased to be completed in 1969. But
1 would request the Ministry and par-
ticularly the authorities concerneg to
see if the time-schedule for this lateral
road could not be advanced, with a
view to complete this important road
earlier than 1969.

Then, I am glag that the Ministry
thas at least agreed to take up even
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partially the management of the
Rivers Steam Navigation Company.
This was long awaited and I hope
that the Government will soon take
the full controlof the management of
this Company.

The Development of Pandu port
that was taken up several years ago
has staggered and I am sorry for that
and I would request the Ministry te
see how soon they can complete it.

I am also glad that they are taking
up the Jogighopa port. In this con-
uection, I would submit that now that
the Ministry has taken greater and
greater interest in the inland water
transport, they will see that steps

‘are taken to improve the navigabi-

lity of the Brahmaputra river parti-
cularly from Neamati Ghat at least
upto Dibrugarh which has been prac-
tically closeq after the Great Earth-
quake of 1850.

In this connection, I am glad te
observe that the Government invited
the French Advisory Team to exa-
mine the possibility as to how to im-

‘prove the navigability of this river

and that the Team, after the prelimi-
nary experiments found that it will
e feasible. The final report of the
Team is, of course, yet to be receiv-
+d. T hope, ‘when it is received, the
Rovernment will take effective stepe
to make this river nevigable right upto
Dibrugarh. :

"The last submission of mine is that
wot only the roads on the northern
border but also on the East Pakistan
horder should be taken up by the
Border Roaq Development Board in
view of the fact that they have become
important as northern borders. The
roads in the hills of Assam which are
actually under the purview of the
State Governments shoulq also be
attended to. Unless the Ministry
make adequate allocations and also
renders expert advice, it will be diffi-
cult to develop these areas which
need urgent development for econo-

mic and also fgr political reasons.
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With these submissions Sir, I sup-
port the Demands for Grants of the
Ministry of Transport.

Shri Surendramath Dwivedy: (Ken-

drapara): Within the brief time at
my disposal......

Mr. Speaker: The time is certain-
3y very brief

Shri Suremdranath Dwivedy: 1
know that. I am very conscious of
$hat.

1 shall only refer to port develop-
ment and particularly to the develop-
ment of the Paradip port in regarg to
which I have given a cut motion. It
i agreed in this House that so far as
port development in this country is
soncerned we have lagged behind and
we have been far behind the sche-
dule, and I find that the hon. Minis-
fer is in a complacement mood so
far as part development igs concerned.
Considering the slow and jzluggish
manner in which this development is
saking place, I do not know what
will happen to our export trade ulti-
mately.

Last time when we hag discussed
this matter and referreq to this, the
hon. Minister had said that the ports
were doing very well. That was his
attitude at that time. But it has been
establiched now from the reports of
#he Estimates Committee and other
eommitteeg that the moneys allocated
for this purpose have not been spent.
I do not want to go into the details
of those things which are available
in these reports, but I would only
point out that these reports clearly
show that no effort has been made by
the Ministry to see that the work pro-
gresses according to schedule, in
regard to the development «f the ma-
jor, minor or intermediate ports. of
eourse, it may be stated that the res-
ponsibility for the development of
minor ports is that of the States, but
we find no report here about the
progress made in this regard. 1 would
request the hon. Mimister that he
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should not merely plead ®hat this
is not the responsibility of the Cen~
tre and, therefore, they cannot do.
anything in regard to this matter. It
is high time that if we want that all
ports should be developed according to
the requirements of our Plang a con-
ference ‘of maritime States should be
called to see why they have lagged.
behind, what the difficulties which
they have been facing are, and how
these could be overcome and 30 on.

‘We have been urging in this House
that in the easterm region we must
have a port, and this ig especially
necessary after the loss of the Chitta-
gong port. Several times, this mat-
ter has been raised in this House. Im
1957 1 had myself raised this ques~
tion of including Paradip port in the
Plan. At that time I had saiq that
the Ministry had not shed its previous
imperial attitude in regard to the
development of ports. The hen. Mi-
nister was very unhappy at this anéd
he said that that was not his attitude
and that Government were taking pro-
per steps. Again, in 1962, I had to
move a cut motion for that port being
included in the Third Plan. Even then,
the facile statement that he made om
that occasion was only this:

“Without having to fall back
upon the resources of the Cen-
tral Government he will be able
to raise the necessary finance for
the development of the port into.
an all-weather port, and he has:
got the scheme for that.”.

Who is that persom referred to as ‘he’?
The hon. Minister only satisfied him-
self by saying that the Central Gov-
ernment wag not going to iake it
over, but the Chief Minister of that
State, who at that time was Mr. Biju
Patnaik, had a scheme for it, and he
was going.to put it through. Although
the Centre had sufficent finances, still
they did not want to take it over
but left it to the State Government to
work it out even though it was beyond
their means ang beyond their resour-
ces. And what has happen:d ulti-
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mately? I am glad that duriag this
year, in the budget estimates, an
amount of Rs. 5 crores has been pro-
vided for i over the Paradip
port. But I woulg submit that the
Ministry should think over the mat-
ter seriously as to what has happened
‘there. 1 do not know whether the
Ministry has made any inquiries into
the matter, about the waste, corrup-
tion and other things that have gone
on there. The port started with an
estimate of Rs. 12 crores. Now the
budget estimate hag increased up to
Rs. 26 crores, and there is no project
report publisheq anywhere, and there
has been waste -ang corruption to the
extent of crores of rupees. Even in re-
gard to the appointment of the per-
son concerned who is in charge of the
port, who is Mr. Sfinivasan, the Chief
Engineer of the Paradip port, they
went out of their way; they did not
advertise, and they did not wait for
the advice of the Central Ministry
of Transport in regard to the appoint-
ment ang stated that this person was
suitable although they diq not give
any clearance to the Orissa Govern-
ment in regard to this matter, yet,
this man was brought from the Ney-
veli project and was appointed as
the Chief Engineer and he had no
experienice of the construction of
ports ete.

Shri Harish Chandra Muthur: Is he
mot very dynamic?

Shri Surendranath Dwivedy: As
regards the way in which he has been
functioning, I shall just read out to
you from the fuller CBI report, which
I have already certified, and in which

a reference has been made to his
appointment. . ..
Mr. Speaker: The hon. Member

will have to certify it.

Shri Surendranath Dwivedy: 1
have already certified it.

Mr. Speaker: Today?
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Shri Surendranath Dwivedy: 1

have certified it. I certified it the
other day.
Mr. Speaker: Who knows tha* this

is the same as that?

Shri Surendranath Dwivedy: I¢ s
the same report.

Mr. Speaker: Then it rust
certified that it is the same.

Shri Surendranath Dwivedy: 1
bave already certifieq it, ang I - am
referring to the same thing.

Shri Raghunath Singh (Vararasi):
If it is certified, then it can be laid
on the Table.

Shri Surendranath Dwivedy: I sm
referring to the same thing,

Shri P. K. Deo (Kalahandi): Jt
may be laid on the Table of the
House,

Mr. Speaker: Is he referring to
the document which has already been
laid on the Table of the House?

Shri Surendranath Dwivedy: These
are the same papers which I have
already certified.

Shri P. K. Deo: Since he is mak-
ing a referende off and on to the
CBI report, I would request you that
he may kindly lay a copy on the
Table of the House, so that it will be
of benefit to all of us and we shall
be able to know what is there.

Shri Hari Vishnu Kamath (Hoshen-

be

gabad): I submit that I shall have to
refer to it when the Home Minis-
try's Demand; are taken up on-

Thursday or Friday.

Mr. Speaker: All right. Let #* be
laid on the Table of the House. Now,
the hon. Member shouldq be very
brief.

Shri Surendranath Dwivedly: Sir,
I lay the documents on the Table of -
the House.*

(1) A copy of U.O. No. O-665/
CBI/64, dated 15th No-

*The Member handed over the

documents at the Table,
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vember, 1964, from Shrj D. P.
Kohli, Director, C.B.L to Shri
L. P, Singh, Secretary, Minis-
try of Home Affairs. [Placed
in Library, see No. LT-4200/
85].

(2) A copy of the Report of Pre-
liminary Enquiry into allega-
tions against some Ministers
of Orissa Government. [Plac-
ed in Library, see No.
LT-4201/65]. ’

(3) A copy each of the State-
ments No. I and II containing
list of allegations. [Placed in
Library. See No. LT14202/
65].

In the CBI report, the appointment
sof this particular Chief Engineer has
‘been referred to. Although charges
of corruption were being investigated
against him by the Special Police Es-
‘tablishment, he was brought to Para-
dip port from Neyveli, and the Orissa
Government went out of their way to
give him special allowance, special
pay etc. Now that the entire CBI re-
port is on the able of the House, I
think the House will read it careful-
1y angd see what has been done. After
his appointment, what has been the
expenditure? That also has to be
‘foung out. Whether it is proper ex-
penditure or not has also to be in-
quired into by this Ministry, 1 am
not going to burden this House with

further secret reports ete. But
1 would submit that the Transport
Minister can get these things from

the Government of Orissa, He can get
these letters from them; they may be
secret reports or whatever they may
be, I do not know, For instance, he
can get the report submitted by
the Commerce Secretary who was
in charge of port development,
in reply to a communication re-
ceived by him from the Additional
Chief - Secretary on the 4th Sep-
tember, 1964, It will be found
from that report that he has commen-
ted therein that this man without any
project report and without any estl-
mate has been responsible for waste
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of crores of rupees or milllons d
rupees. I shall give just one instance.

Shri Himatsingka (Godda):
ig the total amount spent so far?

What

Shri Surendranath Dwivedy: They

have spent for so long more tham
Rs. 10 crores. The comment runs
thus:

“Trucks carrying stones have

been paid haulage charges which
are unheard of in this State.
Against the usua] rate of 23 per
ton-mile, we paid a rate of 33
p. per ton-mile. This was done
to expedite the despatch of stones.
The extra expenditure on this
account alone has led to an ex-
cess expenditure of a couple of
millions of rupees.”

1 have also got a cutting from a pri-
vate citizen. I do not know him, It
may be that he was a contractor. He
has sent me cutting of a letter which
probably he has written in some
newspaper in Hindi, in which he has
said that no tenders were called for,
and some favoured persons  were
selected who did this work. When the
question of taking over of Paradip
port by the Centre came into the pic-
ture, they have now rectified  the
whole thing, and now the very same
stones which were hauled at the rate
of 33 p. per ton-mile are now being
hauled at 23 p. per ton-mile. Although
this had been referred to previously
by the Commerce Secretary himself,
it had been ignored earlier. There are
several other instances which  are
very clearly stated in that letter of
the Commerce Secretary.

Mr. Speaker: 1 think one instance
would be enough. The hon. Member
can pass on to the next point,

Shri Harish Chandra Mathar: There
i3 indirect responsibility here.

Shri Surendranath Dwivedy: As 1
have said, 1 welcome the Central Gov-
ernment taking over the Paradie
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port. They should have done it
much earlier. The question is whe-
ther when they take it over, they
:are going to make good the unneces-
‘sary expenditure, the irregular ex-
penditure and waste that hag been
indulged in there. They must fix
responsibility on the persons respon-
sible in the State Government, be-
-cause all other development work has
‘been stopped on account of this. Let
not the Ministry refrain from doing
it on the plea that the Planning
‘Commission will do it. The Trans-
‘port Ministry should itself go into the
-entire matter thoroughly and fix res-

‘ponsibility for the wastage, corrup-
‘tion and bribery.
Shri P. K. Deo: All this 'money

“'has gone into the gutters.

Mr. Speaker: Those gutters weare
in Orissa, not here.

Shri Hem Barua (Gauhati):
is a part of India.

Mr. Speaker: I am talking of the
House here and not of Orissa now.

A4

Orissa

14 hrs.

Shri M. S. Murti (Anakapalle): 1
rise to Support the Demands for
‘Grants of this Ministry.

The year before last when I spoke
on this subject, I had to bring before
‘this House the defects pertaining to
the construction of ships in the Hin-
dustan Shipyard, Visakhapatnam. It
is painful for me again to bring this
matter agnd some other points for re-
rectification by the Ministry,

During the course of 1964, the Fin-
ance Minister visited this port and re-
‘marked that the project was being
implemented most inefficiently. He
said that in Bhubaneswar, Delhi and
‘Madras also. On three occasions, he
said that the Hindustan Shipyard is

‘working most inefficiently. This caus. ;

ed grave concern among the local
public and also the people working

in the department and also the ship-

yard people.
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1 wish to point out certain aspects
for rectification by the Minister. The.
major factors responsible for the low
production in the Shipyard are lack
of foreign exchange, failure to utilise
properly indigenous material, ineffi-
cient supervision and lack of incen-
tives to labour. I shal] take one by
one.

As regards foreign exchange diffi-
culty, there are three ships lying im
jetties, undelivered. One has been
delivered last year, but three are ly-
ing for want of imported materials.
Otherwise, four ships would have
been delivered during the last year.
These three ships are held up because
the Finance Ministry is not kind
enough to allot the foreign exchange
required for importing certain com-
ponents.

Coming to inadequate utilisation of
indigenous material, in 1960 they
held an exhibition in the shipyard
premises about this but after that ne
follow-up action has been taken.
Only indigenous timber is being used.
As regards other available indigenous
materials, no action has been takem
to utilise them. '

Steel is an important component
in shipbuilding. Certain private sec-
tor people are able to get steel with-
out recourse to the procedure laid
down by the Iron and Steel Control-
ler. But Hindustan Shipyard, 4&l-
though a public sector undertaking,
is not able to get steel direct. Gov-
ernment are giving permission to
other parties to purchase steel direct,
but the Hindustan ‘Shipyard is not
able to get these things direct. There-
fore, there is delay in construction
and utilisation of locaj materials,

The third point is about inefficient
supervision. Today there are certain
training courses in the Shipyard for
skilled artisans only. But no orien-
tation or refresher courses are held
for the supervisory staff. So much
so that there is no proper supervi-
sion. Nobody is responsible for any-
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thing going wrong. There
shifting of responsibility.

is only

The present man in charge is g
fechnical man. He asked for an
assistant to look after the adminis-
trative job so that he could look after
the technical aspect of the work fully.
The post was sanctioned one year
Back, but steps have so far not been
faken to fill it. Probably no suitable
candidate was available. I would
like the Minister to look into this
matter and appoint somebody to look
after these things so that there is
efficient supervision.

Coming to lack of incentives for
labour, labour has been giving good
cooperation for the last two or three
years. They have reduced the work-
ing man days for the construction of
a ship. What has not been possible
to do so far has been done by them.
The management has not been able
to do this for the last 15 years. But
labour have done it. They have re-
duced the ferry late hours it from
900 to 40,

But what is it that they are getting
in return? They get their remunera-
tion based on the 1948 rates. Some
rules were framed. But even today
their position is what it was before.
1 think before last year we had to
bring the matter to the notice of the
Ministry to give them DA. It was

“just Rs. 5 for one slab. Now again
the cost of living index is rising.
They are now asking for other slab
in allowances—which rose to 18.
Their counterparts in Heavy Electri-
cals, the Heavy Engineering Corpora-
tion etc, get Rs, 260 whereas they get
only Rs. 130. Here I would like to
draw attention to the Estimates Com-
mittee’'s report on the personnel
policy of public undertakings where-
in they have said that equal work
should get equal wages. The Minis-
ter in the course of his reply to the

‘debate in 1968, assured me thus;

.1 would like to assure Shri
Murti that the interests of the

APRIL 19, 1968

of Transport 7

workers will be fully taken care
of and we shall not allow their
interests to be jeopardised ar te
suffer in any way. If some of
them have a feeling that they are:
not given a fair deal, that feeling
has to be removed”.

But I regret to say that no action has
been taken in spite of Minister’s as-
surance in this House,

As we know, a wage board has:
been set up for the engineering in-
dustry. This includes the Hindustan
Shipyard also. But till today neither-
the labour union or the shipyard.
management know that this is so.
Only yesterday, it was brought to the:
notice of the labour wunion by the’
Labour Minister that that the ship-
yard is also included within the terms:
of reference of that wage board.

‘Then again, I would like to point
out that there are no joint manage-
ment councils there in spite of the:
repeated requests of the labour ynign.
There are no safety committees no-
bipartite committees. In spite of the
fullest co-operation that labour are-
giving to the management, they have
not been able to get full quota that
is due to them in return. I would
request the Minister to go into these:
things and see that labour get their
due share in respect of wages.

One more thing. There are certain:
projects going on in a big way in the
port at Visakhapatnam. But people
are rather anxious about the imple-
mentation of those schemes. With
regard to the Caltex oil refinery,
works which were started in the first
Five Year Plan 'have not yet been
completed. The construction of ore-
bandling berths is incomplete. TFhe-
export target has been reduced from
2 million to 3} million tonnes. But
the construction of four berths under
the Secend Plan is not yet complete
even though we are at the fag end



-of the Third Plan. These are not
going to be completed during the
course of the Third Plan. So much
80 we are losing valuable foreign ex-
‘change. 1 would jike to bring this
-matter to the notice of the Minister
‘80 that this may be investigated and
«early action taken.

I support the Demands for Grants
‘and request the Minister to go into
‘the details I have mentioned and see
‘that justice is done to labour working
in the shipyard and the other matters
;are also attended to.

st w=w @2 (FF) . wEw

W, & Wl 7@y ® @ AR
T AR Al F TNEar § N w
fefEafadr & araa 3@ #
foq  fauiy awlt Y YT AT AT W
T T AR ¥ oww &
09 0% 35 9 fawt s WA &
fog & A %E a2 v SEe
A Ffa oy § | Warfragt
X gTfaE 7 AT T@ A HawT & v
2 1 g § I g qg
2, I g agT T ) 1866
¥ oF & g T @ e g
WAET R I s7q T N T T
B T T § AR e § e e
Y Greew 9 97 fFaT g | oY

TWH I 7T AT G forar mar @

TR N fed @ o
TAT|E @ wUT gow ¥ F, I
WgeqT T GUT T [AH A

7\ R oew W § o 97 gawy
TG ) AW w4 W -
291 A ot Tga @) W wafaai srad §
a7 9T T QT 9§ R ay
A ¥R E | T Ay
| Agd SUTET qEATY T § 1 ¥ ey
PR ¥ WA I FE W oaw

D, G—Min. CHAITRA 29, 1887 (SAKA)

of Transport g7z

TaT N A T8 o & | e
Nt ST A FQ §, FW T T A AT,
WH FE FaT F 1 g R
v N e frr e ¥
el #Y sareT gfar fae av §
o7 @ glust # f’e® W g
waeT < |

& 2 § 7 agi w Pod AW,
& I, WX qw gFE ¥ faw
WafamiNsgadEa g 1 ST aw
TrdY @Ear § 99 A ¥ ¥ 2Tl &
g 7 T ] IR g @7 A e
MR E W g fe
W AT A I AT A g R any
T AR T W IeR
i IR =Y = wR] i
G ¥ e FY &9 oA @

E T ¥ THIL AT HT W FTEY
T g € 1 g & awwm e
N AERT @ B S ¥ Fow w0
TEY O TE TR S § WY e
X oY dor @ 1w wEiRT -
& 3T ) O I@ ¥ o w Ry
agt fromw  war wfer afe
T A RE AAw I A -
Wag W 3T FH S 1 /R,
frmar SR 9T qi arr O SRy dar
FAFIA LA T & W TR
Tifa @l Y gHIR F9T ARYT 99 1 W
W O O Taeqr | 1w A oerE
W gew aw, mge, W, fEwn
EICREL - o
HT FEAV R :

T O ¥ aq ¥ W wAET W
HT T SO @ W T S
g o ey 7Ry ¥ a&i o gu s
0

o an far /rdmn (fwdx)
wew APRT, - At aw oy



9773 D. G—Min.

[ fagrdt]
T3 9% T QW@ & I F O I
TR Y q9F, I T8 TE A
s w1 foron, genfe, oW
fors ¢ F ¥ auy ER & FE |
# well WEIeT FT A Qg BT ST
wEH 7t o< e A g N &
& wewl ¥ T W fAww Al
o qgg AW T ¥ T
T g9 T § | THAST AT I F
A2 v & fow oo & v o S
T I #Y geat 71 Faww #< faar
o & @ w9 wSRH A
T A § WY 2 ¥ A0 AER T4
i o geeder o W @ @
FY IS B TEA FT TG HAT AT G
3 99 ¥ IT9 A G R IFHT AHE
Fam ¥ fou ag 91 B G9F agd
W WM

@@ a9 fag & ave & Ao
I qENT FAT AGAT g, 58 §
FAGT ¥ TE F AT I F QA T
(FATAT T TR A TRATR |
IR 97 &1 R G TN DY ATEEERAT
Prm @A FE AT
1957 ¥ 1962 TF AYESAT ¥ 4T 1
agi FOa gAaT @ {5 g & At
1957 F AT W.H 1965 & T A
G g F T F AT W A
¥ Tgq wEAWF g9 § | wkar ¥
S A ) 7g IgT eI & | FId B
g g« e T Tifew | T W
Wy WA g g a@w ¥ A F 9w
= ¥ S WeT mfeqt @ ar & Iy
R e s A agi ¥ 9N w1 A
o faear @ | @R R FE 2 R
X T TTAT §Y AT A AT TR
a1 7 g whar @ | wefad 9 -
WTAT TH G BT A F qTEqT FL
I ga TE1 F grn o gard A
AREAT O T )

APRIL 19, 1965

o] Transport 9774:

fagt #1 Zfee ¥ T A A
F A ¥ & ¥ fooer are sy fadew f
a1 X e FAE FT W e e
o f6 gt v TeETH WM R
T qETEY ¥ AT F AgW FAH
AT g Y 4 W AW, T A
aTE Y ag FreT oA § | TG I AT
ag oY wren ¥ wfafe awr FEF
fod o § 1 wefa § o @ o
R s fs

TAq AW YA JHEAT S
W @ afew foder g &
RICCIN

W AE A AT F IOV & I g AT
I W F NS AT 4T | FE
@ ¥ T A oy g, I W
I & 1 %@ fol 9w A e dT
FART T A qg7 9T TH qgd IS FAT
# ofa & s

fasx ¥ o &1 I I TE I FAAT
@ 1 T FREER F qR fah FY
F@dmwqw famar & 1 9@ W
Tt g &Y T § fF aw & feAr
¥y agi 399 EF @ wmar §
T g2 a miedl : @97 AT G-
AU | I CF TTH FY ATET AT AT
§ a7 gEd o W misat wwd §
e mied # W e, F@ Ay
gwad g § | W fad fag F ow
FEA qN FAAT AT A 8T A CF TG
T gravERaT O g SR

wﬁ%ﬁwmmﬁt—-
e T ¥ A TEAAHE T ATEH
a7 0% v ge-a ¢ e At T
# @O AW AHET FET SAEAT
g g TR qEH @1 a9 AL § A=A



774 D, G.—Min. CHAITRA 29, 1887 (SAKA) of Transport 9776
. ister, have a meeting of the Chief
fw W T 'Ti?ﬁ H ?? g & Ministers, and get through all these
T«1ar "FH% | ATET ®GH T FT various important recommendations.
miﬁﬁﬂi%ﬁ'ﬁﬁlaﬂ'ﬂﬁm which have been made in this report,.
; . which will go a long way for the
# A Té' o Tﬁ % |ow g development of road transport.

e sar & FF @ Y w9 @, At
ag f ¥=T TR ¥ 39 | 1w, w9
g AT T qE FT A Fg X A
R 99 T T IR QA A
FFT | 99 IO R F qEAF
frator el 3@t A 9 AR agi A -
#fae Famwam §, S=HE W
wrg ¥ o e WY fewm aqr 1 A
¥ T aefred @ fF =i e
T A TR AR W oW F
a9 A AT TG A @y & wmw
3@t § fF g R 5w W@ F
¥ O9%9 GgET gri |

T a2 skl & 99 ¥ 1q fewiw
& T F@TE |
Shri Harish Chandra Mathur: Even
without any argument or elaboration,
this House will accept that this Minis-
try has failed to get a fair deal for
road transport—fair deal from the
Central Government, and fair deal
from the State Governments where
there are so many bottle necks and
barriers, and the railway, which is
the elder brother, continuous to bully
road transport.

14-15 hrs.
[MR. DEPUTY-SPEAKER in the Chair.]

Shri Masani had recapitulated the
various recommendations made by the
Road Transport Reorganisation Com-
mittee, where in we had given expres-
sion to the various inhibitory factors
which are responsible for suppres-
ing road transport. Nothing seems to
have happened. It is neither com-
mendable nor edifying for the Minis-
try here or for the State Governments.
I think we must find a way out, and
1 would suggest to the hon. Minister
that he take up this matter with the
Prime  Minister and the Finance Min-

Otherwise, this stalemant which has:
been there for the last five years,
wil] continue.

I do pot think I can blame the hon:
Minister for any disregard or disres-
pect for the wishes of this House.
This Road Transport Reorganisation.
Committee’s Report was discussed on
the floor of the House, and it got
support from almost all the quarters
in this House. I feel that his diffi-
culty is that he cannot break through
these barriers which have been put
by the State Governments in their
narrowminded approach to the entire
problem. If you travel on the Conti-
nent, you can easily go from one
sovereign country to another Sove-
reign country, but here we find our-
selves handicapped in going from one
State to another. Inter-State permits
are not there, and there are so many
rectrictions being imposed all the
time.

I would further like to share the
anxiety which was expressed by my
hon. friend Shri Samanta who open-
ed the discussion from this side, when
he mentioned about the border roads
in Rajasthan. It is ont only my hon.
friend Shri Samanta who feels so
anxious and so worried about it, but
all the 20 Members of Parliament who
had visited this State very recently
felt extremely exercised and agitated

over the entire question and I un-
derstand they have written to the
Prime Minister about it. I hope

there would be a little realisation on
the part of the hon, Minister about
the dangerous situation, and about
his responsibility in the matter.

He cannot escape his responsibility
by saying that the border roads are-
the responsibility of the Defence
Ministry. The Defence Ministry has
a definite say in the matter, that is
perfectly true, but he is also a mem--
ber of that Board, gand he should"
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know what to do. It is no use get-
ting wise after the event when there
is some intrusion or aggression, and
then rushing to build roads. On the
.other side of this border of Rajasthan,
Pakistan has built roads; not only
roads as a ring for this border, but
also lateral roads to approach all the
parts. But here we are missing it
-completely,

1 will pot charge the hon, Mmister
only with this indirect responsibility
for these border roads. Even in res-
pect of the national highways, what
is the position? I would like the hon.
Minister to enlighten this House on
this point. The all-India average is
1.2 miles of road per square mile.
“There are States where it is more than
‘2.2 or 23. When I looked at the
map, 1 was really surprised to find
-where Rajasthan stands in this matter.
1 thought the backward State of
Orissa might offer some solace to us,
but I found that .the figure for
Orissa was 145 miles of road per
square mile. I thought that possibly
‘Madhya Pradesh which is considered
‘to be the most backward State might
be comparable to Rajasthan. Even
‘there, I found that it was—it was no
doubt less 0.9 mile per square mile.
That is so in Madhya Pradesh where
-the total area is 171 lakh miles. In
the case of Rajasthan, it is 0.4 mile
per square mile, less than half of
“Madhya Pradesh. How does the hon.
Minister justify his responsibility that
he has to discharge towards this mat-
4er. He comes from Rajasthan. It
is not a parochial matter. It is not
“4rom that point of view that my hon.
friend Mr. Samanta spoke about it.
‘It is not only a question of border
roads. We have failed in discharging
our responsibility even in respect of
the national highways, T had sug-
gested to him a national highway
#rom Abohar to Kandla via Jodhpur,
Nagour, Jalore—leading up to Kandla.
4t will serve as a very good bordefr
road. It would be a national high
way, it will be an inter-State road
and. it will also develop the hinter-
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land of Kandla port. Possibly, they
are living ten years back. They de
not know taht there is a scheme like
the Narbada scheme, to exploit the
waters of the Narbada river, This
road will serve the area which will
be served by the Narbada river's
waters. Therefore, this road has am
economic value and serves the back-
ward areas. This road also cerves
the hinterland for Kandla; this road
wil] serve Punjab, Rajasthan and
Gujarat. It is not only a Rajastham
road. There were certain roads from
Abu and Raiwara to Dessa but they
are not useful because there are many
weak links and you have to spend
hardly a few lakhs of rupees to make
them useful. I hope the hon. Minis-
ter will pay proper attention to this
matter. . . . (Interruptions.)

1 am finishing in two minutes, Sir,
We have not been abel to give a fair
deal to the road transport industry
I talk about road construction and
national highways and the Minister’s
direct responsibility in this matter,
particularly in Rajasthan. Now, 1
pass on to tourism. Much has beea
said on this point by my friend Mr.
Masani. We have an organisation
and he mentioned that we have @
superfine director-general who knows
his job who is respected abroad—I
do not know whether he is respected
here or not—who has been elected
President of the Pacific Areas, and
who is in demand in the United Na-
tions and in some other countries also.
but I ask whether we have got a full
and clear view about our tourism.
Ot course the foreign exchange is im-
portant; people who are well versed
in tourism and know something abcut
it, the tourist associations, etc. they
tell us that if during five years, you
spend about Rs. 50 crorés of foreigm
exchange to meet tourist demands,
you could get Rs. 500 in return; evem
as an investment it is a very good
thing. But apart from foreign ex-
change, ther is the social aspect and
the cultural aspect which are far
more important aspects of tourlsm.
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It will always have to be a two way
traffic. I wish that we had a better
appreciation of the entire problem.

1 would ask the hon, Minister one
question about the Rajasthan canal.
We were told on the floor of the
House, it was repeated, that Rajas-
-than Canal was going to be navigable
‘Canal. 1 want a reaffirmation from
‘the hon. Minister whether we are
proceeding in that manner and whe-
‘ther we are taking steps so that it
becomes 3 navigable canal. It is not
only a Rajasthan affair. It is a natio-
nal project; it is being taken over
from Rajasthan by the Centre because
-of its extreme importance to the en-
tire country. I want to know whether
it continues to be so.

Having offered this criticism, I
would like {o say one word of appre-
ciation also for the extremely good
work which they have done in the mat.-
ter of shipping. They have exceeded
the target; they have done exceeding-
ly well and earned encomiums the in-
dustry as well as the Ministry and
the Government. But there is one
snag and that is about the public sec-
tor. The public sector expansion has
not been as was planned. 1

hope the hon. Minister will give
particular attention to that also.
Shri Raj Bahadur: Mr. Deputy-

Speaker, 1 am grateful to the hon.
Members who have participated in
this debate and have offered valuable
criticisms and suggesdtions and mezde
a number of observations which
require careful consideration and
reply. There are a number of ques-
‘tions raised during the demands made
and a number of criticisms offered,
information sought and if I were to
go into the details I would be con-
cuming at least two hours of the
House. So, I would confine my
remarks ‘'to more important points
and would assure the Members that
if 1 have not touched any point, it is
not that I am indifferent to it but 1
would revert to it in correspondence
«©r otherwise.
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Opening the debate Mr. Masani
levelled a charge against the Govern-
ment and said that Government had
created a transport bottleneck. 1
wish he had looked at the facts in a
more up-to-date manner. It was a
fact—it was not Government's crea-
tion—some years back but we
can confidently say that the transport
position has considerably eased. He
levelled a charge that wagons are not
going abegging. I am not here to
defend the Railway Ministry; they
have done it very well. I ascertained
the position from the Railway Board
and I am told that there is no short-
age of wagons except during very
occasional peak periods and that also
is a very short lived one. We cannot
provide for peak periods. There are
slack months and the Railway Board
informs me that in the summer of
1964-65, they had as many as 20,000
BG wagons and 5000 MG wagons
lying idle. It means so much of
capital, so much of idle capacity,
locked up.

Shri Harish Chandra Mathur: That
is because there is shortfall in indus-
trial production.

Shri Raj Bahadur: I am not com-
placent about it. To pin that blame
on the transport industry or on the
Railway Ministry for shortage in the
industrial sector would hardly be fair.

May 1 just cite a few facts and
figures for the road transport to show
what exactly is ‘the position. During
the -years since 1951, the number of
miotor vehicles had increased from 3
lakhs to 9.5 lakhs. The volume of
traffic carried in 1961 was 17.08 billion
ton Kilometers. It rose to 32 billion
kilometers in 1963 against the Third
Plan target of 40 billions. Thig is just
one aspect of the picture.

Often the Inter-State Transport
Commission is blamed and I think it
is blamed rather unfairly because all
that it can do is to co-ordinate the
activities and the efforts of the
various State Governments in order
to arrive at settlements for the

LR
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introduction and operation of inter-
State transport facilities.

Now, here it is where the Inter-
State Transport Commission has
achieved a good deal of success. They
have been able to chalk out and get
the agreements therefor, for all the
inter-State ‘ransport routes—long-
distance inter-State transport bet-
ween one State and another say, over
300 miles. That was so far not so
on a regular basis. But even there
an agreement has been arrived at,
and a ceiling of 506 permits for such
inter-State routes has been arrived at
with common consent. I am happy
to say that 128 permits have already
been issued..

An Hon. Member: Only 1287

~ Shri Raj Bahadur: Because of cer-
tain reluciance on the part of the
operators coming in. That shows that
there is capacity, it shows that the
Government operation is a little
ahead of the entrepreneur.

Similarly, if you take into account
the production of automobiles, which
he criticised, well, the production has
gone up from 25,401 in 1961 to 31,829
in 1964. Demands for vehicles are not
stagnant, as he said. The act of the
maiter is that all vehicles have been
sold out, and on 31st October, 1964
orders for 2,212 vehicles were pend-
ing in the case of Ashok Leyland and
42,395 vehicles in the case of Telco
(Mercedes), which shows that there
is enough demand; and if we were
having enough foreign exchange for
the automobile industry that would
come in.

An hon. Member: There is a lot of
blackmarketing.

Shri Raj Bahadur: In the case of
_.jnter-State permits themselves bet-
‘ween two States, the picture is still

more encouraging, because in 1982
the number of such regular inter-
State permits was only 6,598. It rose
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to 17,825 in 1963, and on 1st Decem-
ber, 1964 there were as many as 21,490
inter-State regular permits in opera-
tion: which shows, contrary to what
Mr. Masani alleged that day, that road
transport has not been stagnant. We
have been going ahead.

_ Sir, I am grateful to Mr. Mathur.
He hit the nail on the head when he.
said that this Ministry of Transport
has to undertake a number of vica-
rious responsibilities. It has to share
the burden of blame for all faults.of
omission and commission on matters
which are not really within its power.
The question is whether we can per-
suade the State Governments to allow
us to take certain measures, and
measures with their consent, which
may help us in organising the road
transport industry in a satisfactory
manner. There it is where his sug-
gestion that the matter should be
dealt with at the highest level is wel-
come to me. Left to me, I will do
that. But it is not that we have not
been doing it. We have got a Trans-
port{ Development Council. The
Transport Development Council has
been considering all such questions.

In regard %o the report of the ad
hoe Committee to which he has refer-
red, the Transport Development
Council which consists of all Minis-
ters of Transport of Siate Govern-
ments means that the State Govern-
ments are represented thereon. They
agreed to most of the recommenda-
tions and a few in respect of, subject
to certain modifications.

Now comes the question  of its
implementation. I may say that the
account is not all on the negative
side. They have done something. So
far as %axation is concerned, they have
all agreed in regard to single-point
taxation. But another thing that has
been brought in by the back door is
goods and passenger tax which initial-
ly was imposed only by three States,
and now as many as twelve States
have imposed it.
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Anotker question was having com-
pact and small regional transport
authorities. Most of the States are
“falling in line. Similarly, State trans-
pori authorities with a Chairman
Waving judicial experience. That also
has been done.

I am making all these points not
because I want to say that all that
should be done has been done. But
we can say that something has been
done, but a good lot has to be done.
I would not go into the details of the
various recommendations of the ad
hoc Committee, because time and
again questions have been asked on
the floor of this House, and I have
given detailed information in regard
10 each one of them from time to
time. )

Shri Harish Chandra Mathur: Why
do you call it Ad Hoc Committee?

Shri Raj Bahadur: It is called ad
Hoc Committee on Transport Re-
organisation, and therefore it was ad
hoc.

Skri Harish Chandra Mathur: You
made it ad hoc afterwards, not when
the committee was appointed.

Shri Raj
were not ad hoc, but the recommen
dations were made by an ad hoc
body, and therefore we callad it ad
hoc Committee.

Mr. Masani made a point that an
assurance was given that there would
be a morato~ium on nationalisation of
road transport, goods road transport,
till the end of the Third Plan.
And he has taken exception to our
setting up in the eastern sector a
road - transport corporation which
operates between Calcutta and Assam.
Hon. Members would -remember that
it was created in the wake of the
strike by the Pakistani crew of the
river steamer .services. It was an
essential “must”, It was at the time
of the emergency, and we had %o do
t.: And.1 am happy that that experi-
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ment has succeeded. In fact, it has
encouraged us to go further.

Even in the Third Plan it was
clearly laid down that the public sec-

“or would enter the goods transport

industry also to the extent desirabie.
But entering a particular industry
does not mean nationalisation. And
why should the private sector be so
chary or so worried about it? Because.
we know in the case of passenger
transport, even up to the end of the
Third Plan, the total extent of the
nationalised secto:r for passenger
transpor: will be only of the order of
33 per cent and 66 per cent will still
be in the private hands. In the case
of goods transport, well, there is prac-
ticaliy nothing. In the Fourth Plan
proposals also, that we have - got
before us today, the extent of nation-
alisation in the case of passenger
transport will go up from 33 per cent
to 40 per cent. That means thai the
number of buses owned by the public
sector will be 51,000 out of a total
of 1,28,000. And in the geeds sector,
out of a total of 417,000 trugks expect-
ed ‘o be put into operation at the end
of the Fourth Plan, the public sector
will have only 6,000 vehicles, which
constitutes only 1} per cent. And
yvet there is some sort of a nightmare
about the public sector. I
we are very anxious ‘that some-
as to be done to assure the
privaté investor, particularly because
we appreciate and we realise that in
the goods transport service or in the
passénger transport service, small
investors are coming. It is not an
industry where big capitalisis are
engaged—by and large, I am speak-
ing generally. It is the small man
who comes with his savings and asks
tor a permit, and he gets a permit
and operates it. That is the usual
thing.

But we have also to take care of
the fact that we are not exposed to
the criticistn of the type that is offer-
ed time and again against us, that
we have not done enough for road
transport, for its development, for its
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promotion and all that. And ‘there-
fore the public sector has to step in
to fill in the gaps. And that is what
we propose to do.

Shri Himatsingka: If both sectors
are allowed to function, no one will
ohject.

) Sl'.lri Raj Bahadur: So far as func-
lioning is concerned, it will be appa-

rent from what I would quote just
now.

What are the investments? In the
Third Plan, in the public sector, the
investments in road transport are
Rs. 40 crores. In the private sector
they are Rs. 250 crores. For the
Fourth Plan, the proposed investment
by the pulic sector is Rs. 100 crores.
And that leaves for the private
sector Rs. 650 crores. Let it mobilise
all the resources to the extent of
Rs, 650 crores to augment road trans-
port. My grievance is, I am between
the devil and the deep sea.

Shri Bade (Khargone): This Rs. 100

crores can be used in other indus-
tries.

Shri Harish Chandra Mathur: Even
650 crores is not coming.

Shri Raj Bahadur: FEven Rs, 650
srores is not coming. Then at least
let us not keep the gates closed. On
the one hand you criticise us, saying
that we have not developed road
transport, and on the other you say
that we do not allow private people
to come at all.

Shri Harish Chandra Mathur: We
support you.

Shri Raj Bahadur:
lJow a dog-in-the-manger

‘We cannot fol-
policy.

Shri Himatsingka: If you do not
stop the private sector, nobody objects.

Shri Raj Bahadur: Nobody is stop-
ping the private sector. I have bene-
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fited from my experience in shipping.
In shipping we did not hinder the
private sector, and we also did not
hinder the progress of the publie
sector in shipping. (Interruption).
I will prove that we have not hinder-
ed; I will come %o that. I can assure
you that there we have achieved good
results, good dividends have been
secured, and we hope the same thing
will be done here also.

There was another question, of
taxation. It is true, by and large,
that the level of taxation on motor
vehicles in our country is among the
highest in the world. Additional
levies have been imposed in the form
of passenger and goods tax. As 1
said, up till 1960 only three States
were doing it, and now twelve. States
are doing it. The average revenue
yield per vehicle in India in 1963 was
as much as Rs. 2,817, as against
Rs. 1,266 in UK. and Rs. 671 in the
United States. This is per year. The
absolute burden of taxation on a pas-
senger bus is still hignher. In UK. it
is Rs. 6,068; in France Rs. 11,526—
this is for the year 1963; in West
Germany Rs. 13,100 and in Madras—
in India—the absolute burden of taxa-
tion on passenger bus is as high as
Rs. 19,245 per annum.

Shri Bade: What is the remedy?

Shvi Raj Bahadur: Since 1951 and
even before that we have been trying
to find out ways and means to curb
the tendency of ever increasing rates
of taxation on goods and passenger
motor transport. As far back as 1850
there was a committee set up—the
Dalal Committee or the Motor Vehi-
cle Taxation Enquiry committee—
which recommended that the level of
taxation at any stage should not go
beyond 75 per cent of the then obtain-
ing level of taxation in Madras.
That was far back in 1950. Many
illusirious predecessors in this Minis-
try have been there and that recom-
mendation remains unimplemented to
this day. Why? Because, under our
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Constitution transport is a concurrent
subject and ‘the executive responsi-
bility for the administration of trans-
port and operation of transport enti-
rely rests with the State Governments
Because of this indirect taxation,
motor transport comes in handy and
it is very convenient—no protest and
no hue and cry—and i: has been
going on. It is not that we do not
appreciate it, and that is why I twice
welcome the observations made by
Mr. Mathur. In fact he is quite right
that it is time that we do something
about it. Therefore, we have pro-
posed after very good deal of consi-

deration to do something. I will
shortly come to that.

Shri Harish Chandra Mathur:
Thank you.

Shri Raj Bahadur: Mr. Masani also
referred to the need for legislation
on single point taxation. Here is
anofher bee in somebody’s bonnet.
Legislation so far as taxation is con-
cerned is in the State sector, We can
only legislate in respect of principles.
That is the advice given by the Law
Ministry. When it is the quantum of
taxation, we are helpless. Therefore,
the uliimate power in this respect
vests in the State Governments. It is
their frontier and if the smooth move-
ment of road ftransport is impeded,
well feverish thinking has to be done
about it and everybody concerned
will join Mr. Mathur in making this
appeal.

Here it is I would like to say that
the Transport Development Council

in its last session in July at Srinagar

gave a good deal of thought to it.
The PWD Ministers and Transport
Ministers of State Governments were
there and they recommended 'that a
high-level committee or commission
. should be appointed to go into the
question of taxation on motor vehi-
cles. I am happy to announce that
our Finance Minisiry also agreed to
this matter because this thing parti-
cularly concerns the Finance Minis-
tries in the State Governments and
the Finance Ministry in the Centre
and naturally they have to accept in
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principle the institution of this com-
mittee. It has been agreed now that
a committee will be appointed to go
into all aspects of motor vehicles
taxation and to examine whether

taxation on motor vehicles has
become a disincentive to road
transport in India. The growing

incidence of taxation on motor vehi-
cles has been causing us concern.
Coupled with this are problems of
multiplicity of taxes and multiple
agencies for collecting them which
act as a clog on the development of
road transport. Represeniations have
been received from all parts of the
country that these difficulties are
crippling the reoad transport indus-
try which provides employment to a
large number of our counirymen. The
terms of reference of this committee
will be comprehensive enough to
enable a detailed examination of all
aspects of motor vehicles taxation
with a view to recommend procedural,
legal and constitutional remedies for
the ills that the industry is beset with.
The Committee will include senior
officers of Central and State Govern-
ment Minisiries of Transport and
Finance and eminent. non=pfficials. I
hope that this committec”would do
useful work. We have appointed this
committee after a good deal of wait-
irg for the co-operation of ‘the pri-
vate sector. We told them: Let us
know what exactly you want. We in
the Road and Inland Water Transport

. Advisory Committee asked them in

what concrete way they wanted
relief. We have not yet got any
reply or representation or memoran-
dum from them.

So far as the automobile industry
is concerned the point was made ‘that
the main difficulty is availability of
foreign exchange and that is hinder-
ing the growth of road transport. In
the Fourth Plan period the Ministry
of Industry and Supply have sanc-
tioned expansion proposals of all the
automobile  manufacturers. These
manufacturers are also being assisted
in getting foreign exchange. In fact
their requirements for the year 1968
have already been met in full. The
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manufacturers have also been granted
loans under the AID programme for
importing capital goods required by
them.

Another important decision we
have tzken is that we want to appoint
two study groups—one to make a
comprehensive examination of the
problem of previding finance to road
transport operators and the second
one to examine all aspects of the
questipn of promoting viable units of
molor transport operators and ‘the
inducements and concessions required
to encourage the formation of such
units. It has also been decided to
undertake central legislation to pro-
vide for the establishment of a national
road safety council. The rapid deve-
lopment of road transport in the last
few years has necessitated amend-
ment of the Motor Vehicles Act of
1939 and the Amendment Bill for this
purpose will be intiroduced in Parlia-
ment shortly. This will cover many
aspects.

I will now come to the point made
by some hon. members that “transport
in the capital is unsatisfactory. The
Delhi Municipal Corporation is fully
empowered to deal with road trans-
port. In fact, it is entirely in their
power and we assist them in what-
ever way we can. We can give loan
assistance; technical assistance, advice,
etc. I think that the programme that
they have on hand will enable the
Delhi Municipal Corporation to. get
over its difficulties.

I now come. to the national high-
ways. Out of 14,900 miles of national
“Hhighway, as many as 2,100 miles of
road were not there. They were mis-
sing road links upto the end of the
Third Plan. We should have built
them all except 250 miles. Out of
215 major bridges, we should have
either completed or taken in hand
construction of as many as 201 bridges
by the end of the Third Five Year
Plan. As many as 250 miles of road
and 14 bridges will be taken up in
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the Fourth Plan. About 3,000 miles
have been developed to two-lane
width. The road from Barauni to
Gauhati covering 560 miles is really
a good achievement and in fact has
been completed to that particular
siandard in a remarkably short period
of time. I may say that so far as
expenditure on national highways is
concerned, the amount for original
work as also maintenance together
was of the order of Rs. 47.89 crores
in the First Plan; of the order of
Rs. 67.22 crores in the Second Plan;
and of the order of Rs. 172.37 crores
in the Third Plan. From Rs. 67.22
crores in the Second Plan it has gone
up to Rs. 172.37 crores in the Third

Shri Bade: Out of that total what
is the percentage for maintenance
alone?

Shri Raj Bahadur: I have not got
that. But I can tell you that it is
roughly about 30 per cent or some-
thing like that.

Complaint was made by Mr. Masani
against certiain IDA works, He -also
complained about bad patches of road.
1 admit that where water-logging
has occurred, or where floods have
come or where there has been a steep
rise in traffic, there has been con-
siderable difficulty. Otherwise our
national highways are in good shape.
I may refer to Bombay-Poona Road—
National Highway No. 4—Bombay-
Nasik Road, Bombay-Surat Road,
Nellore-Vijayawada Road and Delhi-
Karnal Road.

An hon. Member: Delhi-Karnal
Road is under repair for over a year.

Shri Raj Bahadar: Hon. Member
knows that the executive agency for
this purpose is the State Govern-
ment. We have been pressing that
they should expedite the work on
this national highway. There is such
an amount of expansion work and
original work that each one of the
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States is also involved. If there are
- delays and shortcomings, let us
realise that we have inherited them
1o a large extent. I am not apologis-
ing for that. So far as funds are
concerned, we are at their disposal.
For Bombay-Poona Road we have
-.sanctioned Rs. 60 lakhs for improve-
ment. For Bombay-Nasik Road, we
have sanctioned Rs. 37 lakhs. So far
.as Bombay-Surat Road is concerned..

Dr. M. S. Aney (Nagpur): The pro-
grammes are such that the State
Governmenis are unable to carry out
their part.

Shri Raj Bahadur: There are only
two remedies. Either we cut down
the programmes, or do not have
national highways at all. We shall have
4o put up with some delays which
sometimes will be inevitable and we
shall try to improve matters and try
to eliminate the causes of such
delays. One of the causes may be
the non-availability of finance. We are
trying to provide sufficient finances.

I think particularly a wrong and
distorted picture was given when it
was said that so far as IDA work is
concerned, we are lagging behind,
.and although there has been some
-delay, 85 per cent of the work will
be completed by 1965. Certain per-
centages were quoted by Shri Masani.
He said that on the Calcutta to Sapta:
gram section, it is only 15 per cen
of the work that has been done; on
‘the Godbunder-Manor section, 16 per
cent and on the Bassein-Creek
bridge, only 4 per cent. I think
‘that is mistaken and incorrect infor-
mation. The fact of the matter is that
-on the Calcutta-Saptagram section, the
overall progress is 43.6 per cent; in
the case of Godbunder-Manor road,
it is 66.32 per cent; in the case of the
Bassein Creek bridge, the overall
progress is 41 per cent, against the
four per cent that he mentioned.
Since Shri Masani seems to be fond
.of statistics, may I say that the figures
quoied by him are wrong and incor-
ract and out-of-date to the extent of
300 per cent in the case of Calcutta-
Saptagram, about 400 per cent in the
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case of Godbunder-Manor Road and
1,000 per cent in the case of Bassein
Creek bridge. I would not say much
about it. I would only say that it is
not correct when he mentioned that
they were spending less than 25 per
cent on roads out of what they col-
lected from the road transport by
way of taxes and levies. If we take
into account the State Governments’
resources from road transport, it
will be found that .the yhave
been spending more or less equal
to what they realise. If we
include the Centre, the overall per-
centage comes to 50 as against the
25 per cent which he mentioned. I
say this because it is the considered
view of the Finance Ministry that in
this matter, the fuel, or lubricanis
etc., do take part in it and they are
in the nature of mobilisation of the
resources on an all-India basis. So,
that aspeci of the matter must be
taken into account. The advice was
that we should increase the Plan allo-
cation from Rs. 750 crores to Rs, 1,500
crores; he said it may be doubled. I
would very much like to see that that
is done. But on tihe one hand,
we are told by the Members of the
Swatantra party that we have kept
our goal or target of the financial out-
lay for‘the fourth Plan too high, and
on the other hand, we are being

 advised that we should increase the

allocation. There it is.

Now, I come to the border roads.
I am in entire agreement and sym-
pathy with whai has been said by
Shri Samanta, and I quite realise the
powerful plea made by Shri Mathur,
and I realise with a great deal of
pain and sympathy what they have
felt, and I also feel what they feel,
about Rajasthan and Gujarat.

Shri Iqbal Singh'" (Ferozepur):
Rajasthan and Punjab. We’::_have to
suffer.

Shri Kaj Bahadur: Rajasthan, Pun-
jab and also Kashmir. The Border
Road Department is essentially..con-
cerned with the advice given tfo. it
from the Centre. I must say that
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they have done wonderfully well; so
far as the execution of the programme
is concerned, it is a question of prio-
rity: which border road has to be
laid first and in which area. I am
glad to find that a good deal of atten-
tion has been focussed on the Rajas-
than desert and the western areas of
Rajasthan. Something will come out
of it. So far as the membership of
the Board is concerned, it is only of
very recent origin. 1 will use the
good advice given to me towards that
aspeet of the matter.

The question has been raised about
the national highway in Rajasthan
running parallel to the Rajasthan
canal. I am in sympathy with the
hon. Members who raised that ques-
tion. I know Shri Mathur has accus-
ed me, saying that for the State of
Rajasthan, from which part of the
country I also come, nothing has been
done in this respect. I may say even
at the risk of being misunderstood
that even as early as 1959-60, we in-
creased the national highway mileage,
by about 2,000 miles by taking over
three more routes on national high-
ways: one in Madhya Pradesh, one
between Sholapur and Chitaldurg and
the third in Rajasthan. It was done in
1960. The hon. Member knows very
well that so far as the national high-
way mileage is concerned, it entirely
depends upon the availability of
funds. If we can provide the neces-
sary funds, the mileage of national
highways could be increased. I am
at one with the hon. Member in this
respect. If he were to say that we
should have an express highway run-
ning between Delhi and Bombay,
Delhi and Calcutta and from Delhi to
Madras, it will be very good, but the
question is: where to find the re-
sources for it.

Shri Harish Chandra Mathur: Is
it :not just 0.4 per cent in length in
respect of the national highways in
Rajasthan, which is just half of what
is obtaining in Madhya Pradesh,
which is the lowest?
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Shri Raj Bahadur: I have not
studied the statistics: I regret that I
have not got the percentages here. But
if I could revert back to that topic
sometime again, I will do that.

A pointed reference was made by
some hon. Members from Andhra
Pradesh about the bridge on the
Godavari at Rajahmundry. Ars the
hon, Member from Andhra knows,
when the alignment of this national
highway was fixed, it was decided by
all concerned at that time that the:
alignment should pass through the
Godavari delta. Therefore, we have
already built on the present national
highway alignment, two bridges. They
have been built or are in the process
of being completed, on Goutami and
Vasishth: Now, they wan! a direct
link connecting Rajahmundry and
shorten the distance by 30 miles. I
mean the rail-cum-road bridge; to the
extent that it is possible and made
practicable, within the firancial re-
sources, I welcome it, but the matter
has been taken on an entirely diffe-
rent level and different plane, because,
today, the matter is betweepn the State
Government, which has partly to bear
the expenses thereof, and the Central
Government. Therefore, I would say
that so far as we in the Transport
Ministry are concerned, we welcome
it, and we would be glad if the 30
miles are eliminated. But, at the
same time, the question arises as to
the expenditure that we have already
incurred on the two bridges on a diffe-
rent alignment. Having connected that
alignment oy completed that align-
ment and built two bridges there.
who will foot the bill, for first of all,
to change the alignment?  That is a
question which has to be settled, At

this stage, I cannot say anything
more on it.
Shri Ranga: May 1 know whether

it is not a fact that the Andhra Gov-
ernment has offered to pay, when it
was suggested to them, as much 'as
what the Government of India asked
them to pay, namely, 50 per cent?
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Shri Raj Bahadur: That issue has
to be settled.

Shri Ranga: They wanted an ad-
vance from the Government of lndia
in order to help them in the work.

Shri Raj Bahadur: I will commu-
nicate the suggestion, or whatever it
is, to the Ministry concerned.

Shri Thirumala Rao (Kakinada): If
the Transport Ministry alse has  got
sympathy for the programme, the
road-cum-rail bridge on the Godavari,
it could be done. We do not want to
go into the merits. There are dozens
of bridges over other rivers in India,
at several places.

Shri Raj Bahadur: So far as Kalpi
is concerned, it is under contempla-
tion. Now, a plea has been made—
(Interruption). 1 have very little
time, and I have to finish my speech.

Shri Ranga: He has created an
express highway for himself in  his
Ministry without giving any definite
answer to the question that I put and
Shri Thirumala Rao put. What is it
that his Ministry is going to do in the
matter?

Shri Raj Bahadur: What more
specific answer can I give? 1 have
explained the entire history behind it.
This particular matter has to be set-
tled to the satisfaction of the Central
Government as also of the State Gov-
ernment. It has not yet been settled.
Unless and until these points are
settled. ...

Shri Ranga: Would he he prepared
to do his best?

Shri Raj Bahadur: I have been
doing that, and I thmnk hon Members
know that (Interruption). It is not
necessary to whip a running horse!

Then, a powerful plea was made in
respect of rural roads. We are quite
in sympathy with it. We have been
préssing the Planning Commission
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and the State Governments i  the
matter of rural roads. I am grateful
to the hon. Member, Shri  Yashpal
Singh, who laid a great deal of em-
phasis on 1t yesterday. We have re-
commendea—and I hope that the
recommenuation will be part of our
Fourth Five Year Plan—that atleast
20 per cent of the provision for roads

in the fourth Plan of the States
should be earmarked for rural
roads. This amounts to nearly
Rs, 80 crores, and we shall fro

the Centre provide one-third of
the amount. that is, Rs, 26 crores.
It has also been suggested that in
order to fing funds for the Cenirat
aid for rural market roads, a part of
the proceeds from the excise duty on
diesel oil might be credited to the
Central Road Fund. It is also propos-
ed to set apart some funds from the
Central Road Fund to assist the local
bodies in the States for improving the
urban roads in large cities to meet the
growing needs of the traffic. In cities
like Bombay and Calcutta, where the
traffic has increased both in density
and numbers, it is very important that
some important schemes are under-
taken and also later on in Madras and
Delhi for the improvement of the
highway system.

So far as lateral roads is concern-
ed, I am glad to say that it has been
lateral
road from Pilibhit to Dehra Dun. It
will also take care of the bridge at
Hardwar over the Ganga. A
powerful plea was made about
bridges on Ganga. This matter has
been pending for some time. It has
been now decideq that we shall finan-
ce the construction of road bridge over
Ganga at Patna which might cost
somewhere between Rs.-15 crores and
Rs. 20 crores. It is proposed that an
equal amount may also be: placed at
the disposal of the U.P. Government
{0 construct bridges over the Gangx
wherever they are needed. More
particularly mentioned bridges are, in
the order of priority, Mirzapur, Far-
rukhabad, Fatehgarh, Saran and
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-one or two other bridges.
tions).

15 hrs.

(Interrup-

-Shri Bade; What are you doing in
regard to Narmada bridge near Khal-
-ghat on the Agra-Bombay national
‘highway? 1 gave a cut motion for the
same.

Shri Raj Bahgdur: I will write to
you later on. We have also proposed
to widen 6,000 miles of major arterial
and strategic routes in the course of
-the fourth plan and we also propose
to strengthen the pavement of heavy
traffic sections aggregating near-
ly 3,000 miles along major arterial
and strategic routes, widening of
about 300 miles of national highway
routes near large cities; reconstruc-
tion and widening of weak and narrow
minor bridges, replacement of eoxist-
ing level-crossing by under fover
bridges where traffic hold-up is pro-
jonged; construction of bypasses at
selected places near congested towns
and construction of about 50 miles of
-express way.

I now come to tourism. I am happy
to say that we have reached a record
figure so far of 1,56.673 so far as
tourist traffic is concerneq in the yeal
1964. This compares very favourably
against the figure of 1,40,821 in 1963.
Our earnings have gone up from
Rs. 20 crores in 1963 to Rs. 23 crores
in 1964. This however does not in-
clude the earnings that are estimated
by the LAC. or Air-India from
tourists who come to India and it will
be appreciated that the figure must be
much larger. Shri Masani said, the
figure of 1,56,000 is not a big number
ang said that it could be increased to
6 or 7 times that number. Dr.
Mahishi said that spectacular progress
has not been made and traffic has in-
creased in India only to the extent of
12. per cent as against 200 per cent ip
.Japan, Liébanon and UAR. The exact
figures “for U.AR. are 39 per cent.
“The 1964 figures are not available.
“In Lebsnon the figure is 43 per cent.
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The figure for Japan is less than 12
per cent. U.AR. and Lebanon figures
also include the traffic from neighbour-
ing countries which has enormousty
increased. Ip our traffic we do not
include any traffic from Pakistan etc.
Now, world increase in this year was
only of the order of 10 per cent.
in 1963 over 1962. The attainment of
the figure of 12 per cent is an achieve-
ment which is not bad.

Shri Bade: About Italy, may 1 know
what is the percentage of progress
regarding the tourist traffic?

Shri Raj Bahadur: For European
countries the figure is 6 per cent.
because they have already developed
their tourist trade. But I would sa¥
that barring about ten countries like
Japan, Australia, Greece, UAR, Yugos-
lavia, Spain and Portugal, we have
fared very well. In fact, except for
1962. our increase has been higher
than the global increase and between
the year 1956 and 1960, it was as much
as 20 per cent. Now, we can realise
that Japan, Greece, UAR, Yugoslavia,
Spain and Portugal are enjoying geo-
graphical advantage. They are in the
close proximity to other countries
from where traffic emanates. They
are near U.S.A. India is right on the
opposite side of the world and for
Americans or for Europeans, it is very
far oft. A figure of 12 per cent for
India should not be considered to be
too small.

Then, so far as the question of
foreign exchange was concerned, a
comparison was made and it was
stated that foreign exchange in case of
tourism has gone down, that it used
to be on the fourth place in the ex-
port industry and it is on the ninth
place anqd so on. May I inform the
House that it was not on the fourth
place formerly? It was on the fifth or
sixth place. But to compare cashew
kernels and oilcake with tourism will
be the height of absurdity, if I may
say so, because there is a peculiar
feature about tourism. Tourism does
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rnot depend on encouragement of the
‘growers of cashew kernels or, for that
matter, producers of oil-cakes- etc, it
depends upon a wide variety of faci-
lities, of conditions, that have to be
created.

Members were right when they said
1hat accommodation was short, trans-
pert facilities for tourists have to be
created, etc. Socio-economic conditions
come in; our poverty, our squalor,
ete. Unsanitary conditions also play a
part. Now, the tourist department
cannot create all those conditions in
one night or overnight. It has to
build up the entire economy uof the
country. It has to build up to a level
where we can drive away squalor,
poverty, unsanitary conditions, etc.
and we can create good and beautiful
places of tourist resort. We have in
fact embarked upon a programme like
that. We have selected a few places
of tnurist importance and we may
have to participate in the integral de-
velopment of such places. We mave
selected them ang our idea is that we
have to improve the road communica-
tions to them ang we have to beautify
the surroundings and approach roads.
We have to undertake 3 number of
steps in that particular direction. The
nature of tourism is therefore essen-
tlally different from any other export
industry and I would say that it
would be very wrong to compare, very
unfair to compare the tourist indus-
try with any other type of export in-
dustry like jute or textiles or cashew
kernels or oilcakes.

We have taken a new turn in our
policy. So far our policy was oniy
promotional. We used to publicise
tourism. We used to publicise the
various places for tourists in our
country and then we used to leave it
to the private sector to create the ne-
cessary facilities for tourism, hotels,
transport, entertainment and all that.
After a great deal of deliberation and
as a resuit of the recommendation of
the Jha Committee report, we decided
that the State has to enter into this
particular field. It has to fil] up the
gaps. It has to be done. It has been
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decided that we should set up two
corporations,. ...

o w=w fa€: gizde 4927 7 9
Fegase F7 a7

Shri Raj Bahadur: Private sector
seems to think that they are really the
ideal, the model for everybody. So
far as the industry is concerned we
can only say that we try to bring
about some sort of giscipline and
some sort of improvement by pursu-
ading them. We also intend to
promote legislation in course of time
so far as hotels are concerned and
certain other allieq activities are con-
cerned. These two corporations will
essentially aim at filling the gap
wherever they exist in the case of
hotel accommodation, transport and
other facilities.

A criticissn was levelled that enough
hote] rooms are not coming up. Till
We announced the creaiion of these
corporations it was really a fact that
much enterprise or investment was
not coming forth but we have seen
during the course of the last one year
that there was a spurt in hotel cons-
truction activity. As many as 12
hotels with a capacity of about 2,037
beds are at present under construc-
tion. That is, as much as Rs. 7.04
crores is going to be invested in those
spotels in six cities and I am sure that
in the course of the next 18 months
to 2 years when these hotels would
come up we would have made rea-
sonable progress in the matter of cons-
truction of hotels in the public sector
too.

A criticisth was made about the
hotel prices. I am glag to say this
and pay my compliments to the in-
dustry that between Ogtober, 1961 to
April, 1964, they have not increased
the prices beyond what we® allowed
them to do. The total increase despite
all the price increases all round has
been only of the order of ten per
cent. They have allowed themselves
to be agaln subjected to our- discipline
and they have promised ttat {ill the
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end of 1965 they would not increase
the hotel prices.

A’ criticism was made that the re-
port of the Hote] Classitication Com-
Mmittee was not submitted to the
House. I may inform the House that
two copies of the report were sent to
the Parliament Library. Then came
certain injunctions etc. from court and
we could not publish the Report.

Another criticism was made that
four out of six top officials of the
tourist department belong to one State
and as many as 6 officers of the over-
seas tourist offices of the Tourist De-
partment out of 9 also belong to the
same State. I must frankly admit, I
was pot aware of it. If there are any
complaints which the hon. Member
has in regard to any favouritism
being done, nepotism being done, 1
would be glag to have some concrete
case, some concrete instances of such
complaints. We shall have it investi-
gated. But the point is this. I took
pains to see whether any one of these
appointments was made either by the
Ministry on its own and then regu-
larisation done through the UPSC or
by the Department and I find that not
one single appointment was made
without their recommendation and
specifically without the recommenda-
tion of the UPSC. All appointments
have been made like that. It may be
sheer coincidence, but again, when I
took around, I find that there are a
number of other departments where
the same thing could be said perhaps,
but I would not like to do so because
that does not help us, that does not
help us in the emotional integration,
it does not help us really in thinking
broadly in the sense of one nation.
It does not help us for instance to
give credit to merit, and to merit
alone, wherever it comes from. That
is'the point. Such a question has
been raised in the House for the first

“‘time. 1 am sorry, but since it has
‘come, I will welcome it if any con-
crete instance of favouritism is brought
to our notice. !
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Shri Indrajit Gupta was rather an-
xioug about the 50 American cars ana
the utilisation of PL 480 funds tor
American tourists. So far as {ne
cars are concerned, we will not have
to spend any foreign exchange. We
are getting them, because we want to
strengthen our tourist plan ang ‘to
strengthen the base or, to use the usua]
technical parlance, the infra-structure
of tourism. We want to provide more
facilities for transport for our tourists.

Shri Indrajit Gupta; You said we
need not spend any foreign exchange
for the cars. Are you getting them
free?

Shri Raj Bahadur: We are getting
them under some arrangement. [ do
not want to go further into thut
matter.

Regarding PL 480 funds, it is a
matter of financial arrangement bet-
ween our government and the United
States Government. It has been deci-
deq that to the extent of 2 millicn
dollars, j.e. about Rs. 1 crores may
be utilised for tourist purposes by the
American Government. The Ameri-
cans are spending here about Rs. 3
crores in foreign exchange. I hope
more foreign exchange wil! be earned
by wus through American #ourists.
Even America is suffering from some
sort of balance of payment difficulty
and they are also trying to tighten up
travelling. We have to take all these
matters in that particular perspective.

A very bitter criticism was made by
Shri Gupta about the head of the
Hotel Corporation. He said, we have
violated the principle that the Secre-
tary of a ministry should not be the
head of a corporation or undertaking.

Shri Indrajit Gupta: I did not say
that. I said, the same person has
been made the head of this corpora-
tion who is both the Sécretary of an-
other ministry and the head of YAC.
What is the special merit of this per-
son for helding three jobs?
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Shri Raj Bahadur: On the basis of
merit, it is a first-class and excel-
lent choice. There is an additional
reason. Both IAC and Air India have
to eater to a large number of passen-
gers and customers; so far as food
catering is concerned, there js so much
in common between the two. It
would be really in the fitness of things
if the same person were at the head
of the Hotel Corporation which can
provide the necessary  catering
arrangement and the other things.
The fact of the matter is that this
particular officer has high merit and
background behind him. He is not
the Secretary of the Transport Minis-
try.

Shri Indrajit Gupta: 1 said he is
the Secretary of another ministry.

Shri Raj Bahadur: In order to de-
termine exactly the foreign tourist
expenditure, a sample survey is being
conducteq this year. This survey
wi}} also cover economic aspects of
tourism in Indiag determining the cost-
bhenefit ratio. A well-known foreign
expert, Dr. Henry Durrant, of Gallop
Poll Limited, in the field of market
research has been invited for a short
period to advise the tourist depart-
ment on thig subject. We have also
made an arrangement for joint pub-
licity with Air India.

The Pacific Area Travel Association
—PATA—which has elected the Direc-
tor-General of Tourism as Chairman
for this year is going to have its
annual convention in Delhj in 1966.
It has as many as 28 Government
members and over 500 non-Govern-
ment members in the field of travel
and they will also be coming to Delhi
mexy year. The Association is pri-
marily concerneq with the promotion
of tourism to areas in the Pacific and
the Orient from the United States
and Europe. Since the formation of
the Association, tourism to these areas
has increased by as much as three
times and we hope India will also
greatly benefit by the membership of
PATA.

1 come to shipping.
may I express my

To begin with,
thanks to Shri
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Raghunath Singh for the kind refer-
ences he made? May I also dispel
cgrtain apprehensions that he has
given expression to? He says, we
are losing Rs. 124 Crores per annum
on freight. Our estimated foreign
rade is about Rs. 2000 crores. At 10
Per cent of that, the total freight we
have to give is Rs. 200 crores. Our
legitimate share out of this iz Rs. 100
crores. The other Rs. 100 crores we can-
not claim.  So, it cannot be said that
we are losing Rs. 124 crores. Secondly
the whole thing has to be viewed
agaimt the past background. In 1950.
51, before planning began, our gross
foreign exchange earnings from ship-
ping was only Rs. 7.29 crores. In
1956-57, 'that is after the end of the
first plan it increased to Rs. 17.45
crores. In 1962-63 it was Rs. 34.29
crores. But in 1963-64, it jumped up
to Rs. 43.13 crores, i.e. an increase
of 25 per cent over the last year’s
figure. This is no mean achievement.

Even in cargo handling in 1962-63,
it was of the order of 35.38 miliion
tonnes. In 1963-64 it went up to
52.73 million tonnes an increase of
almost 50 per cent. Thus a progres-
sively increasing share. Part of our
trade is carried in our vessels.

The most important is the liner
trade where we are catering to as
much as 35 per cent of our f{oreign
trade. So far as bulk trade iz con-
cerned, only as late as 1962 we began
acquiring bulk carriers. We have
now 9 bulk carriers. Orders for 12
more have been placed. We hope 3
more will be ordered, bringing the
tota] to 24 bulk carriers, which means
it will enable ug to have a bigger
share of our bulk trade also.

So far as overseas tanker trade is
concerned, we have made a beginning
and we have already acquired three
oil tankers. Six of our bulk carriers
are also carrying on cross-trade, i.e.
carrying cargo for some other third
country,

So far as acquisition of shipping is

concerned, up till the eng of the
second plan the total tonnage acquir-



7805 _D. G—Min.

[Shri Raj Bahadur}

ed by the country was only 8.57 lakh
GRT. In the first four years of the
third plan, we have already acquired
7.15 lakh GRT. In the last year of
the third plan under discussion, 1.76
lakh GRT will be addeq and the total
will be 891 lakh GRT which is
more than al]l the acquisitions we had
made till 1958-57. If we iake out
scrappings from this, which amount to
248 lakh' GRT. the net addition
would be of the order of about 6 lakh
GRT. The total tonnage in operation
would be about 1.5 million tonnes. If
we add another .5 million GRT which
will ' be on firm order or under cons-
truction at the end of the third plan,
the total tonnage of our shipping
would be about 2 million GRT. So, let
it be realised that the growth has
been of a very rapid character. The
rate of net addition per annum was
17,800 GRT for the first plan,
75,400 GRT for the second plan and
1,35,500 GRT for the third plan. All
this increase hag been achieved with-
out any increase in plan allocations
and without any substantial release
of foreign exchange from the free re-

sources. Most of the acquisitions
have been on the basi; of self-
financing.

Coming to the fourth plan targets,
with the additional .5 million tons
which will be on firm order and
which we hope will be put in opera-
tion in the next 18 to 24 months’ time,
we shall have in the first two years
of the fourth plan 2 million tons in
operation. We propose to have a
target of 3 million tons in operation
for the fourth plan and another .5
million tons on order or under cons-
truction at the end of the fourth plan,
making a total of 3.5 million tons
for the fourth plan in all. So far as
our coastal shipping is concerned, we
have a fleet of 35 lakh tons now and
at the ‘éngd of the Third Plan, it would
be 4.15 lakh tons which will catisfy
the targets that we have laid down
for eurselves.

‘In the_overseas trade, our shipping
tonnage has increased from 5.65 lakh
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GRT on 1-4-61 to 10.05 lakh GRT
today. May I take this opportunity
to refer to certain observations made
by Shri Raghunath Singh about cer-
iain agreements with the oi! com-~
panies? May I say that the agree-
ments were arrived at as far back as
1951-1953 when we did not have a
single tanker and were having no
prospects of acquiring any tankers. I
may quote the relevant clause in those
agreements for the benefit of the
Members, which runs as follows:

“Tankers, regardless of flag, im-
porting crude oil or products for
the refinery or for marketing
operations in India will be per-
mitted to Jift products from the
refinery for delivery to other ports
in India.”

This is completely negatory to the
provisions of Section 407 of the LM.S
(Indian Merchants’ Shipping) Act and
the coastal reservation clauve therz-
in. Further everything has been
made covering that: o

“If in future the Govern-
ernment or any shipping Corpora-
tion in which the = Government.
own the majority of the voting
shares shall acquire one or more
petroleum tankers of a size econo-
mically suitable for use in -the.
Company’s business, the company,
subject ‘to its then existing charter,
commitments, will enter into dis--
cussions with the Goverpment
with a view to utilizcation of a
reasonab’e number of such tankers”.

Despite that, we have succeeded in
introducing as many as three of our
tankers on the coastal trade.,

Now, as regards the question _of
having more tanker; on the roastal
trade, it is not clear as to what would
be the 'pattern of movement so far as
POL. is concerned. So far  as
overseas tankers are concerned, we
have made a beginning and we pro-
pose to go ahead with that. o



9807 D. G—Min.

1 examined the position so far as
Cochin Refinery is concerned, A lot
of charges have been levelied against
us. I would say that one of the terms
with ‘the Phillips Company is that we
have to provide tankers at the com-
petitive rates. Somehow or other we
could not do so. I was also not
happy initially with the contract that
we had to enter into. But what
could be done about it? Shri Raghu-
nath Singh expressed dissatisfaction at
the reduction in the rate of rebate for
second-hang vessels. I  would say
that there has been a good lot of
correspondence and we have already
discussed this matter with the Finan-
ce Minister and I am happy to say
that he has accepted in principle that
so far as the new ships are concerned,
the rebate will remain at 409;, but so
far as old ships are concerned, i.e.,
ships which are not more than seven
years old, the rate of rebate will be
30% and not 20% which has been rais-
ed by 10% and for ships which are more
than seven years old, the rate -of
rebate will be 20%. This ha: been
done with a view to enable our ship-
ping tonnage to remain modern. We
are happy to say that at present our
fleet as .it stands to-day has got as
many as 60% modern, new vesteis,
ang if we take into account the over-
seas fleet itself, the new tonnage .or
new new tonnage is 809, and we
want to retain that. It is no good
going in for old ships.

One point that was made by Shri
Raghunath Singh .was that 4,73,800
GRT of shipping had been ordered
on the basis of 40% .Development re-
bate which will be adversely affected
by the reduction in the rebate. This
would be the case if all this tonnage
were second-hand, but that is not so. I
may tell him that only 30,500 GRT
second-hand tonnage has been acquir-
ed and not 473,800 GRT after 1-4-
1964, and the further second-hand
tonnage on order is only 1.1 lack GRT.
The cases may be taken up on merits
if proper representations are made.
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Now, something was said by Mr.
Indrajit Gupta about the Shipping

Corporation.
observation;,

He made rather caustic

Shri Indrajit Gupta: This is the re-
commendation of the Public Under-
takings Committee,

Shri Raj Bahadur: He referred :to-
the Puplic Sector Corporation. If I
give a reply straightway, I would
perhaps be violating the . ruling—I
would be defying the ruling—which
has been given by the hon. Speaker
this morning. I woulq first write to-
the Finance Minister and then reply

to Mr. Gupta. I think he will permit
me to read the same report from
which he has quoted. What i3

wrong about that? He has made two
charges. Slow rate of tonnage expan-
sion is the first charge. As far as
Public Sector Corporations are con-
cerned I would reply to. him
straightway. So far as the Ship-
ping Corporation i- concerned, this is

what fug been said by .the Public
Undeﬁﬁlkiij{gs Commitee,
“The Committee feel that the

Corporation has made satisfactory
progress in  acquiring tonnage,
covering . routes touching the
country and in earning  profits.
It has also contributed to putting
the country on the shipping map
of the world.”

1 think this is what the Committee has
saig about the functioning of the
Public Sector Corporation.  Until
two years back, the Corporation had
been earning some profits.  This has
not been making profit only recently.
I was really surprised that Mr. Indra-
jit Gupta also referred to another
particular item. In-this he said that
the Corporation has not been able to
make a significant contribution  ix
taking up for operation new routes
which are not being operated by any
Indian lines.
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ing that. This is what the Committee
said. You are forcing the Corporation

to operate in the unremunerative
routes which the private shippers
refused to operate. This is what I

-said.

Shri Raj Bahadur: I would reply to
that. On page 9, paras 31-32 this is
what the Public Undertakings Com-
mittee cays: —

“The Committee feel ihat less
remunerative routes should also
be operated by Indian Shipping
companies with a view to promote
the expert trade of the country.
They however think that the Cor-
poration should not be exclusively
asked to operate such routes.
It woulg be desirable if there
would be an equitable distribu-
tion of the more profitable as also
the lesg profitable routes between
the private and public sector
shipping concerns.”

I wou'ld also add the foliowing; we
have been asked 1o do that

“Further, the operation of such
le's remunerative services should
be undertaken only on  specific
directives from Government and
not by the Corporation on its own.
‘Where such activities are under-
taken in public interest, the
Corporation should give details in
its annual reports and accounts
and their effect on its overall
working.”

So far as the principle is conce.rned‘.
ther can be no exception to this. In
fact we are entirely in agreement with
this but the shipping companies are
disinclined to agree with this. The
result has been that a criticism hau
been leveled against the Corporation
by Shri Indrajit Gupta that we have
not been able to make any contribu-
‘tion in taking up for operation any
new route. Apart from  the five
routes that had been opened, earlier
‘iwo more routes have now been open-
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ed viz, India-Poland and India—
UAR

Shri Daji (Indore): We are putting
it this way. Ag a Member of the
Committee on Public Undertakings, 1
say that the Committee has no objec-
tion to the Shipping Corporation run-
ning unremunerative routes as a new
entrepreneur. But, if the private
companies refuse to take an-remune-
rative routes, then they should ; ot be
given a share of the running of routes
like India—Poland. On the one hand
you allow them the remunerative
routes and on the other you give them
their share, The remunerative routes
should be shareq equally by the Cor-
poration and the private shipping
companies.

Shri Raj Bahadur: We shall take
up the recommendation made by the
Committee on Public Undertakings.
There is no  question of giving re-
munerative routes to the private
sector companies at the expense of the
public sector. In fact, the figures
wili show that. The following are
the figures so 'far,as expansion of ton-
nage is concerned. Ag things stand
to-day, the Shipping Corporation’s
tonnage in April, 1961 was 1.26 lakhs
GRT,; in April, 1965 the tonnage has
gone up to 12.49 lakhs G.R.T. an in-
crease of 98%. In the case of private
sector shipping companies, putting
these al]l together, in April 1961, the
tonnage was 6.94 lakhs GRT while to-
day, it is 11.12 lakh GRT. There is
au increase of 60%. Therefore, against
an increase ang expansion registered
by the public sector Shipping Corpora-
tion of the order of 98 per cent, the
private sector shinping  established
only an increase of 60 ner cent, which
means that the charge that has been
levelled at us, that we have not been
trying to expand the activities of the
Shipping Corporation and adding more
tonnage, is not well founded. 2
more vessels have been ordered by ,the
Shipping Corporation having a  ton-
nage of 1.98 lakh GRT. It will take
the fleet of the Shipping Corporatien
to a figure of 5 lakh GRT and at the
end of the Third Plan out of a total
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totvage of 2 million GRT we would
have 25 per cent in the Public sector.
‘But our intention is to increase the
tonnage further and to have 50 per
cent of shipping in the public sector
as far as possible.

So far ag other factors are concern-
ed which relate directly to the criti-
cism flowing out from the public
sector undertakings, I will confine my-~
self to what I have already said. I
would like to make a submission to
the Committees, 1 would expect
that this House anq all the Com-
mittees woulq give due encourage-
ment to whatever is achieved by
the public sector undertakings, and
the criticism that is offered should
be such that doeg not discurage the
government officials or the public
servants who are undertaking a very
difficult and responsible function. It
will be appreciated that on the one
hand we have been asked that we
shoulq calculate our profits after
making allowance for the rebate that
we are granted. The private sector
shipping companies are not asked to
do that, That is a matter which I
would like the House to see in the
context of the following facts and
figures,

The India Steamship Company,
which is a very old company, showed
a loss of Rs. 30 lakhs in 1962-63. The
Scindias have made a profit of Rs. 62
lakhs—they were losing before that.
The mighty P & O Company, which is
one of the largest shipping companies
of the world with 3 fleet 20 times
more than that of the Shipping Cor-
poration of India has made a profit of
only $500,000—a little over Rs. 65
lakhs. Against that the Shipping
-Corporation has shown a  profit of
Rs. 1.07 lakhs, Rs. 1.25 lakhs and all
that. 1 think, therefore, the people in
the Shipping Corporation deserve a
pat on their back,

May I now come to the question of
ports.  Shri Maniyangadan and some
other hon. friends have expressed
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their anxiety about the development
of ports. In fact, I think, Shri
Dwivedy hag said that I am rather
complacent about the deviopment of
ports. I am not at all complacent. If
I were complacent, I think we should
not have been able to achieve the
degree of development we have been
able to do. We should not have heard
the name of Paradeep, Mangalore,
Tuticorin, Ratnagiri, Porbandar or
some other project like the Bombay
Modernisation Scheme. I am not
citing all these things in order to earn
credit for them, but it is just to show
that we are not complacent about it.

I would say that at the beginning of
the Thirg Plan our capacity sp far as
total port capacity was concerned,
excluding Marmugoa, was 38.2 million
tons. By the end of 1965-66 it would

.. 80 up to 56 million tons—an increase

of 33 per cent. So far as outlay is
concerned in the Frst Plan we spent
Rs. 26 crores out of Rs. 64 crores, in
the Second Plan we spent Rs. 45
crores out of Rs. 98 crores and in the
Third Plan, Rs. 91 crores (estimated)
out of Rs. 110 crores. The criticism
levelled was that we are unt able to
utilise our allocations, That may be
true of the First Plan or the Second
Plan. That is because the essential
ground work, the essential framework,
the infra-structure, for all develop-
mental works has to be created before
we can register a rapid pace of deve-
lopment, But in the case of the
Third Plan I am happy to say, but for
the fact that in the case of Marmugoa
we did not have the project report in
time, we would have been able to
utilise the entire allocation. For that
matter, there is some shortfall alzo in
the Bombay Modernisation = Scheme.
But out of Rs. 110 crores we would be
able to spendg Rs. 91 crores.

Shri Indrajit Gupta expressed con-
cern ‘about dredging. He said that
dredging and other new schemes are
lamentably lagging b-hind. I think he
was referring to cortain studies made
by the Hydraulic Research Department
over a number of schemes. But
those schemes are in the nature of



9813 D. G—Min.

[Shri Raj Bahadur]

exploration to find out what more can
be done. They are not accepted
schemes nor are they a part and par-
cel of the Third Plan or even the

Fourth Plan, So far as dredging is
concerned, I am confident that
the Calcutta Port Com-

raissioners have substantially stren-
gthened their fleet and drafts and the
results have not been insignificant.
In 1961-62 the quantity of spoil dredg-
ed out was 8.3 million tons. In 1962-
63 it was 8.5 million tons and in
1963-64, because of the strengthening
of dredging arrangements, the quan-
tity dredged out was of the order of
12.8 million tons, The Calcutta Port
was showing signs of deterioration.
The year of 1961 was the worst, per-
haps. If I take the figures for 1957,
which follows soon after 1956 the
figures about which he quoted,
the number of days open
for 26 ft. was 49 and it came to zero in
1961. Then, because of additional
equipment and the additional steps
that we took, it went up to 13 days in
1962, 56 days in 1963 and 40 days in
1964. This would show that the pro-
vision of dredging equipment and
other steps that we have been taking
to keep the Hooghly Channei fully
navigable have been adequate. I
would say that the maximum draft

allowed in 1963 has been of the arder

of 27 67,

Shri Indrajit Gupta also referrred
to the strike by Assistant Harbour
Masters. He thinks that by diverting
dredging officers to do Assistant Har-
bour Masters’ work we did allow the
work of dredging to suffer, I have
shown that the dredging work dig not
suffer at all. He also made a rather
surprising statement that the salinity
in the river Hooghly increased because
of loss of dredging. Firstly, there
wag no lois of dredging. Secondly, if
a few hundreq thousand tons of spoil
are taken out of billions and trillions
of dredging spoil in the river, the
salinity cannot increase or decrease.
‘Salinity in the river ‘increase only
when fresh water supply is stop-
ped. That happens im the maonths
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from October. From October there
is dry season and there is no
fresh water supply with the result
that salinity increases. There is
absolutely no connection  between
dredging and salinity. I hope my
hon, friend will not have any mis-
givings in  this  connection. ‘The
work of dredging hag not been neglec-
ted at all.

Shri Samanta referred to the ques-
tion of foreign exchange components
for Haldia and asked me for an as-
surance. I may only say that we are
firmly committed to the project of
Haldia. We have already spent Rs. 2
crores on Haldia project in  various
preliminaries. In 1965-66, we propose
to spend or we have made a provision
for another Rs 2 crores. We are sure
that the World Bank will soon clear
the foreign exchange loan that has
been promised to it. It is not merely
sun-shine stories to  breathe false
hopes—ag Shri Indrajit Gupta put in
his phraseology.

Shri Indrajit Gupta: What is the
use of your being committed; the
question is whether the World Bank
i3 committed.

Shri Raj Bahadur: The World Bank
has to be satisfied in regarq to cer-
tain points . There is no question of
any dispute or any conflict between
the respective roles of Calcutta, Haldia
and Paradeep. Hinterlands of Visa-
khapatnam and Pradeep are different.
Visakhapatnam will serve its own
hinterland. Pradeep will handle
essentially the ore fraom Tomka-Daitari
Mines. So far as Calcutta and Haldia
are concerned, they will serve
Barajamda region so far as export of
ore is concerned.

Dr. M. 8. Aney: So far as Visakha-
patnam, Kandla and Gandhidham are
concerned, you have made no esti-
mates at all for the current year.
What is the reason for that?

Shri Raj Bahadur: I will check on
that; I will not try to answer off hand.

The hon. Member, Shri Dwivedy
referred to Paradeep. I may tell
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him that we are really intending to
take over the entire Paradeep Project
for execution. I may tell him that
so far as accounts are concerned we
wil] be responsible from the date when
we take over. To make enquirie; in-
to the previous accounts will be a
tunction which does not belong to me.
It will be done by the Auditor-General
and other agencies concerned, What-
ever facilities we can give them for
such an investigation, we will give
them. But, so far as the develop-
ment of ports is concerned, I wouid
beg of the hon. Member not to import
politics, which is rather extraneous.

Shri Surendranath Dwivedy: It is
not I who imported politics. My hon.
friend should remember that it is I
who protesteq  against that when
politics was jntroduced in this matter.
It was done very much by his own
party. I was concerned only with
the development of the port.

Shri Raj Bahadur: If I may say so
Shri Srinivasan, whose name was
mentioned by the hon. Member—he
may have his own faults; I do not
know—so far as the actual progress
of the work is concerned, he has
shown results and I woulqg be less than
fair to him if, after having done a
particular job in a good way, I just
brandish a big brush and tar him with
that.

So far a3 the other points are con-
cerned, I do admit that there is a
prime need for ship reparing yards
all over the country,

So far as Haldia is concerned, it has
proved to be viable and it does not
overlap, so far as other ports are con-
cerned. Haldia has been amply justi-
fled and there is no question of going
back on it. If the World Bank gives
ug the necessary foreign exchange as-
sistance, we shall go forward with this
scheme. Otherwise, we shal] try to
find our own foreign exchange re-
sources for going ahead with the
scheme. There is no doubt about it.
We alredv stand committed to it.
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So far as Marmagao is concerned,
we are going to install a modern plant
capable of handling 4099 ‘ons per
hour.

So far as Tuticorin project is con-
cerned, in which Shri Muthiah is
taking keen interest, I am glad to
tell him that we shall speed up all
the works that are in hand and the
progress will not be allowed to suffer
for want of funds. Time is essential-
ly taken in preparation of designs
and plans carefully, which is also of
fundamenta] importance.

A criticism was levelled that noth-
ing was done for Cochin. I think the
facts are otherwise. I would only
say that the entire Third Plan alloca-
tion of Rs. 3:6 crores would be spent
on the project for all those items
which are included in the Plan. The
traffic in that port has increased from
1.6 million tong in 1951-52 to 2.4 mil-
lion tons in 1962-63.

Shri Narendra Singh Mahida (An-
and): What about Dahej port?

Shri Baj Bahadur: I cannot answer
about individual ports off hand. Fur-
ther, the minor ports are the respon-
sibility of the States. We assist them
by giving them loans for approved
schemes,

Shri Basappa (Tiptur): What ab-
out Mangalore port?

Shri Raj Bahadur: For Mangalore
we have provided Rs. 2 crores in 1965-
66 and the entire amount will be
spent. We will not allow the work to
suffer for want of funds.

For the Cochin port in the
Fourth Plan we have provided
for reclamation of land for two
new berths, and for replacement
of old craft including dredgers etc.
A special tanker berth is going to be
provided for tankers of 33,000 d.w.t.
If necessary, we shall go in for deep-
ening of the channel and building
super-tanker berth in course of time.

A reference was made to Neenda-
kara port. I may tell Shri Manivan-
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gadan that that project was sanction-
ed last year. Whatever revised pro-
posals were received here have also
been sanctioned. So, it is rather sur-
prising that we are accused of any
delay when there is no fault on our
side,

So far as Sethusamudram Project
is concerned, we are trying to expe-
dite it. We hope the project will be
included in the Fourth Plan. We
have already taken advance action
in anticipation of that. A PWD circle
has been createg exclusively for this
project. A project officer has been ap-
pointed. A Chief Engineer of the
rank of a Joint Secretary has also
been appointed, A high-powered
committee headed by the Transport
Secretary himself has been appointed
at the Centre for examining the
various aspects of the project. The
economies of the project are being
worked out on an urgent basis by
the Director-General, Shipping. A
provision exists in the budget for
undertaking this project.

So far as the labour situation in
the ports is concerned, I am happy
to say that by ang large the ports
have been trouble-free, except for
occasional conflicts here and there.
The port operations have gone on
smoothly. I woulg say that because
of the establishment of the Wage
Board we have been able to achieve
a good deal of harmony between the

port administrations ang the labour
unions concerned.
Shri Indrajit Gupta was again

rather bitter towards me saying that
I did not intervene in the AHMY
strike and that I took a rather tech-
nica] or marrow view of the case. 1
rebuiteq that particular insinuation
at that time and I do so again in all
humility. Because, if it were a ques-
tion of service conditions, pay, dear-
ness allowance or other facilities for
the workers, certainly there would
have been some justification for me
to go into the matter, which 1 did in
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the case of pilots, and which inciden-
tally was the instance quoted by him.
In this case, it being entirely an ad-
ministrative matter it would have
been very unwise on my part to have
intervened in the strike. I am glad
that AHMs have already returned to
work.

Shri Indrajit Gupta thought it wise
to level another charge at me that 1
am in league with certain labour
leaders and that they issue strike
notices and then call off the strikes;
I call those leaders and settle their
disputes and thereby their prestige
goes up. Well, I have tried to find
out whether it has been done, whe-
ther any strike notices were given
and withdrawn ang then I called the
labour leaders to settle their disputes.
No such case has come to my notice.
In fact, there are recognised labour
uniong and labour federations. When-
ever they wanted to see me, I had
never said that I wag not prepared
to see them. I am always prepared
to see labour and try to help labour.

But the question is: should I be
accused of meeting labour leaders
simply because I quite suceed in
creating harmonious conditions, cord-
ial relations? If creating harmonious
conditions is an offence, I am guilty.
If creating cordial relations between
labour unions and the headquarters
is an offence, I am guilty. If I have
heen able to achieve a certain amount
of confidence with the labour leaders,
1 think I may have to plead guilty
again. But I would refuse to be a
party—and I say that with all humi-
lity—to work for the disruption of
labour or their recognised unions.

I think the boot is in the other leg.
Shri Gupta seems to be frustrated
and despondent because, some how
or other, he has not been able to have
any hold upon the labour unions, so
far as port labour is concerned. So
also, in the case of seamen, I can-
not help it. But I would rather beg
of him to consider how far the use
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of such expressions are helpful. I
am not at all pessimistic or despon-
dent. I am rather full of optimism
and hope. Why should I not be? I
am not looking at any moonshine, It
is sunshine and you must see the light
of it. Then what is the mystery?
There is no mystery except the mys-
tery of friendship which you should
try and appreciate.

In the case of RSN Company, whose
control we have wholly acquired—we
have already acquired 500,000 shares
at a nominal price of £ l—while we
have got transferred 450,000 shares in
our favour, we have allowed 50,000
shares to be retained by them, by the
UK Company, for our sake, because
they have to pay a large amount of
liability like pension and things of
that nature. So, we have kept that
for the good of the nation, for the
good of the country. Now the entire
board has been reconstituted. Shri
B. B. Ghosh, of the Calcutta Port
Commissioners was made Chairman
of the Board of Directors and a dis-
tinguished officer has been appointed
as Managing Director. Things are
taking a turn for better. Even then
if I am accused, it is more that what
meets the eye. I think Shri Indrajit
Gupta is having a microscope through
which he is able to perceive fine and
superfine things which are not there.

About the Chairman of the Hotel
Corporation he said that there is
something fishy. I do not know how
be sniffs of them. I am not used to
sniffing at gutters. So far as I am
concerned, I would only say that I
woulg like to breathe something of

the fresh air, He should also have
some fresh air of optimism. I still
cannot understand why he should

use such expressions.

I would only say one thing more
and T am done. I think my hon.
friendg would recognise the neeq for
our portg developing and developing
at a rapid pace. For that we have
to modernise and mechenise the hand-
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ling facilities. If we can create
healthy conditions of cordiality bet-
ween the labour and the administra-
tion, we can achieve our purpose, our
objective, in a shorter pace of time.
Now, what do we propose to do? We
want to modernise and mechanise our
port handling capacity. But, at the
same time, we do not want to render
our workers idle or unemployed.
Therefore, we are taking up this
matter very seriously and we want to
embark upon a programme of mecha-
nisation and modernisation of port
facilities as best as we can. But at
the same time, we shall ensure that
there is no unemployment, there is
no loss of remuneration and there is
no social mal-adjustment and the job
displaced personsg are compensated by
suitable absorption. Either they are
trained or they are given alternative
employment so that the maximum ad-
vantage may be securedq both for
our social economy and for the
labour’s domestic budgets,

I have now come to my journey's
end. I am grateful to the House for
the indulgence which it has shown to
me. I welcome the criticism which
has been offered to me. 1 will ser-
iously consider them. I take the
brickbats and bouquets in the same
spirit, ’

An hon. Member:
Rajasthan Canal?

Shri Raj Bahadur:
under consideration.

What about the
The matter is

Another hon. Member: What about
the Sethusamudram project?

13
Shri Raj Bahadur: ] have referred
to it in detail.

Shri Indrajit Gupta: May I agk awe
question?

Mr. Deputy-Speaker: I sm sorry, we
have already exceeded the time by
twenty minutes.

Shri Indrajit Gupta: I will take
only half a minute. I simply wanted
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an assurance that after the take over
of the RSN Company, the service con-
ditions of the Indian employees would
be fully safeguarded.  There s
widespread apprehension that retrn-
chment in staff is going to take place.

Shri Raj Bahadur; So far as the
question of Indian employees is con-
cerned, it is our duty to do whatever
we can. In case, in the process of
running this company in an econo-
mic way, in an efficient way, certain
people have to be found alternative
employment, we shall try to do that.
That responsibility is ours and, I
think, I can expect co-operation in
running this industry successfully
and efficiently, which has not been
in good shape for a number of years.

Mr. Indrajit Gupta levelled the
charge that we advanced loans to the
company. But he knows very well
that those loans were advanced either
for modernisation of the craft or for
certain operational reasons. In the
process of modernisation of the craft
itself, a large number of people might
be rendered idle. That is the parti-
cular problem that we have to face.
But 1 give the assurance that as far
ags we can, we shall certainly keep
the interest of the labour affected in
that,

One thing more I would say about
the second shipyard because some
criticism was made about that. 1
would say that the delay.about which
we are accused was really beyond our
control. It should be realiseq that
for two years, we were struggling to
get collaboration, We have come to
a stage where we have got collabo-
ration and some agreements have
been arrived at already about the
preliminary investigations, project
reports, etc. I may inform the House
that Mitsubishi of Japan have called
for a conference for the conclusion
of the rest of the agreement towards
the end of April. They have issued
the -invitation. and we shall get it
sdon. Mr. Ishiguro who ig ong of
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their technicians has come here and
he will go into the wvarious matters
connected with that, The second team
of technicians and experts has also
been despatched and it is due to ar-
rive here tomorrow or in a few more
days. This team will collect data and
statistics on ship construction, civil
engineering, administration, account-
ing, etc. The third party is also com-
ing towards the end of this month.
They will make the necessary prepa-
ratory work for the survey and boring.
The boring machines are going to be
shipped from Japan on the 23rd in-
stant. I think, with all that informa-
tion in detail, all doubts about the
second shipyard should be set at rest.

Shri Subbaraman (Madurai): He
has not made it clear about the
Sethusamadram project, as to when
it wil] be started and completed and
all that.

Shri Raj Bahadur: I have already
answered that. We have appointed
a Project Officer, the Chief Engineer
and we have created a P.W.D. divi-
sion. We have taken necessary steps.

Mr. Deputy-Speaker: Any cut
motion to be put separately? No. I
shall put all the cut motions to the
vote of the House.

All the cut motions were put and
negatived.

Mr. Deputy-Speaker: The question
is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the President,
to complete the sums necessary to
defray the charges that will come
in the coufse of payment during
the year ending the 31st day of
March, 1966, in_respect of the
heads of demands entered in the
second column thereof against
Demands Nos, 89.to 84 and 141 to
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143 yelating to the Ministry of
Transport.

The motion was adopted
[The motions -of Demands for Grants

which were adopted by the Lok Sabha
are reproduced below.—Ed.]

DemMAND No. 89—MINISTRY OF TRANS-
PORT
“That a sum not exceeding

Rs. 95,57,000 be granted to the Pre-
sident to complete the sum necessary
to defray the charges which will
«come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Ministry of
Transport’.”

DemanNp No. 90—CeNTRAL Roap Funp

“That a sum not exceeding
Rs. 3,67,58,000 be granted to the Pre-
sident to complete the sum necessary
to defray the charges which
‘will come in course of pay-
‘ment during the year ending the
31st day of March, 1966, in Tespect of
‘Central Road Fund’.”

DemMAND No. 91—COMMUNICATIONS
(INCLUDING NATIONAL HIGHWAYS)

“That a sum not exceeding
Rs. 9,49,22,000 be granted to the Pre-
sident to complete the sum necessary
‘to defray the charges which
will come in -course of pay-
ment during the year ending the
‘31st day of March, 1986, in respect of
‘Communications ‘(including National
Highways)""

‘DEMAND No. 92—MERCANTILE MARINE

“That a sum not exceeding
Rs. 1,26,87,000 be granted to the Pre-
sident to complete the sum necessary
to defray the charges which
‘will' come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect ot
“Mercantile Marine’.”
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Demanp No. 93—LJIGHTHOUSES AND
LiGHTSHIPS
“That a sum not exceeding

Rs, 97,13,000 be granted to the Pre-
sident to complete the sum necessary
to  defray the charges which
will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect of
‘Lighthouses and Lightships’.”

DemAND No. 94—OTHER REVENGE Ex-
PENDITURE OF THE MINISTRY OF
‘TRANSPORT

“That a sum not exceeding
R. 2,50,64,000 be granted to the Pre-
sident to complete the sum necessary
to defray the charges which
will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect of
‘Other Revenue Expenditure of the
Ministry of Transport’.”

DeManp No. 141—Caprrar OuTLay ON
Roans

“That a sum not exceeding
Rs. 55,36,90,000 be granted to the Pre-
sident to complete the sum necessary
to defray the charges which
will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect of
‘Capital Outlay on Roads'.”

Demanp No, 142—CarrraL OuTLAY ON
PORTS

“That a sum not exceeding
Rs. 7,50,25,000 be granted to the Pre~
sident to complete the sum necessary
to defray the charges which
will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect of

(X

‘Capital Outlay on Ports’.

Demanp No. 143—OTHER CAPITAL
OUTLAY OF THE MINISTRY OF
TRANSPORT

“That a sum not exceeding
Rs. 8,17,73,000 be granted to the Pre-
sident to complete the sum necessary
to defray the charges which
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will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect ot
‘Other Capital Outlay of the Ministry
of Transport’.”

MINISTRY OF HEALTH

Mr. Deputy-Speaker: The House
will now take up the Demands for
Grants relating to the Ministry of
Health for which four hours have
been allotted, Those who want to
move their cut motions may do so
within fifteen minutes.

DeMAND NoO. 48—MINISTRY OF HEALTR

Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 20,97,000 be granted to the Pre-
sident to complete the sum necessary
to defray the charges which
will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect of
‘Ministry of Health’.”

Demanp No. 49—MepicaL anp PusLic
HeaLTH

Mr. Deputy-Speaker:
ed:

Motion mov-

“That a sum not exceeding
Rs. 13,45,10,000 be granted to the Pre
sident to complete the sum necessary
to defray the charges which
will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect or
‘Medical anq Public Health'.”

Demanp No, 50—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF

HeALTH

Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding

Rs. 83,93,000 be granted to the Pre-
sident to complete the sum necessary
to defray the
will come in

course of pay-
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ment during the year ending the
31st day of March, 1966, in.respect ot
‘Other Revenue Expenditure of the
Ministry of Health'.”

DemaND No. 131—CaPITAL OUTLAY OF
THE MINISTRY OF HEALTH

Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 8,21,33,000 be granted to the Pre-
sident to complete the sum necessary
to defray the charges which
will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect of
‘Capital Outlay of the Ministry of
Health’.”

The Demands are now before the-
House.
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agwr Prameil ¥ 3 anm s W R !
Tg qGT FY AEH! BN &Y HHAT &7 J ¢
It F S ¥ FOE 1w g IwT
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Mabharajkumay Vijaya Ananda
(Visakhapatnam): At the outset, let
me congratulate the Health Minister
on the humanitarian work she does.

‘Mr. Chairman: Hon. Members
should get up to catch my eye.
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Maharajkamar Vijaya Ananda: Of
course I know that sne has inherited
certain state of things and it is diffi-
cult to tide over those difficulties but
she has done her best during her term
of office as Health Minister, During
the Three Plans, Rs. 370 crores were
allotted for family planning out of
which Rs, 10.30 crores:‘were spent. It
is a pity tnat such a b1g amount in
these three Plans had been returned
to the Finance Ministry. Ministries
are so eager to have funds whereas
here we find the Health Ministry- is
returning such huge sums,

The Minister of Health (Dr.
Sushila Nayar): These are jncorrect
figures. Could you repeat th#se
figures?

Maharajkumar Vijaya Ananda: I
gave random figures. It was Rs, 30.70
crores allotted for family planning
and the expenditure was Rs. 10.30
crores. These are random figures; it
is something like these figures. When
you have such large amounts for tnis
particular purpose, greater effort
should have been made. The fact is
that in this country there is so much
sentiment about family planning and
so if that type of propaganda could
be done with the money alloted, I
dare say that we could have had
much better results, Food is as_im-
portant as health but health is
probably more important than food. If
a man is healthy he i5 able to get
some food or the other. So that is
the primary concern. Shri Asoka
Menta said recently that unless we
are able to achieve something in the
field of family planning during the
next five or seven years, there is no
room for complacency, This comes
from Mr. Asoka Mehta, According to
the Planning Commission our popula-
tion in ten years would be about 63
crores and in 1981 they seem to think
that it would be about 70 crores. If
the population is going up like this, I
think it will take all the efforts of the
hon, Minister to go full steam ahead
to see that population is checked and
family planning programme ig proper-
ly implemented and new devices are
brought in so that they could be made
available to the villagers, They can
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have lectures given there with micro-
phones so that the villagers will
realise that this is a very important
jtem of life. Sterilisation has to be
popularised, The medical students
number only 11,000 in all the medical
colleges this year it may be a thousand
this side or that side—and in a
country from Kasnmir right up to
Kanya Kumari this is by no means a
creditable thing if only 11000 mature
as doctors, Only three colleges are
being proposed for this report as I
see from the report. Three colleges in

a vast country like this are very
jiufficient. In view of the fact
that we have got a lesser number

of medical colleges, why not we
have them in two shifts so that
we can produce more doctors?
Quoting the figures at random again,
there are about 70,000 doctors in this
country and about two lakh beds in
the various hospitals. This is some-
thing shocking: that in a country like
India stretching from Assam to Kutch
and from Kashmir to Cape Comorin,
we have just about 70,000 doctors and
just two lakh beds. This, I think, is
an item of very great importance and
1 have a suggestion to make Take the
case of Banaras, where we have
divisiong of five districts. We have a
medical college for each division.
Like that, if the hon. Minister could
think of a scheme where we could
have three to five districts and then
put up a medical college for eacn such
area, it would be good. Something on
these lines coulg be thought of, We
call them divisions in Uttar Pradesh;
in Andhra, they call these are districts,
which are very large in area; in Uttar
Pradesh, the districts are not so big.
On these lines, if the hon. Minister
could think, that would be good. It is
not an easy problem that could be
tackled in one minute, overnight. But
these are my humble suggestions.

About smallpox, 1 would like to
pay a tribute to Dr, Lall who has
been invited by many countries. I do
not know if Dr. Lall is known to the
medical authorities here. He was the
Chief Medical Director in Uttar
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Pradesh, where he has done yeoman
service, He has been asked by many
countries to come and give his views.
I would like to pay my tribute because
he belongs to this country; he is an
Indian, and has attained great fame.
He is now working with the WHO.

Vaccination is not sufficient. I will
just mention something interesting in
this context about what a military
officer said in 1880. The Army Com-
mission of the year 1880 said that the
whole Indian experience points to one
direction, and this is, that the severity
of smallpox epidemic is more closely
connected with sanitary defects which
intensify the activity of other epidemic
diseases more than what is usually
imagined, and that the sanitary prob-
lems of towns and villages must be
looked to for mitigation of smallpox
as of cholera and fever. This was in
1880. I must say we have made some
strides, but nothing in comparison
with say Australia where one per
cent infants have vaccination. In the
USA, it is not compulsory, and there
is no smallpox in other countries to
talk about. For instance, in Assam,
there is less smallpox than in other
States.

Then I come to water supply. I amx
afraid 1 was misunderstood when I
initiated that short-duration discus-
sion on water pollution on the .last
occasion, I only meant to strengthen
the hon. Minister’s hands, because I
felt that the Municipal Corporation
people here and the Municipal Com-
mittee were absolutely hopeless and
they were incorrigible. The whole
city of Delhi was in desperate fear of
contacting all sorts of yellow fever,
jaundice and so on. It was with that
idea tnat I moved that motion, Again,
we find that there is something in
the air already; that there is scarcity
of water in this capital of India. There
is already a cartoon in the Hindustan
Times of today saying that the
“Municipal Commissioner has urged
people not to waste filtered water.”
This hag come so early. Last year, we
were inundated with floods. I would
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like to ask the hon, Minister one
thing. There was a talk about doing
something with the Najafgarh nulla
because that Najafgarh nulla had over-
flowed with the result that disease
was the main trouble and last year it
caught on like the rats which go on
multiplying. There was a talk about
desilting that area so that this year
at least there would be no question
of its overflowing, I hope the minister
will kindly look into this matter,
because it is really very very im-
portant for the city of Delhi.

There are various people who are
manufacturing false drugs to the
detriment of this country. Poor people,
who do not realise what they are
buying buy these false drugs. I hope
the minister will take effective
measures to see that such people who
produce false drugs are not only taken
to task. but I have a suggestion to
make, for whatever it is worth, Of
course, I am talking of the mediaeval
and barbarous days. The only way to
treat people who do blackmarketing,
hoarding or producing false drugs is
to put them in a main street and give
them public flogging, It may be con-
sidered mediaeval and old. But what
happens when you go to court? A
man dies or a whole family is poison-
ed with that drug. He goes to the
court. You know how easy it is to
argue a case. Lawyers know how to
turn and twist a case, Hon. members
have given so many suggestions for
tackling  blackmarketing, hoarding,
producing false drugs. Buf I say, put
them in a main street and give them
a good whipping; then this will soon
die out.

Mr. Chairman: Why does ‘e not
table a Bill to that effect?
Maharajkumar Vijaya  Ananda:

There are many drugs that are really
necessary in this country, I certainly
ap.preciate the idea that drugs -are
_bemg made in this country, Big firms
nave started production in full swing.

ut there are some vital drugs neces-
Sary for thig country, Eminent doctors
Sy there are drugs that really are
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necessary. Even if it be expensive, if
a man can afford it, let him have it at
least. I hope the minister will take
note of it.

1 will give a small instance about
myself. I was in Bombay and T had a
little congestion of my lungs. I was
not feeling well. I went to an eminent
doctor who prescribed colladil for me.
For the life of me, I could not get
colladil all over Bombay, Calcutta and
Delhi also.

The Deputy Minister in the Minis-
try of Health (Shri P. S. Naskar): Are
there no alternative drugs?

Maharajkumar Vijaya Ananda:
There may be. I am just giving an
illustration how a drug of that kind is
not available.

Dr., Sushila Nayar: It is just tae
name!
Maharajkumar Vijaya Ananda:

‘Whatever it be, it so happened, I am
not a medical man, but a medical man
can tell you there are so many drugs
which would be of immense use in this
regard if allowed tp be imported.
This should be put on a higher foot-
ing than even food.

I conclude by saying, let us not
follow a penny-wise-pound-foolish
policy, Let us get the best stuff for
the country. Let ug also have a larger-
number of hospitals and beds, 2 lakh
beds for a country of this dimension
is hardly sufficient. About medical
colleges, I have made the suggestion
that division type medical colleges
could be started, if possible; i.e. 3 or
4 or 5 districts together can start a
medical college, As far as possible, let
us send doctors into the villages,
because the villagers die like rats and
there is nobody to look after them.
Of course, the doctors must be given
fair wages. If a young man who
comes out from the college is asked:
to go to a village on Rs. 150, it is
hardly worth going there. I hope that
with the big allocations—of course,
the big allocation for one jtem is for
family planning—the hon, Minister,.
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‘with her tact, will be able to get much
more from the hon, Finance Minister.

Dr. Sushila Nayar: I may say that
the figures given by the hon. Member
are incorrect.

Mr. Chairman: Hon. Members
shoulg try to catch my eye. We have
been insisting upon this practice.
Unless hon. Members who are
desirous of participating in the debate
rise up in their seats I will nét be
able to call them.

st To ATe IFE (AWIET)
a9 #EEd, ¥ga A AT WA
IO FEN AR § 1 AW WA

;-
ot
)
d
:

% 4,4
3
A
~33
Ch

o o s
3
A

:
;
g
Y

16.37 hrs,
[Mg. DEPUTY-SPEARER in the Chair]

¥ A %R @Y & fag ager
g WY aga wew @ frar &
wel T weet Wl & A ag @ X
warEr a8t dw g | AW W fF
F9 qGTE G F Ag W 25

APRIL 19, 1965

of Health

L

1334
:
¥4

)
I-32
EE P
g A
REES
3 g

CEEENE

:
A

iiﬁ
T2

44 4
%

oy,

3

p

st <o Ao TIFH : aE
qmad, ANAH0 § AW, g A1 A
2 3 o W 5 fRaw @
&1 oot frar fradr it 1 i
¥ T q@e F1 o weor frer A
faertt gRi



9843  D. G—Min.

3

I
g
i

e
433
v,

E‘Plﬂ?_ﬁ,’
EFEEE NS
m@’”wg

3

=
g
E:
4
3
i~

%gggi
7

E

Iy
A
333%33%

23%
4w

3
17
159

&
e
£l
q
e

296 (Ai) LSD—8.

CHAITRA 29, 1887 (SAKA)

of Health 984 4

Sy § wwlEr = 9 § 0 gy §
T ITH! @ AT qearg faet §
gt faa? dfsFw dqweEw =@
ferer FEFT A Nggw F@ §
77 a8 fegam ¥ § 1 wfE}
gg aifg = I & 1 Tl 9T A
g fFam RN I I
FWE | AW ST B AT €@ A
& T IR ;T A Y §
WA F MR A R aE
I T W AT @7 & o sAfEy ay
& 7, Tl F s &) 9 -
TT F I T T W& | @
#1 73 ¥ Qe e g 1 K
I fr gfevess & 913 www @,
afeT g@ #t foederd fad 59 & 9w
ST AT G\ =AY o dar
EEAT WX § 1 99 NIl 9T
TN frgfem Fsm s &)
oY IT A FY TRy E e for
fr 3 weF T w% 1 forderd & s
eIy e fr
3 ®WTEF T AW )

iR At § s &Y s A
O Q9T Hae § e Srggaa o aw
ATTF qN & | 9T § Qav qwerar §
fr 98 95T Weg g FT qBW | WY
WA A STRIAT P T qFa | W)
o NT W AT A I AR A
T F I3 o I & ST aere
TAFIE | Foww ¥ TUT 0F
gifeTes Y | T @Y wiw qE ¥
A VT IV Y A § 98 T @
I E | WS Agl 9X g &4
T @R | 916 Fife, s F gfe—
7 Afsww ifas fggeam & 2ge) &
TR ¥ O I T g | q@ AR
at YT R 43 § 1 o dto alo
THo THITE & JATT F T T § |

T g ag & fF Faww ¥ @
Fqua gar § + F oo & W Fy
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frame g 1 9 IR AR | T
FQ Wt fr aw AR Raew
AT TAY T & AT AT A
AT FQ § | AW G g A
@ ft 5 77 fewitor ws v =Y
FQ § 1 ey F1ES o0 #Y ]y
WWI mﬂ%@ﬂ_’q’o o Yo
THo TH AU FfT | 58 & 518
wrafir freft ®Y A9 & 1 e
T FId T SR FW@E | A IT
=1 Ay w7 fo T 37 %1 Fm-
e g9 AfSd g #Y aqere ¥
AT RAFAUT F I AT G HT7 DR
Wad | g A0 R AT AFQ A @
gH Y F1E a1 T & AT o Faw
VAT TE A TR E I #Y
WE 9T @ @ a7 arsfefew
Fr o@ gu TERE FW FW
R | Fg AT A qr e %
T & | T A ST Ey F qHe o
o THo T FY Ao F ford daC
g AR T gEw greafe adw
3 oY g 2 T W A € e
FQ & foof duc §

for 7=t Y ¥ g & 1 FET
T & o foraeit deat & ey § 9wE
HTHY {7 F AGT § | I TF WeAA
Ft 9 § FIF O TR F T STy
Tl sE@ AR | WHSF A
T 9g ¢ For oo oo § 9w sy
eqT § 7w § | ¥ miw fw sefear
W A W ) A gl qarfaE F
w3 ol g ot sy € ) o & At Sy
Y AT AT T FH  FHEHT T HTIN
&1 fregrer 98 Ao gar § o sy gar—
Tfas Tfeq 3 & fag Fae adi 1
¥ faelied & fad asr faer ot § 0
gt 7 & s g wwe wOw 9y
& fv agi ST+ 300%0 FwaTg & Ay
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oA Y E ) ¥ ag oY wrAr
g 5 end wsfeal ¥ de=siw 3,
g AW A & fod dae € § e
TF q T 99 &) gEEiAE e A
Ffad dJaad § g arferesg F 9w
F 9T W1 aqta TE v 1 gTHT
Y I AEEAR FY T G ¥ FrAAT
aifed | a8 FEgw fF e TR W
Fefeai ot a8 w1 @ E, I T
¥ 1 97 7 gak femdHag HFm wA &
AN gfereeg ¥ o9 o7 ¥ fod 71 Y
Y & | Y Dede w7 wy fafaed
Tifeesrg ¥ faar smar § ag 9w w1 @A
giftuesn ¥ faar stram =nfed 1 &Y o
ag A At § ag & agen 0 AT

I & FAWW 9T 5,500 ®o
F@ & 1 N o @ A
g WRE FEA A & b

2

4414
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A F W ] Q9T AR g |
TR qfs feeawe 1 W W
fegmm ¥ R @ wwfag | m=
AT % I¥ I G ;AT ) TG
T § wifedm & | Ffed OF
@ g fm A fegem @t
15 %o @ a9 § WK g &
AR g F a8 5%0 W dw fewl
g1 famfm @t 12 WY B S€ W
fegam 7 fawd &1 Fw 220 %o
w feevmw @, afew g o
o 3w A fAw 30 T § 1
FARETRRER oF Q) q@r § S agd
& argeT § A TEeee ¥ A -
o gRY ¥ | GeEdy A ¥ g
forz & 59 #1 dd w0 F wifw
&1 afeT A€t T a4, FfE I 7
T g 1 ¥ @ A it e
I F § F 59 F1 g ofaEw
weT IR Y &1 fear g, R
T ® ¥ IFW TH & FT AW AF
far & 1 & 7 qwe arar R @ AT
ar F ogw FW F g fgR owt
w1 oAnfa & w@ oW F  waThas
R T S @ L) gW HEer §
) § o g A T oW R
faes 39 Fg wT Ay § 1 A AW
F AR I Fr fF 4T A FE
WEAI@E 1N Ga g v o
THTHE o gon TN A W gW
g & i ww gew wR bt
Wh (A T FO wawe § 3q NS ¥
Aafed® | §O TWE W A W
fFwr s w2

Dr. Sushila Nayar: This matter con-
cerns the Industry Ministry. The hon.
Member might take it up with that
Ministry when their Demands come
up for discussion.

Shri R. N. Reddi: They are all in-
ter-related.
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My information is that the Minie-
try of Health is differing with th
Ministry of Industry. The Ministry of
Health wantg that this patent law
should be abolished altogether but it
is the Ministry of Industry which is
coming in the way.

=t fFm wEws  (FEER)
fafret oe ¥ew fafrdt o S
= gAE 2
Shri R. N. Reddi: The hon. Minis-
ter can say ‘it later. That is what T

have come to know. I think that is
my duty to put it before the House.

el o g & 5 & A W@
¥ g @ o dfgw IR T @
§ o = Q@ @ wfeE ¥ W
WY I @ A q AL RS g
WG I B ATEFET TG L AR
sife 32T § | i ¥ aga oI
gugan § 5 omw W RBw ¥ w

s @ AWM AW
T ¥ & wgnd g ¥ e of
weqe E W W W wreE Ag v
afgy | W) oW oA o e
fod FH=ARE] qX STHAT AT QR |
T W AT & FHATE B
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Sa ghae § 1w s & gr A
TEE FAT E g T § | T 39 AN
i ¥ Faw, N @t
Hfea afvg aifs & s 7+
BES FW F I A @ w g
2 1 WY I F qAETE A AW ARG
AT M ETEF FT 13 N fg-geamt
& A W Aw i g, 4 W ag W
2 % ¥ seg@w ofvw deam §. ..

¥To AT AMT : AW FH WU
FAH AG FA & & T T |

t To Ao I : WY I F
WEF F7H 9 AJGL T & |

Mr. Deputy-Speaker: The hon.
Members may now move the cut
motions to Demands for Grants relat-
ing to the Ministry of Health, subject
to their being otherwise admissible.

Shri Warior (Trichur): I beg to
move;

(i) ‘“That the demand under
the head ‘Ministry of Health’ be
reduced by Rs. 100.”

{Need to consult Ayurvedic associa-
tions and organisations whenever
Committees or Boards are formed
under the Drugs Act. (2)]

(ii) “That the demand under
the head ‘Ministry of Health’ be
reduced by Rs. 100.”

[Need to find out ways and means for
the supply of raw materials like
opium, ganja and pure gold for the
preparation of Ayurvedic medicines.
3)1.

(ii) ‘“That the demand under
the head ‘Ministry of Health’ be
reduced by Rs. 100.”

[Need to encourage cultivation o}
medicinal herbs and plants by re-
serving forest areas and giving sub-
sidies to growers (4).
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(iv) “That the demand under
the head ‘Ministry of Health’ be
reduced by Rs. 100.”

[Need to give right of registration te
traditional Ayurvedic physicians of
Kerala. (5)].

(v) “That the demand under
the head Ministry of Health’
be reduced by Rs. 100.”

[Need to constitute a seperate All
India Medicai Council for Ayur-
veda. (6)].

(vi) “That the demand under
the head ‘Ministry of Health’
be reduced by Rs. 100.”

[Need to elevate Ayurvedic depart-
ment to the status of a major
department (7)].

(vii) “That the demand under
the head ‘Ministry of Health’
be reduced by Rs. 100.”

[Need to open more Ayurvedic hos-
pitals and dispensaries. (8)].

(viii) “That the demand under
the head ‘Ministry of Health’
be reduced by Rs. 100.”

[Need for financial assistance to
States to raise the salaries and
and all e of registered
Ayurvedic practitioners. (9)].

(ix) “That the demand under
the head ‘Ministry of Health’
be reduced by Rs, 100.”

[Need to allot more funds for cons-
truction of buildings for Ayur-
vedic hospitals and preparation
of medicines. (10)].

(x) “That the demand under
the head ‘Ministry of Health’
be reduced by Rs, 100.”

[Need for financial assistance to
States for proper treatment of
patients in Ayurvedic hospitals
and dispensaries. (11)].

(xi) “That the demand under
the head ‘Ministry of Health’
be reduced by Rs, 100.”
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[Need to establish at least four Zonal
Research Laboratories to analyse
Ayurvedic medicines on modern
Scientific lines. (12)].

(xii) “That the demand under
the head ‘Ministry of Health’
be reduced by Rs, 100.”

[Need to organise periodical joint
discussion on various aspects of
different medical systems (13)].

(xiii) “That the demand under
the head Ministry of Health’
be reduced by Rs. 100.”

[Need to popularise Ayurvedic treat-
ment in foreign countries. (14)].

(xiv) “That the demand under
the head ‘Ministry of Health’
be reduced by Rs, 100.”

[Need to send Ayurvedic medical
missions abroad.(15)].

(xv) “That the demand under
the head Ministry of Health’
be reduced by Rs, 100.”

[Need to get the assistance co-opera-
tion and collaboration of foreign
countries for research in Ayur-
vedic pharmacopia qnd therapy.
(16)].

(xvi) “That the demand under
the head ‘Ministry of Health’
be reduced by Rs, 100.”

[Need to institute Presidential
awards for outstanding contribu-

tions to Ayurveda from Ayur-
vedic physicians. (17)].
Shri Yashpal Singh (Kairana): I

beg to move:

(i) “That the demand under
the head ‘Ministry of Health’
be reduced by Rs 100.”

[Need to popularise the Ayurvedic
system of medicine. (18)].

(ii) “That the demand under
the head ‘Ministry of Health’
be reduced by Rs, 100.”

[Need to set up a second Central
Government Health Ayurvedic
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Dispensary in Vinay Nagar, New
Delhi. (19)].

(iii) “That the demand under
the head ‘Ministry of Health’
be reduced by Rs, 100.”

"[Failure to appoint doctors in dispen-

saries running without doctors
(20)].

(iv) “That the demand under
the head ‘Ministry of Health’
be reduced by Rs. 100.”

[Need to improve the service condi-
tions of doctors of Central Gov-
ernment Health Service Scheme.
@ni.

(v) “That the demand under
the head ‘Ministry of Health’
be reduced by Rs, 100.”

[Failure to make adequate arrange-
ments for the supply of drinking
water to the residents of Delhi,
particularly in summer. (22)].

(vi) “That the demand under
the head ‘Ministry of Health’
be reduced by Rs 100.”

[Need to reduce the charges for non-
government residents of Govern-
ment colonies for treatment by
Central Government Health Ser-
vice Scheme Dispensaries. (23)].

Shri Warior: I beg to move:

(i) “That the demand under
the head Ministry of Health’
be reduced by Rs, 100.”

INeed to meet the demands of the
doctors serving under the Central
Government, especially under the
CGHS (24)].

(ii) “That the demand under
the head ‘Ministry of Health’
be ;'educed by Rs, 100.”

[Need to enforce more control on the
prices of Allopathic medicines.
(25)].

(iii) “That the demand under
the head ‘Ministry of Health’
be reduced by Rs, 100.”
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[Need to find ways and means to
mah:,e milk products for children
available in ¢ regulated way.
(26)].

(iv) “That the demand under
the head Ministry of Health’
be reduced by Rs, 100.”

[Need to eradicate trade imn spurious
drugs by more stringent legisl

D. G.—Min,
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[Neeq to promote and develop
Shuddha Ayurved in our coun-
try. (38)].

(vi) ‘“That the demand under
the head ‘Medical and Public
Health’ be reduced by Rs. 100.”

[Need to check the air pollution,
particularly in large cities and

tion and enforcement. (27)].

(v) “That the demand wunder
the head ‘Ministry of Health’'
be reduced by Rs. 100.”

[Need to allocate more funds for

drinking water supply in Turael
India. (28)].
Shri Narendra Singh Mahida

(Anand): I beg to move:

(i) “That the demand under
the head ‘Medical and Public
Health’ be reduced by Rs. 100.”

{Need to check the manufacture, dis-
tribution and sale of  spurious,
substandard medicines and food-
stuffs. (34)1.

(ii) “That the demand under
the head ‘Medical and Public
Health’ be reduced by Rs. 100.”

(Failure to check large scale exodus
of Indian doctors to foreign coun-
tries. (35)1.

(iii) “That the demand under
the head ‘Medical and Public
Health’' be reduced by Rs. 100.”

{Need to offer better salaries and
gervice conditions to doctors join-
ing Government service. (36)].

(iv) “That the demand under
the head ‘Medical and Public
Health’ be reduced by Rs. 100.”

[Failure “tp educate rural masses in
birth control and family planning.

@nl.
(v) “That the demand under

the head ‘Medical -and .Public
Health’ be reduced by Rs. 100.”

dustrial centres. (39)].

Shri Yashpal Singh:' T beg to move:

(i) “That the demand under
the head ‘Ministry of Health’®
be reduced by Rs 100.”

[Inadequate facilities available at the
Gole Market C.G.H.S. Ayurvedic
Dispensary. (43)].

(ii) “That the demand under
the head ‘Ministry of Health'
be reduced by Rs, 100.”

[Need to open C.G.H.S. Ayurvedic
Dispensaries in every Govern-
ment Colony. (44)].

(ili) “That the demand under
the head ‘Ministry of Health’
be reduced by Rs, 100.”

[Paucity of staff and medicines in the
C.G.H.S. Ayurvedic Dispensary,
Gole Market. (45)].

(iv) “That the demand under
the head ‘Ministry of Health’
be reduced by Rs, 100.”

[Need for adequate steps to popula-
rise Ayurvedic treatment among
the public in general and Govern-
ment employees in particular.
(46)].

Mr. Deputy-Spesker: These cut
motions are now before the House.

Dr. P. Srinivasan (Madras North):
Mr. Deputy-Speaker, Sir, T am speak~
ing on the Demands for Grants re-
lating to the Ministry of ‘Hesalth to-
day.

First of all, let me congratulate
the Health Minister and» her deputy
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for the achievements they have so
far achieved in the matter of Health.
The first achievement is that the
National Malaria Eradication scheme
has been successfully gone through
and I am told that within the cross-
ing of the Third Five Year Plan,
malaria will be once and for all abo-
lished from the sub-continent of
India.

The 'other thing which probably I
wanted to speak today is about fila-
riasis, In the Report, I see the Fila-
ria pilot project scheme. I fail to
understand this. When I spoke last
year about this, about 10 years back
it was 6'5 million people suffering
from filaria and last <year, about
which I speak today, it was 65 million
of people suffering from that and the
other statistics given by the Ministry
of Health in the Annual Report is
something alarming. I beg of the
Health Minister to see that eradica-
tion of filariasis also should be taken
on a national level so that once and
for all we will be rid of that dreadful
disease, a source of infection to the
people living in the filaria endemic
area.

About leprosy, many speakers have
spoken about that. My own consi-
deration is that leprosy must be
taken at the national level. People
who are suffering from this disease,
either for good, bad or indifferent,
are allergic to many healthy people.
In a recent visit to a fair I saw that
it was more of leprosy patients than
the pilgrims. And more so, while I
intended staying their for a couple of
days, I came back the same day. That
is the fate of other pilgrims also.
Leprosy must be taken at the nation-
al level and encouragement should be
given to private enterprises who are
doing this anti-leprosy work so that
the work which has to be done by
the Centre and the States is done by
these voluntary organisations, If
they could be encouraged, much
work could be done. ’

Coming to - medical education,
-according to the Report, there are 81
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medical colleges at present. Thanks
to the vision of the Health Minister
that the number has increased. Last
year, there were about 10,277 admis-
sions. At that rate, when are we
going to achieve the target of serving
the humanity, as the hon. Member
rightly said just mow? It is not one
medical man for 6000—that is pro-
babaly in urban areas. What about
the rural areas? It may be one medi-
cal man for 40,000. My submission
here is that about 10,000 admissions
are there and at the end of five Yyears
and about that number may be the
medical graduates coming out. Why
not insist that, before such of those
medica] men enter the medical col-

leges, they shall do rural medical
practice at least for three to five
years. Can’t we make it a compul-
sion? Can’t the Health Ministry do

it? I think, if there is a will, there
is a way. That is the only way in
which we can ‘ask a medical man to
come and serve the rural areas.
Also, in our country, when compared
to the male medical practitioners, the
lady medical practitioners are rather
poor in number especially in rural
areas where medical attendance is
required and especially in the matter
of much-discussed subject of the
family planning where a woman will
be more useful and more helpful in
that. About 50 per cent of admis-
sions shoulg be given for the next
five to ten years to ladies so that in
future the family planning pro-
gramme would be tackled success-
tully. That may also help in that
direction.

I am also reminded lately of the
strikes in the medical profession. As
a medical man of 30 vears standing,
I have not heard all these strikes ‘for
so many decades. Only recently, the
strikes have started all over the
.gection of the population including
the medical men. After all said and
done, even the medical man also is
nhuman. Has he been paid the right
remuneration for his living congistent
with hig qualifications and with his
medical achievements and other
things? 1 don’t think so. Thgréfore,
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I would request the hon, Minister to
go into this question thoroughly from
all sides. Even at the State level, in
Madras there is one pay; in Mysore,
there is another pay and at the Cen-
tre there is another pay. Why should
there be this disparity? A medical
man, a graduate of medicine, working
either in Kanya Kumari or at the
foothills of Himalayas, is the same
person with the same attainment and
with the same qualifications.  This
kind of disparity must be tackled at
the highest level. I know the sym-
pathy of our Health Minister. She
must look into that and do the need-
fu] so that all medical men will be
kxept above board and there will not
be any grievance against all these
things and the threat of a strike shall

D. G—Min,

not ever be hearq either in this
House or outside this House.
Coming to hospitals, I am told

reliably that some hospitals or most
of the hospitals have admissions
double the number intended for those
hospitals. What happens? The pati-
ents lie on the floor or in the
varandah and the doctors and nurses
have to topple over them. That is
the fate of the hospitals. Will the
Minister look into that and see that
some more constructions, some more
buildings, some more facilities are
given to attend to these unfortunate
patients? Then also, in the hospitals
there are no compound walls. So
much so that we hear of so many
things, the dogs entering the wards
and taking away the new born child-
ren and the dogs getting into the hos-
pitals and carrying away the food.
Such of those things also occur. Will
the Health Minister look into the
matter and see that justice is done
and 'more money is given 3o that the
hospitals are better attended 1o?
During my recent tour of the USA,
from east to west, I travelled and I
saw abeut fourteen States, anq I
studied medical education, health and
particularly family planning. After I
had seen some of the hospitals, one
of my American friends had taken me
aside and asked me my impression
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about those hospitals. What gid I
find there? I found that the hospital
buildings was such a colossal build-
ing with so many flats and so many
other facilities, and each person had
his own room with a television re-
ceiver. That is the mode of life that
they are having. I had not seen
many acute cases there. But what do
we find here? Here, acute cases are
the order of the day in our hospitals
There people are convalescing in the
hospitals with all facilities and all
luxuries. When my Americans friend
asked me what my opinion was about
their hospitals, I said that compared
to my country what they were having
was a luxurioug lodging-house.

17. hrs.

Now, I come to the vexed question
of family planning. Since this is a
burning question of the day, I hope
you will give me your indulgence for
a few more minutes. Many hon.
Members have already spoken on
that. Even my hon. friend Maharaj-
kumar Vijaya Ananda has spoken on
it.

First of all, I would request the hon.
Minister to see that all marriages are
registered, I do not know whether it
comeg within her portfolio, but since
this ariseg out of family planning, I
am just making these suggestions.
Registration of marriages must be
made compulsory all over Indis.
About ten to twelve States have
already the necessary Acts to en-
sure registration of marriages, but
the other States have also got
to fall in line. When a couple
goes to a registration office for
registering  their  marriage, the
registration office should be asked to
give them a booklet on planned par-
enthood, so that even in the begin-
ning, the couple can understand that
they must go by certain ways and
means. Government could also levy
some ordinary fee for registration,
which will be a useful revenue tn
the Central exchequer,

Registration of birfhs and deaths is
done always in every city in every
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State. When a person goes to the
registration office for megistration
after the birth of the third child—I
do not know whether the Health
Minister will approve of it—the hon.
Minister may consider the question of
levying a nominal fee according to
the social status of the person con-
cerned. The reason for my suggest-
ing the levy of a small amount is this.
That small fee would give the couple
food for thinking. At that time, the
couple must be given a set of books
explaining all the details of family
planning and also given advice to
approach the nearest clinic. They
shoulq not be expected to walk some
twenty or thirty miles away, but they
should be given advice at the nearest
clinic. It that is done, then the
couple will be careful next time, and
that is a thing which will save them
and also save our country.

I would also suggest that
should be more pictures on family
planning. Thousands and lakhs of
people see films every day. From the
report of the Ministry I find that
about 21 films have been prepared and
shown. I have not seen here a family
planning exhibition anywhere in my
tour, We have fourteen languages
in the country anq we have numerous
film studios all over the country.
Could we not ask them to produce
pictures which will be more appealing
in each regional language on this
subject? If every cinema house is
asked to show, ag ig done in the case
of the newsreel, at least 5—10 minutes
every show every day, 365 days in the
year, ‘'some film shorts concerning
this subject, which will be meant for
the literate, illiterate, the innocent
and the vagabond, it will be more use-
ful and a goog impetus would have
been given to the family pianning
drive.

there

Last but not least is the water sup-
ply problem. whether it is rural
water supply or urban water supply
the problem is the same. Coming as
1 do from Madras City, I know that
the water supply scheme there has
been hanging fire for the last so many
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years. The Gulhati Commission had
come. Many schemes have been
drawn up, but nothing has been done.
If this is the state of affairs concern-
ing Madras, a premier city, I can
well imagine what would be the fate
of the unfortunate, dumb millions of
the rural areas who cannot represent
those matters here.

During my travels in train when I
am passing through different places, I
get water in different varieties in
different colours. I am not sure if
those varieties of water are all fit for
drinking purposes. I do not drink
that water. I try to put up with my
thirst and I carry a limited quantity
of water in my flask. This is the state
of affairs. Unless the Central and
State Governments collaborate and
evolve schemes for supplying good
potable water, whether it ig in Delhi
proper or in the rural parts where
people languish for good potable
water we cannot tackle this problem.
If the problem is tackled in this way,
they will be ‘doing their duty by the
people.

In the Fourth Plan, the amount
asked for family planning is Rs. 12t
crores, but the amount given is about
Rs. 95 crores. For water supply and
sanitation, the figures is Rs, 820 crores,
but the figure given is Rs. 340 crores,
that is, one third. For control of
communicable diseases, the amount
asked for is Rs, 204°44 crores and the-
amount given is Rs, 12550 croreg or
so. I would appeal to the whole:
House to request the hon. Finance
Minister and the hon, Health Minister
to see that more funds are allotted for
these demands concerning health
which is the very foundation of the-
whole nation, including our defence..

Dr. S. K, Saha (Birbhum): Mr.
Deputy-Speaker, Sir, at the out set I
am thankful to the Health Minister
for giving us full details of the pro-
gress made in the field of health in:
our country.

Mr. Deputy-Speaker: Congress Mem.
bers might not take more than 10-
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[Mr. Deputy-Speaker]

minutes each, as there is a large num-

‘ber from their side wishing to speak.

Shri Bishwanaty Roy (Deoria): Ten
minutes only?

Dr. 8. K. Saha: Health is a valuable
asset of our nation. But Sir, the pro-
vision made for this purpose is not
sufficient to build up the health of the
nation upon Which everything
depends namely—defence, develop-
ment, agriculture, etc.

The Central Council of Health, at
its meeting in Srinagar, strongly re-
commended an allocation of at least
10 per cent of the whole Plan for
health. But I have seen in the First
Plan, the provision was only 5:8 per
cent, in the Second Plan only 5°7 per
cent and in thre Third Plan only 52
per cent. So, I suggest that ten per
cent. of the total outlay of the Fourth
Plan should be provided for health
as recommended by the Central
Council of Health.

More than twelve years have pas-
sed since the programme of family
planning was taken up, but the pro-
gress is not satisfactory. This is due
to lack of publicity in the rural areas
where illiterate masses live. Mass
Education among the illiterate people
js absolutely necessary to have pro-
gress in family planning. They
.should be made to know what plan-
ning is. what its effect is on the
family, society and country, what
contraceptives are and how they
should be used. They shouid also be
made to know about free sterilisation
operation for males and females;
and it should be made known to them
that the operation is more simple,
and easier for the male thun for.the
female. The death rate is decreasing
consequently, there is increase of
population, but our agricultural Jand
is limited. So, food production  is
not keeping pace with the increase
in our population. I suggest that
tamily planning and economic plan-
ning should .go gide by side, so that
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the economy of our country will not
suffer badly.

Then I come to the prevention and
eradication of some of the important
communicable diseases. Malaria has
been almost eradicated from our
country, but T.B. is growing more
rapidly and seriously, in spite of the
preventive measures taken by means
of BCG vaccination and introduction
of domiciliary treatment. I think
thig is due to lack of nutrition, both
in quantity and quality, and lack of
healthy housing accommodation. It is
estimated that 6 million people are
suffering from this disease, but only
34,000 beds are available. This js too
small in comparison with the number
of people suffering from the disease.
There are neither any T.B. hospitals,
nor any clinics, in the rural areas.
They have to depend only on domi-
ciliary treatment. They have to go
to the distriet clinics to establish diag-
nosis. 1 therefore want to know
from the Health Ministry what steps
have been taken for diagnosis at the
primary health centre level. 1 sug-
gest that an after-care colony should
be established at the district level for
patients who have undergone treat-
ment for a long period and steps
should be taken to give them the
nutritions food, and also to train them
in small-scale and cottage industries
so that they would be abie to stand
on their feet in future.

Now I come to medical education.
Though the number of medical col-
leges has been increased from 60 at
the end of the Second Plan to 81,
with an admission capacity of 10,277,
yet there is rush for admission o the
medical colleges. This is due to the
growing tendency for medica} =duca-
tion among the people. In West
Bengal there are five medical colleges.
But T have seen that the rush for ad-
mission is increasing every year. 1
suggest that two more medical col-
leges should be established in West
‘Bengal. At least ten per cent of the
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seats should be reserved for admis-
sion of the scheduled castes and tribes
students. Though the outturn of
doctors may be increasing every year
there is shortage of doctors in every
State, especially in the rural areas.
For every 3000 persons the Bhore
committee suggested one doctor but
we have got one doctor for 6000. I
have seen that because of the shortage
of medical graduates LMP  doctors
are appointed as medical officers of
primary health centres. Doctors are
not willing to go to the villages as
‘they do not get amenities there. So,
I request the Health Minister to look
to this and to improve service condi-
tions of the doctors. Supply of pro-
tected water in rural and urban areas
is not sufficient. It is a great problem
of our couniry. Due to water-borne
diseases many people die, their num-
ber comes to 2-3 million. Cholera
tops the list of such water-borne
diseases and it is endemic in our
country, in Calcutta, Howrah and
suburbs. It is neither controlled nor
eradicated. In Western countries it
had been prevented but in our count-
ry it is not prevented because of the
failure of the Government to supply
protected water. Water supply
scheme must be accompanied with
drainage scheme in order to prevent
contamination of the water and
prevent the risk of spread of filariusis.

Mr. Deputy-Speaker: The hon. Mem-
ber must conclude.

Dr. 8. K. Saha: For the medical
graduate course for the nurses there
is one college in Delhi. I suggest
that there should be more colleges
for graduate nurses courses at Cal-
cutta, Delhi, Madras, etc. Thank you.

s TR (FTA)
T fewaat wfgen

T AHEN AT W WG
ae o Sfew T g
w0 Famw glrer fady
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Shri P, 8. Naskar: May I have the
translation?

o AT AWIT: Q@RI g7 W
T A |

JUTCUR WENTT: TH HT JLAT H
#fow

ff TATETE: ' ¥ A aww
¥T 9T MR R T qwa Ay
R

it ot (guif): w ¥ gE
# frafer &t &1

oY TRATER: I AR,
o & g & qfarefaee & ar
¥ FEA AEAT § | @ WAy S
R ¥ 9 wfadew fear m@m @, s«
F 0 53 R afErcfaem & ar
¥ wg1 w1 ofEfase &
oy ¥ aga W I @ §
(Interruptions) .qraa 927 7 I |
TR § AT Ty &, a & & Smar
g

M Qo o ATERY: @ ST F
A T G, FT 9 FT WY g
g?

Q% AE{IT qIED: qE a6
a1 g 1 99 w1 f@r- e ¥
T FFg g ?

ot TREACAR . AT qEEET 1
IO § w9 A g §1 ¥
& TW a9 F T qHATE

o wfoaae & e & e gl
FIEHT HY TIH ¥ TYTT T 9% 10,984
sfarcfrtem & 3= gy &, foam &
7,009,000 FRN FT T HLIT WM
four war § 1 sy A W TR WY
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[t TR
TR EIR A A Mg @ EENIAI? gaAfwy O

&1 Fav w0 QET T Ar ? F A
qHT ST 91! FFT AT FAST w9AT
gfar-fraee ot g9 &Q@ § agf &
o9 § ag ¥ fadew s e o
WHR T A, @wIwd a=w
aifawml F1 39 AW & wefoat wy
wer=g Y foer €, S99 OX W9 wwAT
gy #% | fog S S ¥ & oo
Y B Y & | W AT FT g AW
FY AT FF AET Gd § | TA Y o
IEAT § FEAT ATCN T 30 & foF vt
¥ qfare-faem 1 w0 argw, o
Tt ag? o w9 & 5 wq
we T defwer wew e @
# ST aTEaT g f 5 3 Tregnfa wEg
M 99 & of e & foom &P &1
Feefor ot T &, e walY, st
& 7o wifadl, Tea ot Wi F
wiaat & & ok =9 St wfgw §,
I § ¥ fraat &1 afErefaem &
vy § aeediwr fear

7g 73T 7T HTS: I AT GAUAA:

a1 safa 91 FTH FI@T § IGHT BR
MFQE | T 9 7R § v afemmx
fratoe 59 A ¥ Y @Y 7 fadew w&m
i wree wd WY HR S Heeg F
foad =% sfawdr § SAET AW wwAT
arfgd, ST Tgy FeAHTT g a9 o
F O BT F | J& A AT A
AIH § A AT & FEA R A A
g fawger freat wean 7 € )

a9 7 Ffa 7 @ W H A
famrgmd ? faarg A7 R AAF?
39 A famr gom &:

T afacr dYar ageany qarwy
g faqeaagrey eeaar ATty

% &, 7 9 &, 1 9@ & AR A
aY FH J FH F 9O 9T &7 | T
1w & Targrar v v gare AR g aat
fogi a=d #7 we 7 frar dar ar
R TEEw AT {90 ¥ 1 ;0w 14 gy
faarg o sfverg @ ¥ ? = W@
AT 73 At & 99 97 faarg F
=T Sfvary @ 33 ? a4t adY, FE e
fe F faarg 7 %31 uF q<w qf faarg
Y T AR gED qE qeTE o "
F& A ATCN FY |1 S Fqarg v
F1GE I 1T &, 77 FE I LR
8? g A m wfw & oY s w1 w=d
g fe #fw ava g 1w aw ¥ w1 39
7% T 1 W9 F Tow ¥ 97 g A8y
T | R AP D] 37 T
W I I AR TATHAT R
e Jgar wgr f gadr sweer
Y AT v A7 7 quf STy water ¥
AR 9 N&F A, W5 Jgedr
TF I g4 1 e & fAu ey
foaT F3@T 971 = oF wEE oF
T A gEAT § a1 oF &Y aY F9T, 9
| a1 A A T TEE AN ;Y
TF ¥ 97 99 9t foar o e
ANN T TR TFAA Y | F w0
aq FH § faw@me @ ¥ 9 aF
®H FT AG) A §, ST BT Y TS
&, faeit &Y q@ ¥ gwa oy foaet
X 99T AT | A AV WA HF AL
¥ R @A, T @@, @2 @,
I AT fas @ At G g oW
faqm =t dar @ w7 94, §9 SN
EISUE Al

S & avarg § W agr o g fw
s g fawar 21 g S ¥ &
TUR ATAATE | 18485 U 24 FUF
AT AT A W & Q. @
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8139 F ¥ 21 FAT TOAT A Faw
e F faT § ok Faw i w07
AT grat F faw & T 7 gear =W
¥ 77 w1 A w1 & | IAF faq Faw
7 FOT @A wr AT g7
¥ qoT =TT § 5 a7 97 waTE A@
2, gt F @ra ? Ay F A @ A
W s 43T F# av AgR, FUET
dar #X A W/ 9eg 99 EW AR
AN FT HIFT HIC A AT A A A,
Fagsfaag ? F medwrfaadadig
ST TS g, I9F q@ #v oW
UF 7iE ¥ 7 3G W) wrEl ¥ a<Ew
IS JGAT ATfEd | 99 qF ;9 GET
TG F, T7 q% IAFT T AT FT AT

TR REYIT: AT TIT TeH FIA
i wifrw #:3

N TRETATE . e fyaz g
waa g |

5t ¥ (@rai): w4

ot TR 4G &7 T 7Y

2?

JANEIR AT T9X B FW

Fre & fd &1

ot TRIFATATT: qo wfiEi wv
fraier &< &1 w0 T ¥ 8
9% gu &1 AT A wfwwt wvawd
LIRS T
foar =mv & @ F@ &, wgIfw
st o X, wd foxw faamew o
W A d @, G SR 919 #Y
TE AT AR VBT F HIST @Al
W AW A FaRFE T W AW
T gErgar faRwt & Fy § w9 wwar
fRwl #1 do § 1 afe st af
AT € &Y A AT Ay a9 awaw g
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o gAR gew fadwt wEr & s
T TR F A A owed WA
it ¥ § +7 w7 =ife

¥ wn fawmgis w3 £ e
faeger ooy sisfadt # smasawar
g O | TEW s aqfa ¥
R 9 A A7 99 a7 AR T
AEWFAT TE T | qg FIT AT
g 5 o o %1 fArY 71 N T
T g A9 I fF 3w A § g
TAF I @I MN LI aT T
S FL AT aga afas safaa =¥
& | T 3T AR 9w 47 § faw
% 5 oo AR S agrad @ faen
T 1 W F B FET W AT
fo W # oror w=% ¥ weeT @
| Y faerar § 741 3 a7 ¥ Afeq 7@
WE?IFTaM AN A &
o & s EA #Y fawar 21 o ST
g § T wfes S QY § wifs 3
AT weET w3 § 1 weEER #)
I F fAg, safea & 7=3 & oo, .

o A TwE He Y §
fomr aog & 9w @ fE @
g

| (HIATAR : FE Fe) @G
1A TE AR FET W
&t 5 7 7@ Do o PN Y 1 X gwwT
T A W E AR T AR @ Ay
Wﬂaﬁ’ﬂ’f,ma’oﬁ'o@ﬁ'rq
9 | A A ¥ ¥ AF w9 oA o
T H A ] 9w AT AT R
IA ITN FHY T T AT | T Ay
qA S A TE A

o9 | fF wwarmt §F @ R
W16 R F NS aF weqarT
FgH R | G F FAA T IR
FLawar g1 dag gETC AT wAY A
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¥ ot § AR Afedt s @y Wi
T § R T8 F Awwew g
AN A T TR A4S gWT § AR
T A T DN AR ww AR
& a1 At W A § 1 i qargai
et W A F Ty frragEE Fgar
g 57 ¥ ¥ we wiawa aw ¥ o7 3%
ot & 1 seT ¥ ¥} 5 @
v W g AfeT e Tt T, ww
T 7 fo faar @, 9u% agi o7 *<
[T ag AW o g wT 2 EAT R
I a9 ¥ o @ § | wewm ¥
forq it TRt AT € @@ 9T X TR
¥ Gal § faert € 1 3R T A @)Y
TATIAT AT AT FC 47 T FT gAAT
agdT € 1 gt BT A WA & arfas
L

T 3F 5 R|El ¥ a5 W@ OE
T A € | W e aiE & f
O EIATT § | ST SR 8 9w ar
I fFa a® ¥ seaem s o
FFAT &, T & FqH

7y feomr @, afg ¥, v ¥ wed
T w7 &, wgd A & oy
€ 1 & o T S T 9 A
g 9w #1 |W A Fow &
I 9T AGHY LT AT 8, ST sanar
TR T & S a9 = o fon
§UE, T w0 Y § 1 TE% o W wferw
¥ ofes = §

& 7 fame frer ¢ ot ay ordf
el ¥ qH Fear faar, #F s g
TAA AT Y A F AT g @
9 fore F2 2 feam o fif & wreew
HATE 9T Fi | AR A A a1 vt
& Fea feam | R 76 SRR e A
# & T T T @
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Dr. Melkote (Hyderabad): Sir, it is
very common that members of this
House vote moneys for the five year
plans and each department gets what
has been allotied there. People ask for
more moneys here, having allottegq a
smaller amount there. So far as the
Health Ministry is concerned, since
the fourth plan is in the offing, may
I request hon. members to consider
what would be the amount which
they desire that this Ministry should
get. They can ask for it and work
for it. Without that, every time com-
plaining against this Ministry for not
implementing so many things without
giving it sufficient finances would not
be correct.

Sir, I had occasion to visit and con-
tinuously visit various parts of the
country for various types of work.
The one thing of paramount import-
ance from every point of view is the
question of water particulsriy in the
rural areas. This was so far a pro-
blem in the rural areas. It is hecom-
ing a problem in the urban areas also,
where even if- water is supplied for
lack of drainage facilities diseases are
again making their way and showing
themselves up. I, therefore, fee] that
this problem has to be tackled in a
very large manner.

Death rate has gone down bacause
of the new inventions in medicines
and the national measures taken by
the Ministry in the past. Malaria
has been eradicated. Cholera has al.
most gone out of appearance. Small-
pox is disappearing and various other
diseases are not to be seen today. This
is the advance that this Ministry has
made in protacting the health of the
nation. Therefore, the death rate has
gone down considerably. The ques-
tion of infantile mortality has also
been attended to in a large measure
with increased number of hospitals
in the rural areas.

The refection of its work is shown
by the fact that first-rate doctors,
quality  doctors, MBBS doctors are
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being produced by the nation. To-
day its number goes up to 10,200. In
the coming years, particularly in the
Fourth Plan, I understand, another
25 medica] colleges are being opened
Therefore, in the course of the next
10 or 15 years a sufficient impact of
these good quality doctors would be
made even in the rural sector. Whe-
ther half-baked doctors could be
made available to the rural popula-
tion, as if they do not, deserve better
type of treatment is a very big ques-
tion, That is what people are asking.
I think it is not fair. Therefore,
whatever doctors are produced they
should be doctors of quality.

While suying this, may I say this
to you and to the House that as 2
member elécted to the Indian Councit
of Medical Research I had occasion to
meet many of its members at various
places in their conferences. It is 2
pleasure to see how they have been
working continuously and the type
of research they have been doing. The
amount of research work is also go-
ing up and India is getting credit in
the international market. On such
institute is the Nutritional Research
Institute at Hyderabad which the
British medical men themselves have
applauded, They have told the medi-
cal personnel that if they want better
training, better post-graduate research
training i1 aspects of nutrition, it is
not to Anierica or to some other place
that they should go To learn but they
should go to India and that too to
Hyderabad. This is a credit to the
Medical Department, to the Health
Ministry and to the Institute that we
have here.

Sir, thig is the type of work that is
going on everywhere. It takes time
to make a medical man. It takes
time for him to gain experierite and
to make his impact on the rural sec-
tor, a factor which has been neglected
for thousands of years. I would there-
fore plead for patience. But patience
where the question of health is con-
cerned is not good. Averages do not
concern me but I have no conflict with
them. But by and large, when we
discuss national problems there is no
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other way. Therefore, unless the
time factor is given and the Medi-
cal Department is given adequate
sums of money to push in with all its
schemes it would rather be difficult
to make an impact op the nation. I
would, therefore, feel that this House
should e very considerate and think
about these problems generously. The
House should see to it that at least
in the Fourth Plan a good deal more
money is given to this Department.

The present Ministry is tackling the
question of small-pox, leprosy and
TB. on a national gcale. It has done
the work in the case of malaria and
a few other diseases. Still, many
diseases like filaria are being tackled.
I feel that the health of the nation
would considerably improve by the
eradication of these diseases. Unless
water resources are made available
adequately in the rural sector, both
for drinking and for other purposes,
whatever impact may be made by at-
tending to some of these diseases
would be negatived. So, adequate at-
tention should be paid to water sup-
ply. 1, therefore, feel that whatever
money is being allotted to this Minis-
try, a good portion of it should be
spent for the supply of good water to
the rural population.

The primary health centres are
coming up. Some hon. Members have
pointed out that in the urban areas
there is only one doctor for 6,000 peo-
ple, In spite of the advances that we
have mcde in medicine and in spite
of :the large number of medical men
that we are turning out every Yyear
in the rural areas there is still only
one medical man for a population of
perhaps 60.000. That is a very small
number. So, some attention has to be
paid to this aspect of the problem.
Dr. Srinivasan has made the sugges-
tion that every medical graduate who
is coming out of the college must be
asked to serve for a prescribed period
of time in the rural areas before he
gets his degree. I think that by itself
will not be sufficient. I think that
even during the course of service,
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after they have put in 8 or 10 years
of service, when they have become
senior people, they should be asked to
serve in the rural areas. Unless the
senior people are asked to go there,
the juniors will not be interested in
going there. So, both of them must
be asked to go there. For that, cer-
tain facilities and conveniences have
to be provided to them in the matter
of education, accommodation etc,

Reference was made to diploma
courses. I do not like it for the
simple reason that it gives discrimi-
natory treatment to the rural sector
of the population. When we want
quality treatment, why should it be
restricted only to the city people,
denying it to the people in the rural
areas? Why should we not post some
of our best medical men in the vil-
lages? Therefore, to think in terms
of producing doctors who are not up
to the mark is not at all good.

The other aspect of the question
which the Health Ministry is attend-
ing to is refresher courses to medical
men, even to private medical practi-
tioners. I do not know whether it
would be possible and whether any
legislation shoulg be brought in.
Many of these people may be commis-
sioned to work in the rural sector, at
least for a few hours every week,
may be in a near-about village. That
will create the proper climate and
psychology for the younger genera-
tion in the medical profession to go
there.

When the WHO conference is held
abroad, Ministers and some of the
officers attend the meeting. So far as
the medical personnel are concerned,
1 would say that private medical
practitioners in the rural areas as
well as some Members of Parliament
should be enabled to go there so that
they can have an idea of what is
happening in those conferences. I
hope that the Ministry would 'bgar
this in mind and create facilities
for taking such people outside.
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Some hon. Member had referred to
patents etc. I might point out in this
connection that we in this Parlia-
ment have enac'ed the necessary
legislation to prevent spurious drugs.
But I would submit that its enforce-
ment needs g lot of machinery. I
find that in the Fourth Plan the Medi-
cal Department is trying to create this
kind of machinery everywhere. Of
course, we should not punish the
innocent. At the same time, we must
also remember that life is very pre-
cious; trying to make people die of
spurious drugs is a very serious affair.
The Act provides for the imposition
of fines and punishments. But even
today, afier the enactment of this
measure, hardly anyone is being
punished. Is it because the manufac-
ture of spurious drugs has comnple-
tely gone down or is it because Gov-
ernment are tardy even after the
enactment of this measure? The
people are very anxious to know
about these things because there is
certainly a feeling in the country that
spurious drugs are still being manu-
factured and are being sold to the
detriment of the public. I hope that
the Ministry will take adequate ac-
tion with regard to this aspect of the
question.

Family planning is also a very im-
portant thing. It is the poorest of
the population who produce more.
They have no food but they have the
vitality and they produce more.
During the last three or four months,
I had occasion to visit Bihar, Kerala,
Rajasthan and some other places.
When I met some of the industrigl
workers and the members of their
families there, the ladies complained
to me that it was the menfolk that
came in their way. I mentioned this
recently during the debate on the
Demands for Grants relating to the
Labour Ministry, and the Speaker had
then observed that recently in one
of the papers the mews had appearesl
that as a result of some of these drugs
which were intended to prevent thg
birth of children, the women were
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becoming men. I do not know. 1
have not seen any such news item,
but it may be a fact. But the recent
innovation that is being made,
namely ‘the intra-uterine device is
simpler, and less costly, and at the
same time it can stay there for
months, This is an excellent innova-
tion, and the ladies in the rural sec-
tor want this, and the wives of the
indusirial workers want these things.
But it is the menfolk that have got
to be educated. I personally feel
that whilst. we in the INTUC are
prepared to help the Ministry to pro-
pagate ‘this and see to it that the
wives of the workers take to it, it
becomes necessary to import some
more social workers, some more lady
workers, who can go and teach these
things to the members of families. I
hope that the Ministry will also bear
this in mind.

Shri P. S. Naskar: I thank you
very much for giving me a chance to
speak on certain items that hon.
Members have spoken about. I would
first take up the question of the cost
structure of drugs in this country.

My hon. friend opposite said a
little while ago that the patent law
was standing in the way of reducing
the price of drugs in the country. It
is a fact that the people who have
patented drugs have put up their
own price. Ag you know, there is a
patent law in our country. I am told
that Government are thinking of am-
ending certain provisiong of the patent
law, and shortly Government will
bring forward a Bill to amend the
existing patent Jaw. But apart from
these patent laws, the Ministry of
Health have set up a committee to look
into the cost structure of certain life-
saving drugs, and the committee will
shortly give a report on the cost
structure of those drugs, especially
the life-saving drugs. Besides, we
have also been taking steps to see
that the firms that import the raw
materials for the drugs do not import
such raw materials at high prices. In
the next licensing policy, we have
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suggested to the Ministry concerned
that the c.if. prices of many of the
drugs which are imported as raw
material should be pegged at reason-
able levels.

of Health

The Minisiry has done one thing
in regard to the stabilisation of the
prices of drugs in this country. Soon
after the emergency was declared,
there were two orders issued at the
suggestion of this Ministry by the
Ministry of Industry, one about the
display of prices of drugs being made
obligatory on the part of dealers, and
the other about the stabilisation of
the consumer prices of drugs on 1st
April, 1963. Prices of essential com-
modities have gone up since the
emergency, but at least the prices of
drugs stabilised on 1st April, 1963
have not gone up.

Reference was also made to spurious
drugs in the country. As you know,
recently a committee called the Drugs
and Equipment Standards Committee
was constituted by the Ministry, con-
sisting of officials and non-officials. It
was asked, among other things, to
assess the extent of spurious as well
as sub-standard drugs in the market.
The committee after making an
exhaustive inquiry came to the con-
clusion that it is a fact that there are
spurious drugs, but they are manu-
factured by unknown and unlicensed
manufacturers. Available data indi-
cate that spurious drugs are moving
in the market, but the committee felt
that, overall, its incidence or the num-
ber of cases brought to notice was not
of a significant magnitude. The com-
mittee made certain recommenda-
tions. These have been taken into
account.

We have taken certain steps to stop
the sale of spurious drugs in the
country. One is that to eliminate
unlicensed manufacturers, an all-
India list of licensed drug manufac-
turers has been printed and made
treely available to all concerned at a
nominal price, Copies of this list
have been circulated to all State drug
control organisations and to associa-
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tions' of drug dealers in the country.
It has also been made mandatory by
rules that dealers in drugs must buy
drugs only from the licensed manu-
facturers and should maintain a
record of purchases and sales. There
are certain other measures we have
taken to step the flow of these spu-
rious drugs.

It has also been found by the com-
mittee that there are sub-standard
drugs in the country. The committee
sxamined quite a number of samples,
from 1859 to 1964, and came to the
conclusion that abeut 20 per ceat of
the samples were reported to be not
of standard quality. Steps are also
bejng taken to see ‘that sub-standard
drugs de not find a market in the
country.

Generally, sub-standard or spurieus
drugs have a tendency to exist in the
field of vitamins. Somehow or other,
a lot of propaganda has been done
for taking vitamins, that if one takes
vitamins, one will be healthy and so
on. There is a tendency in the coun-
try to believe that even the bread
we buy or bottled drinks, everything
is vitaminised. This sort of psycho-
logical effect is there.

A number of steps are being taken
to see that spurious and sub-standard
drugs do not come into the market
and are not seld. For that, the drug
control organisation is being streng-
thened at the State and Central levels.
We have certain proposals to aug-
ment our Central Drug Directorate;
the State Governments have their
own proposals to strengthen their
organisations.

A little while ago, an hon. lady
Member referred to food adulteration.
Recently, as you know, this Fouse
and the other House passed a Bill in
this regard after considering the
matter in joint committee. Upto now,
prevention of food adulteration was
dealt with by State Governments
only; now the Central Government
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powers and
steps are being taken at the Central
level to augment the machinery. for
prevention of food adulteration. We
have kept a few thousands of rupees
for a central unit in the budget year.
In the Fourth Plan, we are proposing
to have about Rs. 12 crores to have
regional laboratories and other orga-
nisations to fight the menace of food
adulteration.

Mention has been made about water
supply. Two or three doctor friends
said that so long as we did not give
protected water supply in the rural
areas and urban areas, and also make
provision for sanitation, quite a num-
ber of diseases could not be prevent-
ed. 1 think Dr. Saha and Dr. Melkote
referred to it.

The National Water Supply and
Sanitation Programme was included
in the Health Plan in 1854 in order
to assist a comprehensive programme
of impraving water supply and drain-
age in the couniry for both urban
and rural areas.

A general estimate of the require-
ments has been made by technical
committees and the estimated cost of
rural water supply schemes is about
Rs. 600 crores, while urban water
supply schemes require about Rs. 1,000
crores. Then you can imagine what
a colossal problem we have before
us. I read that report and I found
that as it is today, about 40 per cent
of our urban population have got pro-
tected water supply and 20 per cent
of the population have got arrange-
ments for sanitation. In the same
report 1 read that the number of
people living in the urban areas in
our country is next in the whole
world only to the number of people
living in urban areas in Russia and
America.

Funds for the urban phase of the
programme are given 1o the State
Governments as loans, and they allot
the funds to selected local bodies for
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implementing their water supply and
sewerage schemes. All such schemes
are approved by the Health Ministry
with technical details.

The provision made in the Third
Plan for urban water supply and
sewerage schemes is Rs. 80.84 crores.
There were 285 spillover schemes
from the second Plan, and they were
estimated to cost about Rs. 24 crores.
They have also been sanctioned in
the Third Plan period, and in addi-
tion to that, about 440 new schemes
have been approved during the Third
Plan for urban water supplying, cost-
ing about Rs. 80 crores.

The rural water supply in the country
is implemented through different
agencies. Piped water supplies
requiring engineering skill are under
the purview of this Ministry, where-
as simple wells are provided under
the Community Development pro-
gramme. Water supply in the back-
ward areas for scheduled casies and
scheduled tribes is under the pur-
view of the Home Ministry. Till
recently there was another water
supply scheme called Local Develop-
ment Works. That was under the
Planning Commission. That scheme
has been taken over by this Minis-
try, and simple wells are being looked
after by the Community Development
Ministry in the rural areas.

The provision of simple wells in
rural areas has made fairly tangible
progress during the three Plans. In
respect of piped water supply to
individual villages or groups of vil-
lages, the investigation and design of
such schemes require the employment
of trained public health engineers, so
that full benefits may be obtained
for the money spent.

As you know, water supply and
sanitation schemes are essentially a
State subject, but still the Central
Government, that is this Ministry,
have been persuading all the State
Governments to reorganise and
expand their Public Health Engineer-
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ing Departments so that implementa-
tion of the difficult water supply
schemes in the rural areas could be
expedited.

During the two closing years of
the First Plan, the expenditure on
piped rural water supplies was about
Rs. 5.5 crores; in the Second Plan it
was Rs. 16 crores; in the Third Plan,
the entire provision of about Rs. 16.34
crores is going to be utilised. All
these figures relate to the Natignal
Water Supply and Sanitation Pro-
gramme (Rural).

It is a fact that in our health pro-
gramme, we attach high priority to
the preventive side as the surest and
quickest and most effective meagure
to improve the nation’s health and
economic  productivity. Protected
water supply and sanitation are of
the utmost importance to achieve the
objective. Provisions for water sup-
ply and sanitation cover about a third
of the total provision under Health
in our three Plans so far. In the
Fourth Plan, we are anxious to in-
crease the allotment a little more.
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Shri P. S. Naskar: Mention has
been made about the water supply
scheme. Hon. Members referred to
the pollution of water supply in Delhi
last year. As you know questions
were answered in this House. A com-
mittee was set up to look into it and
recommend about the augmentation
of water supply in Delhi. That com-
mittee is to submit its report very
shortly; it will say what were the causes
of the pollution, whether it was pre-
ventible and if so whether the agency
that was resoonsible for it did their
job or not.
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[Shri P. S. Naskar]

Several cut motions had been put
about the scarcity of water supply in
Delhi and they said that there would
be scarcity in the coming summer or
after a month or two. The point is
whether the water supply authority
are in a position to supply about 140
million gallons of water per day.
About 18 months back or two years
back a scheme was taken by the Delhi
Corporation to augment the water
supply by another 40 million gallons
per day. Schemes for ten millions
out of this had been completed and
the work for augmeniing the remain-
ing thirty millions is rather behind
schedule. There are certain factors
which are causing this delay. I am
personally taking interest in the last
few months to see that the remaining
part of the work is done.
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Shri P. S. Naskar: 1 am told by
the Corporation authorities that the
remaining portion of that scheme
would be completed by next year.
Hon. Members must have noticed
some questions about the water scar-
city in the colonies of South Delhi.
The additional ten million gallons of
water that had been raised, the works
for which were commissioned, had
not reached South Delhi area yet. It
is the idea of the Corporation that at
lenst 3-4 million gallons of water
more per dey has to be given to the
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South Delhi area but unfortunately
one booster pump at Patel Nagar
area has not yet been compleled.
The Delhi Corporation authorities
had assured that it would be ready
by the end of this month, if not, by
the middle of the next month.
With this additional three million
gallons ol water per day in South
Delhi, I think it will lessen the hard-
ship of that area. In addition to this,
the Delhi Corporation have already
sunk about 12 deep tubewells to aug-
ment the water supply, and another
13 will be completed before the onset
of summer. This is the point which
1 wanted to make so far as Delhi
water supply is concerned. I have
pointed out the things that the Delhi
Corporation wants to do about the
augmentation of water supply, and
these are the proposals which have
been made and are to be implemented.

18 hrs.

But there is one big factor about
shortage of water which I want to
bring heme to the hon. Members. It
is the wastage of drinking water.
This matter was taken up by the
Minister several times with the coun-
cillors of the Delhi Municipal Cor-
poration and other authorities con-
cerned. There are three types of
wastage: first, there is the public hyd-
rant. The people do not seem to take
care, in certain areas, to close the
hydrants when they do not need
water. This causes quite a heavy
amount of wastage. Then, there are
the leaking taps. The Corporation
has to take care that the leaking taps
are regularly and quickly repaired
and in time. That will save a lot of
water. Then, the New Delhi Munici-
pal authorities said that in the South
Delhi area, where they are feeling
this scarcity of water, there is also
wastage of filtered water, It was
mentioned that filtered water is freely
used in the gardens, especially in
some colonies where the water-meters
have not yet been fixed. We are
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asking the Ministry concerned to see
that as soon as possible, the water-
meters are fixed in each individual
home. The problem of leaking taps
is also there. So, once we have the
augmentation of 10 to 13 million gal-
lons of water extra per day, plus
the preventive measures taken to see
that drinking: water is not wasted, I
think there will not be so much diffi-
culty in the coming summer.

I do not want to take more time
of the House. I find that some of the
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hon. Members who have moved cut
motions are not present in the House.
With these few words, I resume my
seat.

18.03 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
April  20. 1965/Chait‘ra 30, 1887
(Saka).
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